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4345
LOK SABHA
Thursday, 11th December, 1058

The Lok Sabha met at Eleven of the
Clock.

{MRr. SrEaRER in the Chair]
ORAL ANSWERS TO QUESTIONS

Foging R Lasporia

+
Shri Ram Krishan
Shri D. C. Sharma

*839. { Shri Damani:
| Shri Vasudevan Nair:

| Shri Nagi Reddy:

Will the Prime Minister be pleased
to refer to the reply given to Starred
Question No. 1326 on the 17th Sep-
tember, 1958 and state the progress so
far made in the investigations regard-
ing the forged passports?

The Parliamentary Secretary to the
Minister of External Affairs (Shri
Sadath Ali Khan): The investigations
are still in progress and may take
some time to complete.

Shri Ram Krishan: May I know
whether it 1s a fact that some members
of this gang have been arrested in
foreign countries?

Shri Sadath Ali Khan: The latest in-
formation with regard to these cases
indicates that all the 13 accused in-
cluding Darshan Singh and B. K.
Sehgel, the leader of the gang, were
arrested and later released on bail by
the court. Investigations are still
going on and there is no certainty how
long they will take to complete, *

Mr. Speaker: He wants to know how
many were arrested in foreigh coun-

283(Ai) LSD~—1.
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Shri Sadath Alt Khan: | em not able
to answer that question, but I wanted
to give further information.

shri Babadur Singh: May I know
whethker certain forged copy books of
passports and other seals were also
recovered from this gang?

Shri Sadath Alf Khan: Yes, spurious
seals, rubber stamps, forgeries etc., are
involved in this matter.

gutl Nath Pai: The Parliamentary
Secretary, on the last occasion we
raised this question, told us, when we
asked for spocific information, that
the matter was under investigation.
We arc impatiently awaiting the xe-
sult, and we ask him not to repeat
the reply that the matter is under in-
vestigation.

Shri Sadath Al Khan: [ am also
impatient about the case.

ghri Nagi Reddy: May I know whe-
ther it is a fact that this gang wss
maiply operating through Air France
who were paid here, and they used 4o
pay them in Karachi for their flight to
London? -

sShri Sadath A Khan: We have no
mformation about these details.

shri Nagi Reddy: May I know whe-
ther the Government has gone through
the evidence that has been given by
one of the members of the gang in
the Bombay court, and whether Gov-
ernment have made any investigation
into that?

Shri Sadath Al Kban: I said in~
vestigations are still in progress
About this particular question, I amp
unable to give & definite reply just
now. ¢

8hri Goray: Will it be correct to sup-
mige from this delay that some of the
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police officers are in collusion with
these people?

Shri Sadath Ali Khan: No, no. I
cannot say that.

§hri Vasudevan Nair: There is a
detailed report of a case going on in
a Bombay court, and there is a refer-
ence by one of those involved in the
case about some helpful officers in this
racket. May I know whether Gov-
ernment has gone into the question
as to who these helpful officers are,
and are Government intending to con-
duct an enquiry into that?

Shri Sadath Al Khan: I have sub-
mitted to you that these matters are
being looked into and investigated.

Some Hon. Members: How long wili
it take?

Shri Sadath Ali Khan: How long it
will take I cannot say.

Shri Vasudevan Nair: One of those
involved. . . .

Mr. Speaker: What is the use of be-
ing impatient? If hon. Members gave
the clue for these prople being caught,
and Government has proceeded so far,
why should they be impatient?

Shri Vasudevan Nair: There is a
specific statement by one of these in-
wvolved. ...

Mr. Speaker: 1 agree. How does
the hon. Member expect the Parla-
mentary Secretary to know every
detail of what is happening?

Shri Nagl Reddy: I may submit that
§t is not a question of details, but it
is a question of a case already going
on in which certain very important
silegations are made against officers,
against Air France, Scandinavian
Alrlines and SBwiss Air, but the Gov-
ernment hag not yet taken a decision
whether to probe into it or not, and
we cannot say whether they are really
serious about it.

Shri Sadath All Khan: Government
are probing into the matter.
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Mr. Spoaker;: When the matter i
under investigation, hon. Members
must be able to point that they are
lax or that they are interested in sup-
pressing it. Otherwise,....

Shri Ranga: It is open to them to
say that they are following the course
of the investigation going on in the
court. Even that they are not pre-
pared to say.

Mr. Speaker: I am sure the Parlia-~
mentary Secretary must slso  hbe
watching al] this.

Shri Sadath Al Khan: Yes, Sir.

Shri Nagi Reddy: He said he did not
know, that was the whole trouble.

Mr. Speaker: I would request hon.
Ministers and Parliamentary Secre-
taries that they must anticipate in-
telligently whatever questions would
be put from the other side, as if they
themselves would put those questions.
I am sure the Parliamentary Secretary
will instruct the officers to watch the
proceedings in that court.

Subsidy for Rubber Replanting

+
Shri Subndh Hansda:

*840. 4 shri . C. Samanta:

Will the Minist: r of Commerce and
Industry be pleased to state:

(a) whether applications for re-
planting subsidy for Rubber for 1958-
59 have been called;

(b) if so, total number of applica-
tions received by Government; and

(c) whether ﬂ'xese applications have
since been considered and any amount
paid to each estate owner?

The Deputy Minister of Commerce
snd Industry (Shri Satish Chandra):
(a) Yes, Sir.

(b) For 1958 — 1830
For 1958 — 508

() Yea, Sir. Rs. 67,47 upto st
October 1958 in respect of applications
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for tepimntinng during the year 1988.
No amount has been pald in respect of
sapplications relating to the year 1959.

Shri Subodh Hansda: May I know
the conditions laid down for granting
subsidy for replanting?

Shri Batish Chandra: The subsidy
4w given according to the size of the
‘holding It differs from Rs. 250 to
Rs. 400 per acre according to the total
size of the holding. It should be
artilised for replanting of high yielding
strains to replace the low yielding
varieties.

Shei 8, €. SBamanta: May [ know
‘whether these applications come
‘through the Rubber Board?

Shri Satish Chandra: These applica.
tions come to the Rubber Board, they
are considereq by them, and the sub-
sidy is also granted by them.

8hri V. P. Nayar; May ] know whe-
‘ther the subsidy is confined only to
replanting, and whether Government
has any scheme for giving such sub-
eidy which is demanded by many
people in the case of new plantings®

Shri Satish Chandra: The subsidy
that I am referring to is for replanting
only, and is given by the Rubber
Board.

Shrei V. P. Nayar: | was asking whe-
ther there was any scheme for sub-
sidising new plantings, because ordi-
narily estates....

Mr. Speaker: For expansion. All
that he wants to know is whether any
subsidy is given for expansion.

Shri V. P. Nayar:- Replanting is to
cut down the existing trees which
may be yielding something, new plant-
Ing i3 in virgin areas.

Shri Satish Chandra: There is no

stheme at present, but this scheme .

covers 70,000 acres of land which is
ot yielding satisfactory results, and
therefore this 70,000 acres of lang is
first to be replanted. This scheme
alone costs more than Rs. 2 crores
und is considered sufficient for ‘the
time being.
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8bri Pumnoose: Is it not a fact that
the Rubber Board has recommended
a scheme for-new plantings, and may
I know why that gcheme is kept n
cold storage?

Mr. Speaker: He has just explained
and said that this scheme covering
70,000 acres costs Rs. 2 crores.

Shri Punnoose: You have not under-
stood me.

Mr. Speaker: I will understand him.

Shri Punnoose; He is referring to
replanting, I am speaking about new
planting. A scheme Has been sub-
mitted by the Rubber Board. I was a
member of that. I want to know what
has happened to that.

Mr Speaker: 1 understand, but
merely because the hon. Member was
a member of that committee, every
recommendation of his need not be im-
plemented immediately.

Shri V. P. Nayar:
what was meant.

That was not

Mr. Speaker: We are all watching
the answers and tfle questions. Shri
V. P Nayar put the same question,
and then I explained the position with
regard to re-planting versus planting
newly or extension or something of
that kind. The hon. Minister has
answered that 70,000 acres are being
re-planted at a cost of Rs. 4 crores,
and, therefore, there is no new plant-
ing.

Shri Satish Chapdra: 1 said Rs. 2}
crores.

Shri B. K. Gaitkwad: May I know
whether the financial condition of
these estate-owners is poor and hence
this subsidy is given to them, and if
so, whether any teccavi loan instead
of subsidy would be given to them?

Shri Satish Chandra: A large num-
ber of these applications comes from
small growers who have got holdings
ranging between one acre and five
acres. Assistance is also given to



931 Orgl Auswers
larger planters. This is being done
A the recommendation of the Planta-
tion Enquiry Committee, as it is con-
sldered necessary to incresse the pro-
duction of rubber within the country
o meet the increasing requirements.

8hri Ranga: Over how many areas
do they hope to complete these 70,000
acres of area for re-planting, what
bas been the progress till now, and
s it been quite satisfactory in the
light of the targets that we have plac-
&3 before ourselves?

Shrl Satish Chandra: The scheme
started last year, and about 2,771
aeres....

Shri Ranga: Over how many years?

$hri Satish Chandra: Over ten years.
The scheme js spread over a period of
ten years; and a rubber plant takes
about seven to eight years to grow up
and to yield rubber.

$hri Ranga: Since they have plant-
od only about two thousand acres in
ane year, and it is to be spread over
a period of only ten years, when do
they expect to fulfil the targets?

Mr. Speaker: He, said ‘ten years'.

$hri Ranga: For terd years at the
rate of 2,000 i1t wiil come to only 20,000
pxes.

Shri Satish Chandra: It will gather
momentum gradually. According to
the present programme, the produc-
tion will increase to 32,400 tons,
from the present production of 23,000
tons, by the year 1966; it will go up
to 46,000 tons by 1973, and to 52,000
tons in 1975 as against 23,000 tons
now.

Shri Ramanathan Chettiar: In view
of the deficit of raw rubber not
being more than a few thousand tons,
what steps do Government propose to
take to give increased financial assist-
ance to the rubber growers to bring
fn more acreage under rubber pro-
duction?

Mir. Speaker: The same Question has
Been asked twice.
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Shyt May I know whether
bringing virgin lands under rubber
plantations wil not pay more per acre
than renovating the old ones?

Mr. Speaker: Hon. Members want o
argue out this mattar. I am npt
going to allow it

Shri Tangamant: May 1 know hew
much has been allotted for re-planta-
tion, State-wise, particularly, for the
Kerala and Madras States?

Sbri Satish Chandra: It is not State
by State. The Rubber Board con-
siders on merit all these applications
from the growers as they are receiv-
ed.

Shri Punnoose: May I know whether
Government are not considaring any
schemes for new plantations in view
of the fact that there is a synﬂle‘uc
rubber plant coming up?

Shri Satish Chandra: The same
question 15 being put again. But I
mught clarify that the total area under
rubber is said to be 2,862,000 acres;
the actual tappable area is only
1,75,000 acres; the rest is not yielding
any rubber, though there may be some
stray plants here and there. Al that
area, I1n fact, 1s a new grea which is
now to be used for re-plantation pur-
poses.

Bhooswamis’ Representation

¢841. Shri Harish Chandra Mathur:
Will the Prime Minister be pleased to
refer to the reply given to Starred
Question No. 222 on the 18th August,
1958 and state:

(a) whether " representation from
Bhooswamis of Rajasthan has since
been examined and a report submitted
to the Prime Minister; and

(b) it so, the conclusions he has
arrived at and what advice he has
given in the matter?

The Parliamentary Seeretary to
Minister of Extornal Affalrs
Ssdath Al Khan): (a) and (b).
various repregentations from

pole
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Bivoswamis of Rajasthan were refer-
red by the Prime Minister to the
Planning Commission and they were
tully examined by some senior mem-
bers of the staff there, They have
ndw submitiegd a report to the Prime
Minister who is considering it.

Shrt Marish Chandra Mathar: May I
know the hon. Prime Ministers own
approach in that matter, and whether
he had given any guidance to these

officers to examine this question in the ~

context of certein circumstances such
as the re-settlement of the bdhoo-
swomis?

The Prime Minister and Minister of
‘Extornal Affairs (Shri  Jawaharlal
‘Nebrt1): When this representation
came to me, it was in regard to the,
original representation regarding cer-
tain comperisation for the small
holders; and I agreed to deal with the
matter on that issue only and no other;
the representation subsequently dealt
with other matters t00. I may make
it quite clear that I can only
deal with a  particular matter
which had been referred to
me, and 1 did; I can also say that 1
«<annot go into long discussions and
disputations But I proposed to send
it to some experts who had no par-
‘tiality in the matter; they would ad-
wvise me, and then I shall consider it
fully. 8o, it was sent to the Planning
‘Commission. The Planning Commis-
sion appointed two of their best men
dealing with land to consider it. They
have done so at great length and
-with great trouble, and met represen-
tatives of the Bhooswamis Sangh as
‘well as of the Rajasthan Government.
Just about four or five days ago, I
have received their report, which I
‘have not fully considered yet.

There is no question of my approach
10 it. 1 do not understand what the
hon. Member means by my approach.
1 did not give any directions to the
Planning Commission people at all. I
said, examine it and report what ysu
think about it.

St Ndrtah Chawiirs Mithir: May. 1
know the number of persons affected,
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and the amount involved in respect of
compensation?

Shri Jawaharial Neliru: I cannot say
the number of persons affected (
am sorry 1 have not got the figure.
As for the amount involved, that
depends upon the compensation to be
given. That is the very matter being
considered.

Shri Basappa: Some time back whem
1 vigited a few places in Rajasthan, I
saw a lot of satyagrahs agitation golmg
on in connection with this mather.
May I know whether that agitatiom
has stopped now?

Mr. Speaker: If it is still going om,
the hon. Member will read about it in
the newspapers.

Shri Basappa: When 1 visited a few
places in Rajasthan some time back,
they were courting arrests and satye-
graha was going on. Msy I know
whether that kind of agitation has

stopped?

Shrl Jawaharisl Nehru: I really de
not know. It cannot be a very wide-
spread agitation, because I have net
heard about it. It Inay be some local
affair.

Shri Jadhav: May 1 know whetheg
the matter was referred to the Rajas-
than Government by the Planning
Commussion, and if so, what their re-
action was?

Shri Jawaharial Nehru: No. I would
not have accepted this matter for con-
sideration, had not the Rajasthan Gov-
ernment also agreed to my accepting
it. If I may say so, both the parties,
the Rajasthan Government and the
Bhooswamis, asked me to do it; only
then I agreed to do it

off vl : R ororerw § wefiat
&Y wereqT § @ v et T & vy
oy ¥ B N W2 wlee § I
0GR RC U TR L SR

Mr. Speaker: This samasya is all
over India.
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off wrwidy : ¥ fder ay & fis
T Wy o ToreaTr & ey ¥
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oY swrgTw Ags AT WA
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iR § e Wfae & arfr @ fr fiecft
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% T TY W § 1 F o awar fe
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Shri Harish Chandra Mathur: May
I know the quantum of compensation
claimed by the Bhooswamis and the
amount conceded by the Rajasthan
Government?

Ms. Speaker: The hon. Prime Minis-
ter has said that he is looking into
the report.

Shri Jawaharial Nehru: I capnot
give the figlires. It is no good my
mentioning figures which may not be
accurate. So, I woyld ruer not give
any figures, because I have not at the
present moment seen this report fully.
I do not really remember these

figures.

Shri Khadilkar. Vnile giving con-
sideration to ke case of Bhooswamis,
is it the intention of Government to
create a cias: o. landholders exempt
from the general pattern laid down by
the Planning Commission regarding
land policy?

Shri Jawaharlal Nehru: 1 beljeve
there is no question of policy arising
here. The general pattern continues,
but there is always the type of com-
pensation that should be given. There
are groves, there is this and that, one
hundred and one things which are
different as land tenures are different
in various parts of tht country. The
particular policy. has. to be pursued
everywhere.
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§er gohfrmfen ereitue
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Shri V. P. Nayar: May I know whe-
ther in the proposal any decision has
been taken about the capacity for
heavy forgings?

Shri Manubhat Shah: Yes, the capa-
city for heavy forgings is 27,000 tons
a year,

Shri Ranga: What about the place?
Shri Manubhai Shah; Ranchi.

Shri Tridlb Kumar Chavdhuri:
Apart from the general description
‘heavy engineering’, may I know what
particular enterprises or what parti~
cular establishments will come under
thus?

Shri Manubhat Shah: Basically, the
heavy machine building plant is aimed
at production of steel plants in the
country. When the full capacity
grows n the course of the next 6 or
8 years, this plant may be capable of
producing one complete steel plant
from A to Z every two years.

Shri Dasappa: What do Government.
propose to do with regard to the
constitution of this Corporation? Is
it going to be entirely bureaucratic
or do they welcome non-official parti-
cipation?

Mr. Speaker: Official and now
official.
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Shri Mannbhal 8hah: All gur Cor-
poratitne under this and

under other Ministries of the Govern-
tent of India are composite mixtures
of experts drawn from gll walks of
public life including sdministration.

Explosion in Chinakuri Collieries
+

o843, Shri T. B. Vittal Rao:
Shri Aurobindo Ghosal:

Will the Minister of Labour and
Employment be pleased to state:

(a) whether the Court of Inquiry
appointed to investigate into the caus-
es of explosion in the Chinakuri Col-
lieries has submitted its report;

(b) if so, what are its findings; ands

(c) the action Government propose
to take thereon?

The Deputy Minister of Labour
(Shrl Abid AlD): (a) Yes.

(b) The Court of Inquiry has come
to the conclusion that a sudden out-
burst of methane gas occurred from a
hidden splinter seam beneath the main
seam. As a result of this, the majority
of workers underground on the
eastern side in all probability, died
from asphyxiation.

(c) The Court has made certain
general recommendations which are
under consideration.

Shri Mahanty: This is
serious question.

Mr. Spesker: I am not going to
allow a discussion of the Repott now.
The hon. Minister las already said
that all the recommendations are be-
ing looked into.

Shri Hem Barua: Iz it a fact that
this Report has absolved the manage-
ment of all responsibility? If so, what
is the reason they have advanced for
that?

Shri Abid AM: They have not been
able to arrive at a definite inding that
the accident was due to any careless-

a very
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ness or negligence an the part of the
management.

Shri Hem Barua: What is the
reason?

Shri Tangamani: In view of the fact
that in this explosion as many as 170
people died, will the Report of the
Court of Inquiry be placed before the
next Safety Conference?

Shri Abid Ali: Certainly.

Shrimati Ila Paichoudburi: May I
know whether the Report will be
placed on the Table of the House so
that the House may assess the res-
ponsibility bf the colliery?

Shri Abid Ali: It has been publish~
ed in the Gazette on 6th December;
and it will also be placed on the Table
of the House.

Shri Mahanty: Since the cause is
not known, how have Government
come to the conclusion that the
management was not responsible for
the accident?

Shri T. B, Vittal Rac: May I know
what are the main recommendations
made by the Court?

[ ]

Shri Abid Ali: With regard to im-
proved inspection, finding out gas ete.

Shri T. B. Vittal Rao: May I kno¥
whether the Court has said that stone
dusting to prevent hazards arising
from coal dust has not been properly
done at this point? If so, what action
do Government propose to take or
what advice do they intend to give
to the Inspectorate in this regard?

Shri Abigd Ali; All the recommenda-
tions of the Court are under con-
sideration by the Chief Inspector of
Mines, and other departments.

Shri Aurobindo Ghosal: May ] know
if one employee, Shri N. C. Dutta,
of that Colliery who tendered Im~
portant evidence on the existence of
coal dust which has been upheld by
the Board of Enquiry has been vieth~
mised after he dig so?
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S\ AMM AN: This has not been
brought to our notice.

8bei Mahanty: May I know whether
the attention of Gavernment has been
drawn to the following observation of
the Court of Inquiry:

“The judicial process is probably
not the most effective way of get-
ting at the scientific truth which
may elude even the most patient
search outside the laboratory or
the research institute”.

It z0, what steps are they going to
take to find out the cause of this acei-
dent which was of a very abnormal

nature?

Shri Abid Al: All that which has
been mentioned in the Report has
been receiving our very earnest atten.
tion. As 1 submitted earlier, the
technical department is doing the
needful in the maotter. We have
accepted the recommendations of the
Court of Inquiry which was presided
over by a High Court Judge.

Shri Mahanty: This is not the re-
commendation He is misleading the

House.

Mr. Speaker: I am not going to
allow a discussion now What can be
done? They say they have accepted

the Report.

Shri 7. B. Vittal Reo: When will
action be initiated by Government on
the various recommendations of the
Court of Inquiry in view of the fact
thet this Report was submitted to
Government two months ago?

Shri Abid All; As ! have said
earlier, the Report has been sent to
the Chief Inspector of Mines who is
in charge of this technical subject,
and the department is very actively
working on the recommendations of
the Court of Inquiry. ‘We are receiv-
ing reports also. Action has already
been taken.
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+
», ﬁﬂhnlrhlm:
“‘{sm Subodh Heads:

Will the Minister of Commerce and
sy be pleue% to refer to the
Yy gien to Starred Questi
No. 8968 on thefgth September, lﬂ?:
and state at what stage are fthe
schemes for setting up of a Heavy
Machine Tool Works, a Heavy Strue-
tural Works and a Plate and Vesss!

Works?

The Minister of Indwstry (Shel
Mn.uhhd Shah): Arrangements are
being made to obtain as exrly as
possible detailed project reports for
& structural shop and g plate and
vessels works as recommended by the
UK. Heavy Engineering Mission, As
regards the machine tool works, cer.
tain offers have been received and
efforts will be made to fit in the pro-
Ject with the other heavy engineering
project in view, i satisfactory
arrangements could be made for the
foreign exchange psyments, But ne
progress with respect to these two
projects has so far been made in view
of the resources' position in the
Second Plan period.

Shti Ram Krishan: May 1 &now
what will be the estimated total
amount which will be spent on these
projects®

Shat Manubhai Shah: It will be about
Rs. 9 crores on the heavy machine
too! project and about Rs. 11 crores
on the plate and. vesselg shop.

Shri Ram Krishan: May I know the
place where these projects will be
located?

Shri Manubhai Shah: As 1| said,
€VeR no progress has been made in
obtaining project reports because of
the rasources poxition. So the question
of lgea‘tion does not arise st the
moment
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An Hon. Member: In English also.
Shri EKanango: (a) The State

“Trading Corporation is paying
Rs. 13,080.50 as rent.

(b) It is not clear to which prgmis-
@8 the Hon. Member is referring.,
the Hon'ble Member can specify the

-

premises, it would fscilitate furnish-
ing of the required information.

(¢) Does not arise.
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Pandit D. N. Tiwary: May I know

whether any house rented by the State
Trading Corporation has been rented
for running 8 hotel?

Shrl Kansumgo: No, Sir
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Mr. Speaker: Order, order.

Shri Sadhan Gnpta: May I know
whether this Ministry has enquired
from the W.H.S. Ministry whether any
house requisitioned by the Government
has been allotted to r ptivate indivi-
dual for running a hotel?

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastri):
We have been requesting the WHS,
Ministry to give us more accommoda-
tion or another house with lower rent.
But, it is not easily possible for the
W.H.S. Ministry to allot other houses
to the S.T.C. Hon. Members are aware
of the difficulty which the W.HS.
Ministry has to face in the matter of
providing accommodation and the
S.T.C. does not happen to come under
the general pool, because it is an auto-
nomous corporation. The WHS.
naturally gives priority to buildings
which are meant for government
offices. So, we are faced with this
difficulty.

In fact, when this Question was re-
ceived I got into fouch with the
W. H S. Minister himself and
he said that he would like to have
further information about the ques-
tion which the hon. Member has put,
and that he is prepared to look into
the matter further. This House....

Mr. Speaker; What the hon. Mem-
bers want t0 know is evidently this.
Why should the State Trading Cor-
poration pay Rs. 13,000 and odd
whereas a requisitioned house has
been let out to a hotel for Rs. 1.300
per month. That is the question. Has
the hon. Minister made enquiries
from the W.H.S. Ministry?

Shri Lal Bahadur Shastri: The hon.
Minister is not here. This is perhaps
a rcquisitioned house. 1 am not fully
informed whether a requisitioned
house has been given for a hotel.

Shrimati Renuka lay: But that was
the question asked.
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Shri Lal Bahadur Shastrl: Please
wait. But, what I am told is that thag
House has been in the possession of
that gentleman for the last few years.

8hri Tyagi: Which house?

Shri Lal Bahador Shastrl: The
house about which it is sajd that it is.
used for a hotel. It is not possible to
dislodge him from that house, Some
legal proceedings will have to be
taken. These are matters which are
directly concerned with the W.H.S.
Ministry and it has been brought to
their notice.

Mr. Speaker: Order, order.

The Deputy Minister of Works,
Housing and Supply (Shri Anil K.
Chanda): If a separate question is put
to.our Ministry we will be in a posi-
tion to supply the details. As far as
we know at present, the house to
which the hon. Miniter of Conimerce
and Industry referred is a requisition-
ed house belanging to the evacuee
pool and the Relief and Rehabilitation
Ministry is trying to get that party
evicted from the house. If, as I said,
a separate question is put to our
Ministry, we will be able to supply all
the information to the House.

Mr. Speaker: Next guestion.
Some Hon. Members rose—

Mr, Speaker: It is a very small
question.

Shri Hem Barua: My only submis-
sion is this. Part (b) of this question
requires information about this letting
out of the particular house for hotel
accommodation and the hon. Minister
pleads ignorance In spite of the
specific question raised here he pleads
ignorance. How is this?

Mr. Speaker: This question has been
put down for answer by the hon.
Minister of Commerce and Industiry.
The requisitioning of houses or the
letting out of requisitioned houses to
hotels etc. are matters within the
jurisdiction of the hon. Minister for
Works, Housing and Supply. The
Deputy Minister has also said that
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proceedings are being taken for the
evicfion of the person. It is not as
it an hon. Member can say we can
eviot him. There i no use putting
further questions. (Interruptions).

Shri Hem Barus: But Shri Lal
Bahadur Shastri said he does not
know,

Mr. Speaker: How can he know? If
it relates to the Commerce and In-
dustry Ministry he can say something,
He has asked the W.H.S. Ministry to
supply him with a house on reasonable
rent, It s not the province of the
Commerce Minister to say about other
houses that have been allotted.

Shri Narayanankutty Menon: The
position is this. The State Trading
Corporation wanted a building, which
was requisitioned by the WH.S.
Ministry. The W.H.S. Mnistry de-
requisitioned that and gave it to a
private party for running a coffee
house there. I mean the same house.

Shri V. P. Nayar: Because it
belonged to an officer of the C.P.W.D.

Mr. Speaker: Is the hon. Minister
aware of the fact that the State Trad-
ing Corporation wanted this very
house and 1t was derequisitioned and
given to a hotel?

Shri Anil K. Chanda: These are not
facts, Sir.

Shri Kanungo: We are not aware of
the fact. In any case, the ST.C. is

not entitled to reguisition the accom-
modation,

Raja Mahendra Pratap: Can we not
remove this trading centre to any
other place where the houses are
cheap; can we do it or not?

Shri Kanungo; We have thought it
over and we consider it desirable that
the.headquarters should be at Delhi
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An Hon. Member: In English alse.
Shri Kanungo: (a) Yes, Bir.

L]
(b) No specific discussions were
held in regard to increasing India’s
trade, but trade and industrial pro-
blems common to the countries rep-
resented in the conference were
generally discussed.
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It was more or less the celebration
of a centenary event, The Delegation
was led by the Secretary of the Indisn
Embassy in Japan and consisted of
membders of the Indian Commercial
Associat.on of Yakohama and also the
Federation of Indian Chambers of
Commerce.

Ship Displayiag Indian Products

+
849 Shrimati Mafida Ahmed:
‘" Shri N, R. Munisamy:

Will the Minister of Commerce and
Industry be pleaged to state:

(&) whether it is a fact that a show
of Indian products—including machi-
nery, textiles and handicrafts,—on g
passenger ship is to be sponsored by
+Government;

(b) if g0, when it will be organised;

(c) the time by which the ship is
likely to leave the shores of India;
.and

(d) which foreign ports the ship is
, likely to touch?

The Minister of Commerce (Shri
Kanungo): (a) The Government are
not sponsoring any such show.

(l:) to (d). From a communieation
that has been received in the Minis-
try from the Floating Fair authorities
at Bombay, it is noticed that they
have taken a ship on time-charter
basis from the 28th December, 1958
for a period of three months gnd that
it proposes to touch a number of ports,
such as Colombo, Zanzibar, Mombasa,
Aden, Bahrein, Kuwait, etc.

Shrimati Ila Falchoudhuri: May I
know whether any attempt is made to
have some trade research so that
things displayed on the ship may real-
ly be useful to India in promoting her
trade?

Shet Kamungo: We haye no further
information because the whole pro-
poeal is being sponsored by a private
-organisation in Bombay.
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Shri Karmf Staghfl: In view of the
fact that we wish to improve our ex-
port markets, may I know if Gov- -
ernment would also sponsor such a
floating fair?

Skri Kanungo: The Government
have no intention of sponsoring sny
floating fair.

Shrimati Mafida Ahmed: May I
know the nature of Government’s
participation in this fair?

Shrli Kanuago: The Government
have not been requested to participate.

Standing Labeur Committes

+
{ Shri Narayanankuily Menom:

Shri A. K. Gopaian:
. Shri Poanoowe:
850 Shri Vajpayee:

* ) Shrl Ram Krishan:

Shri Tangamant:

Shri Kunhan:

Shri Muhammed EKHas:

Will the Minister of Labour and
Employment be pleased to state:

(a) the important subjects discus-
sed and the decisions taken at the
meeting of the Standing Labour Com-
mittee held at Bombay during October,
1958; and

(b) the aection taken in implemen-
tation of the decisions?

The Deputy Minister of Labour
(Shrl Abia All): (a) and (b). A state-
ment showing the subjects discussed
at the meeting, the conclusions reach-
ed and the action taken thereon is
placed on the Table of the Sabha.
{See Appendix III, annexure No. 106.}

Shri Narayanankaity Menon: May
I know whether a complaint has been
made to the standing labour com-
mittee at its meeting in Bombay that
there is discrimination in the selection
of representatives for the development
councils and that out of the fourteen
development councils so far appointed
only in two the candidates of the
ALTVU.C. had been répresentéd and it
s0 what action has been taken by the
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Govaroment since the meeting of the
standing labour committee?

Sari AMé All: I am unable to
follow.
Mr. Speaker: He wants to know

whether any discrimination has been
made. 8o far fourteen councils have
been appointed and only in two of
them the ALT.U.C. has been repre-
sented, They have made representa-
tions. What is the action taken?

Shri Abid All: A reference to this
question was made at the meeting and
the procedure which is being followed
in this respect was explained. Repre-
sentation is given on the basis of
membership and I think that the
members who raised that question
were fully satisfied. .

Shri Tangamanl: May I know the
number of State Governments where
the committee for evaluation and
implementation have not so far been

Shri Abid All: There may be a sepa-
rate question.

Mr. Speaker: He wants a separate
question.

Shri Tangamani: In this statement
it is mentioned: one of the subjects
that was raised was this. There is an
evaluation and implementation com-
mittee appointed at the Centre and
some State Governments have also
done that. It wus brought to the
notice of this Committee that we must
ask the other State Governments also
to appoint such committees. I would
like to know which are the State Gov-
ernments where such committees have
not so far been appdinted.

Shri Abid Ali: Most of the State
Governments have appointed such
committees.

Shrl Tangamani: 1 want to know
the State Governments which have not
appointed them.

Shri Abid All: Perhaps Bombay ‘and
one or two other States may havg not
sppointed them...., (4n. Hon. Mem~
bder: Perhaps?). Yes, perhaps.

11 DECEMBER 1958  Oral Answers

4370

shri A, K. Gopalsn: May 1 know
what action has been taken to appoint
wage boards in those industries which
were agreed to at the Indian Labour
Conference?

S8hrt Abld Ali: The hon. Member
knows that we have appointed wage
boards for industries like textiles,
cement and sugar. There is no pro-
posal for the appointment of any more:
wage board at present.

Shri Vajpayee: The Committee
decided to hold un enquiry into the
Kerala Plantation strike from the
point of view of the code of discipline
and the Government of Kerala was
addressed in this regard. May 1 know
if any reply has been received and if
so what is the nature of that reply?

Shri Abid All: In that connection,
we have written to the Kerala Gov-
ernment but they have not favoured
us with a reply as yet.

Shri Nath Pai: The hon. Minister
has just now stated that there is no
proposal to appoint any more wage-
boards. Is it not a fact that through-~
out the country, at the end of March,
rallies were held by all the trade
unions, except of course the INTUC,
urging the Government to appoint
wage boards in a variety of industries
which were then enumerated incluld-
ing the leather industry?

Shri Abld All: It 1s not to the extent
that the hon. Member has mentioned.
There have been some demands for
appointment of wage boards for some
of the industries. But as I have men-
tioned earlier, we do not propose to
appoint any wage board at the present
moment. We want to have the experi-
ence of the working of these boards
that are already there and their
reports and thereafter the question
will be considered.

Shri S. M. Banerjee: One of the
items under discussion was workers’
participation in management. 1 want
to know the ons which made the
schemne unsuccessful. It is mentioned
in the statement that such of those
fifty units originally selected as ame
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not able to set up these may be taken
out of that list. I want to know whe-
ther the existence of parallel unions
in these establishments is one of the
main causes and if so what steps ure
being taken to have one union for one
industry?

Shri Abid Alf: The hon. Member
knows more than I do. It is not possi-
ble in the present circumstances to
have one union for one industry and
if this scheme has to be successful
‘the representatives of the workers who
will be on the committee should have
a support from the Constituents of
whom they will be representatives.

Shri Ranga: Is it not the policy of
the Government, of their own accord,
to appoint these wage boards in which-
wver industry they find it convenient
and practicable? For how long do
they wish to keep this experiment
going on before they meke up their
mind in regard to the other industries?

Shri Abid Ali: As I have submitted
-earlier, three wage boards have been
appointed and are at present working.
We want to watch the results and
thereafter, further, action will be
taken.

Shri Ram Krishan: I find that some
umits have not so far appointed joint
management councils? May I know
the name of such units?

Shri Abid Ali: There are a large
number of them.

Mr. Speaker: What is the answer to
part (b) of the question—action taken
to implement the decisions? Has the
hon. Minister laid a statement on the
Table of the House?

Some Hon. Members: It is indicated
in the statement.

Mr. Speaker: The hon. Members
will put a sepsrate question regarding
any particular recommendation.

Shri Nmymnk-ﬂy' Menom: I want
to ask a question.

Mr. Speaker: It iz very wrong on
my part to have sllowed this as a
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starred question: I ought to have
allowed it and put it down as an un-
starred question for this reason, What
are the recommendations of any parti-
cular conference? There are twenty
recommendations. Am I to allow the
whole hour to be taken up by one
question relating to each recommen-
dation, why they are not implemented
and so on? Even with the best of
effort, no Minister can be expected to
know every detail about every recom-
mendation made at any particular Con-
ference. I have allowed this question
for the hon. Members to look into it
and read it and it they find any pearti-
cular recommendation very important,
they may put down a separate ques-
tion. That is all that I can do.

+ Shri Tangamani: BSir, I specifically
referred to a particular item which
was discussed: question of hours of
work, overtime wages, etc. for trans-
port workers. This is an item on the
agenda. So, I would like to know
about it

Mr. Speaker: Order, order. I am
not going to allow him to know. It
he has put down a specific question
about any one of these recommenda-
tions here and if, by inadvertence or
otherwise it has been omitted, I will
allow that question to be put-—not
now. Let him put down a separate
question. I am able to understand the
alertness of the hon. Member but the
time is short. Next question.

Retrenchmenst of Coffee Board
Employees

+

Shri Kodlyan:
Shri V. P. Nayar:

Will the Minister of Commerece and
Industry be pleased to state:

*851.

(a) the number of employees of the
Coftee Board retrenched during 1987
and 1958 so far; and

(b) the help rendered by Govern-
ment or the Board in getting alter-
native employment or rehabilitation of
the retrenched employees?



m' Oral Answers

T™he Depaty Minisier of Comumerce
and Industry (Shrl Batish Chandrs):

(a) The fotal number of employees
retrenched during 1987 and 1958 is as
under:

LY

Employees
Year retrenched
1987 172
1958 . 603

(b) A statement is laid on the Table
of the House. [See Appendix 1II,
annexure No. 110.]

Shri Kodiyan: With reference to the
last para of the statement, may I know
whether it is not a fact that the Delhi
Coffee House premises in the Queens-
way could not be acquired for the
workers’ co-operative society....

Shri Satish Chandra: I am unabfe
to hear, Sir.

Shri Nath Pal: There is a sort of a
rambling noise.

Mr. Speaker: Will he repeat his
question?

Shei Kodiyan: In the last para of
the statement, it is said that the Coffee
Board has also used its good offices to
secure the same premises, wherever
‘possible, to the workers’ co-operatives,
Y am asking whether the Delhi Coffee
House premises in the Queensway
which the workers’ co-operative
society applied for could not be secur-
ed because those buildings were
owned by four top officials of the
Government, one of them being in the
C.P.WD. itself?

Mr. Speaker: If it is owned by them,
what is it that he wants?

Shri V. P. Nayar: When the Coffee
House was stopped, that building was
de-requisitioned and instead of being
given to the co-operative society, it
was given to a private interest for
running the coffee house.

Shri Satish Chandra: I do not know
sbout the particular matter, that the
building was owned by Government
officials and so on. What happened
was that when we decided to close
them. the premises were returned to

the landlords. But in many cases: the
co-operative societies took a fresh lease
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from the landlord. In this case, i.e,
in New Delhi, I understand that the
landlord himself started a coffee house.
This happened in three or four places.

Shri V. P. Nayar: Why?

Mr. Speaker: Why should he not?
If the landlord himself wants to start
a coffee house, what can be done?

Shri Narayanankutity Menom: May
I know whether it is a fact that the
building in which the coffee house was
being run in New Delhi was a requisi-
tioned house of the Works, Housing
and Supply Ministry; and, if so, instead
of giving it to the workers’ co-
operative, as was stated by the hon.
Minister for Commerce and. Industry,
may I know why it was de-requisi-
tioned and given back to the party?

Shri Satish Chandra: I require
notice to answer that question. These
things were done by the Coffee Board.
1 do not know whether the building
was requisitioned or not; I have no
information at present.

Shri V. P. Nayar: Is it a fact that
the salaries of 34 managers and 174
class IV employee% who have been
retained in the coffee establishments
have been cut to the extent of Rs. 10
to Rs. 25; and, if so, may I know for
what reasons it was done? .

Shri Satish Chandra: As far as the
class III employees are concerned, the
hon. Member asked that question last
time and I have made enquirieg since
thenn There has heen no cut
They are getting the same basic
pay as was being «iven to them
before. They were entitled to certain
allowances for a part of their duties
in the coffee houses which have been
cut, but the pay remains the same. As
far as class TV employwes are concern-
ed, there was an agreement! between
the Coffee Board and the Labour Union
as early as 1957. The workerc are
being paid according to that agree-
ment.

Shri V. P. Nayar: 8ir, you may
verify it from here whether there has
been a reduction in their emoluments.
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Mrx. Speaker: It 18 not for me to
verily. The bon. Minister has said
that so far as class III employees are
concerned there has been no cut mn
their basic pay.

Shri V. P. Nayar: My point was not
whether there has been any reduction
in theiwr salary. What I wanted to
know was whether they suffered any
reduction m their overall emoluments;
it so, for what reasons.

Mr. Speaker: The hon Minuster has
enswered that question He gaid that
s0 far as the emoluments are concern-
ed there has been a reduction, but
there nas been no cut in the bamec
salary.
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Shri Vasudevan Nair: In the state-
ment 1s stated that the Government
has instructed certain departments of
the Government, namely, the Ministry
of Works, Housing and Supply and
Railways, that the retrenched
employees of the coffee houses should
be employed in their departments
May I know whether they will get
priority, and whether any of these
retirenched employees have been
employed till now?

Shri Satish Chandra: At least 22
employees were offered re-employment
in government organifations.

Shyl Vasndevan Nair: At reduced
Tates,
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Shri Satith Chandra: Out of them
18 accepted the jobs and & did nok
That is the present position. More
than 300 have formed their own co-
operative societies at different places
and are running coffee houses.

Shrt V. P. Nayar rose—

Mr. Speaker: We will go to the
next question.

Shri V. P. Nayar: May I submat,
Sir, that the notice for a hulf-an-hour
discussion on this subject which I had
Ziven was returned to me saymg that
my name has been clubbed on to this
question I have not been able to elicit
hal? the information required despite
the fact that my name has been club-
bed along with this I plead, Sir, that
1 should be given some more chances.

Mr. Speaker: 1 have given him some
chances.

Shri Kodiyan: I have been given
only one chance

Mr. Spesaker: He may put another
supplementary.

Shri Kodiyan: In the statement 1t is
said that “the property is transferred
to the Societies on an 1mtal payment
of 25 per cent of the book value of
the property and the remainder of the
value 1s recovered in 25 monthly
instalments” I understand that 1n
Delhi these properties have been rented
out to the society May I know why
there 1s thus discrimmation?

Shri Satish Chandra: The furmture
of onc coffee house in  Delhi was
handed ove’ to the co-operative society
which had been formed in the Delhi
University area There were three
coffee hoius~s in Delhy The one in
Parhiament House continues to be run
by the Coffee Board In respect of
the New Delh: coffee house it could
not be handed over to a co-operative
society because the premuses were used
by the landlord himself. But in every
case where the co-operative societies
wanted the furniture all facilities
were given to them to take it over
and run their own coffee houses.
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Mr, Speaker: Next guestion—S8hri
. Wodeyar.

Shrl Goray: May 1 request, Sir, that
guestion No. 869 may also be taken
up along with this question, No. 8527

Mr. Speaker: I am not taking up
that’ question, because Shri Wodeyar
is not present in the House.

Forward Markets Commission

+
Shri A. K. Gopalan:
Shri Kunhan:

*g84. { Shri Narayanankutty Menon:
Shri Ram Krishan:
Eumari M. Vedakumari;

Will the Minister of Commerce nm.l
Industry be pleased to state:

(a) the number of cases of illegal
forward trading detected so far;

(b) whether the Forward Markets
Commission reported to Government
the difficulties the Commission faces
in checking illegal trading;

(¢) if so, the problems which face
the Commission; and

(d) the steps Government propose
to take to remedy the situation?

The Minister of Commerce (Shri
Kanungo): (a) Ten.

(b) Yes, Sir.

(c) Technical nature of the offences;
collection of ewvidence; inadequate
undersianding of Government regula-
tions amongst the trade; evasion of
regulations even when understood and
unwillingness of the trade to expose
persans who are guilty of mal-
practices.

(d) Wide publicity to the regulatory
provigions of the Forward Contracts
(Regulation) Act; intensified orts
by the Forward Markets Comngsion
through its own enforcement machi-

nery as well as through recognised
associations to detect breaches of the

regulations; and appropriate penal
measures against the oﬂgndm

283(Ai) LSD--2.
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Shri A. K. Gopalan: May I know
whether it is a fact that the State
Police Department does not find i
possible to pay adequate attention to
this problem on account of its pre-
occupation; and, if so, may 1 know
whether any other arrangements are
being made?

Shri Kanungo: WNo, Sir; the State
Police are giving full co-operation, but
investigation and prosecution of this
nature being a specialised job it takes
a little time to get things done,

Shri Narayanankut(ty Menon: May
I know whether Government is aware
that a large number of these trans-
actions are based upon oral under-
standing between the parties and
most place: the police are refusing to
take action upon oral agreements that
are gathered to substantiate these
transaction:”

Shri Kanungo: It all depends upon
the nature of evidence which will be
acceptable to a court; naturally, the
police do not take up cases where the
evidence will not end in prosecution.

Kumarl M. Vedakumarl: The Com-
mission has requested the Central
Government to recognise some addi~
tional commodities like gold, silvee,
wheat, gram and other things. May
I know whether Government is going
to consider that recommendation?

Shri Kanungo: The Commission
recommends from time 1o time differ-
ent commodities to be brought under
the operation of the Act and some-
times Government accept them, some-
times they do not. In the case of gold
they have refused to do so.

Shri Ram Krishan: May I know ths
number of persons arrested and the
nature of goods recovered from them?

Shri Ranungo: There were ten cases
in which, on the average, we have go$
two parties. I oannot give the exart
number of persons who have been sent
up. 1 cannot give the exact goods
which have been seized, but usually
they must be books and papers.
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Shri N Menon: May
§ know whether because of the failure
of the large number of prosecutions
that have been launched in this direc-
tion Government have been able to
§nd out any lacuna in the existing
lagislation; and, if so, whether Gov-
ernment propose to amend the legis-
Iation?

Shrli Kanungo: There has not been
sny failure of prosecution yet. Some
prosecutions are going on. There have
been only ten prosecutions, and Gov-
ernment do not think the time has
come to assess the feasibility and
workability of this Act.

Shri Nagi Reddy: In view of the
fact that the very nature of forward
trading is such that it will be very
difficult to substantiate the illegal trad-
ing by partners in the forward
markets, may I know if the Govern-
ment would take into consideration
the guestion of illegalizing the princi-
ple of forward marketing itself and
save the production in our country?

Mr. Spesker: It is a question of
policy; also it is too big a qucstion for
e Question Hour.'

¢  WRITTEN ANSWERS TO
QUESTIONS

State Trading Corporation

*844. Shri Damani: Will the Minis-
fer of Commerce and Industry be
Qlensed to state:

{a) whether the scheme of joint
venture by the State Trading Corpo-
#ation of India (Private) Limited and
the various mining and mineral
mssociations for the promotion of
miinganese ore trade, has since been
finalised; and

(b) if so, the details thereof?

Minister of Commerce (Shri
M) (a) Yes, Sir.

.{b) A Commitiee consisting of the
popresentatives of the Btate Trading
Corporation and the various mining

1| DECEMBER 190§ Written Aneoers 20

and rainersl Assgciations of India has
been formed. This Commitice meets
from time to time to discuss the
mangenese market eondltionl sad
decide upon the sales policy to

purs incommonb}'mrﬂdmﬂ”l

quota- and mine owners.
Techunical Training Ceatres

*845. Shri  Panigrahl: Will the
Minister of Commerce and Industry
be pleased to refer to the reply given
to Starred Question No. 1028 on the
18th March, 1958 and state:

(a) whether the details for setting
up of technical training centres for
India, with Japanese aid, have since
Leen worked out; and

(b) if so, whether the proposed
technical centres have been started?

The Minister of Industry (S8hrl
Manubhai 8hah): (a) and (b). A
scheme for a Prototype production
and training centre for Small Scale
Industries at Howrah in West Bengal
had been drawn up, but since no
decision has yet been reached about
the extent of Japanese aid available
for this project it has not been taken
up for implementation

Manufacture of Watches in India

*852. Shri Wodeyar: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) whether any foreign firms have
come forward with offers to start fac-
tories for the manufacture of watches
in India; and

(b) if »o, wheu;or the Government
have decided the location of the watch
factories?

The Minister of Industry (Skni
Maoubhel Shab): (a) Yes, Sir.

(b) No, Sir.
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*g53, Shri Sadhu Ram: Will the
Minister of Rehabilitation and Mino-
zity Afiairs be plensed to state:

(a) the total number of displaced
persons from Bahawalpur and Sind
who have been allotted lands in
Punjab on permanent and temporary
‘basis;

(b) whether Government have
received all records fram Pakistan in
this respect;

(c) if not, the steps being taken
now to have the same from there;

(d) the steps taken so far not to
disturb the temporary allottees till the
-verification of the records from Pakis-
tan; and

(@) the steps taken f{o prepare the
Haquq Malkiat Nagsha and to get it
compared with the {reasury records of
Bahawalpur State?

The Minister of Rehabilitation and
Minority Affairs (Bhri Mehr Chand
Khanna): (a) 20,802.

(b) Out of a total of 2,848 Jama-
bandis required, 1,814 Jamabandis
have so far been received.

(c) The Pakistan Government is
being requested repeatedly to expe-
dite supply of the remaining Jama-
bandis and other relevant records.

{(d) No cancellation of temporary
allotment is made unless it has been
checked with Jamabandis and other

relevant records received from
‘Pakistan. .
(e) The preparation of Nagsha

Haquqg Malkiat was started at one stage
but it was discontinued due to non-
receipt of payment gpecards from
Pakistan Government.

Workchargod Staff of the CP.W.D.

*g35. Shrt Tangamani: Will
umkmuw»h.nmuasb-
Ply be pleased to state:

(t)whnumiticahcthtm
workcharged staff of the Central
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Public Works Department m
in workshops registered er
Factories Act were exempted from the
provisions of the Employees BState
Insurance Act;

(b) it g0, the reasons therefor; and

(¢) what steps have been taken to
provide them with similar facilities?

The Deputy Minister of Works,
Housing and Supply (Shri Anil K.
Chanda): (a) The four Workshops of
the Central Public Works Department
located at Delhi have been exempted
from the provisions of the Employees
State Insurance Act, 1948.

(b) and (c). The facllities already
provided by the CP.W.D. for the
workers in these Workshops in Delhi
are considered to be substantiully
similar to those which are available
under the Employees State Insurance -
Act, 1948,

Industries in West Bengal

*856. Shri Aurobindo Ghoeal: Will
the Minister of Commerce and Indms-
try be pleased to state:

(a) whether any%part of the Central
Government grants and loans allotted
to West Bengal Government for the
development of mat industry, ivoryg
industry, conch-shell industry, textile
printing industry, pottery and cane
and bamboo industry, for the years
1956-57 and 1957-58 has lapsed; and

(b) if s0, what is the amount lapsed
and why?

The Minister of Industry (Shei
Manubhal Shah): (a) Yes, Sir.

(b) A statement is laid on the Table

of the Sabha. {See Appendix III,
annexure No. 111.]

State Trading Corpoeation of India
(Private) Led.

o857 Shri N. R. Manisamy:
'{Blrl Naushir Bharmcha:
Will the Ministel of Commerce and
Industry be plensed to siate:
(») whether it is a fact thet Govern-
meet contemplate to enlacge the scope
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and functions of the State Trading
Corporation of India (Private) Ltd.;

(b) if so, in what shape and form;

(c) what are the reactions of the
business community in this regard;

(d) whether any representation has
been made by the business community;
and

(e) it so, the nature thereof?

The Minister of Commerce (Shri
Kanungo): (a) Yes, Sir.

(b) The amended clause III of the
Memorandum of Association of the
State Trading Corporation as approved
by the Government of India is placed
on the Table of the House. ({See
Appendix III, annexure No. 112.] It
is yet to be filed with the Registrar
of Companies.

(c) and (d). A notice under section
17(3) of the Companies Act was given
to the creditors and share holders of
the Corporation regarding the pro-
posed amendments. This was also
published in all the leading News-
pepers, inviting ¢bjections from the
general public by the 30th August,
1958 but no objections were received
Jrom any quarter by that date.

(e) Does not arise.

Caustic Soda

*858. Shri Oza: Will the Minister of
Commerce and Industry be pleased
to state:

(a) what arrangements have been
made for the equitable distribution of
Caustic Soda among large scale manu-
facturers and small non-motive power
manufacturers of soap;

(b) whether complaints have been
received against the method and
manner of present distribution; and

(c) it so, what ‘steps Government
propose to take in the matter?

The Minister of Industry (Shri
Manubhat Shah): (a) to (c). A state-
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ment is laid on the Table of the
House, ‘

STATEMENT

(a) The indigenous manufacturers.
distribute their caustic soda to consum-
ing industries on long term arrange-
ments, Caustic soda imported by the
State Trading Corporation is distri-
buted through their agents to indivi-
dual units having regard to their con-
sumption and off-take from indigenous.
production. Arrangements for ad hoc
allotments to small non-motive power
soap units are also under considera-
tion by the State Trading Corporation.

(b) No, Sir. There have, however,
been some representations regarding
‘difficulty in obtaining stocks due to-
shortage.

(c) Government have uiready
licensed new schemes and the addi-
tional capacity is expected to materia-
lise m the near future. Meanwhile, it
is proposed to import larger quanti-
ties of caustic soda and build up a
buffer stock.

Textile Machinery Manufacturing
Concerns

S Shrimati Renu Chakravartty:
\ Shri Prabhat Kar:

Will the Minister of Commerce and
Industry be pleased to refer to the
reply given to Starred Question
No. 1063 on the Sth September, 1858
and state:

*859,

(a) whether it is a fact that several
manufacturers of textile machinery
are facing closure due to Jack of orders
within the country;

(b) whether the Machinery Manu-
facturers Corporation Ltd. is cantem-
plating closing down;

!

, {c) the concerns that are booked up
with orders for four years;

. (d) whether Government propose
any diversification of the products
meude by the units facing closure; and
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(e) it not, what steps Government
are contemplating to stop closure in
these units?

The Minister of Industry (Shri
Manubhal Shah): (a) to (e). A state-
ment 1s laid on the Table of the House
{See¢ Appendix 111, annexure No 113}

Irom Ore

*860. Shri Achar: Will the Minuster
of Commerce and Industry be pleased
to state:

(a) whether 1t 18 a fact that large
quantity of iron ore 18 accumulated at
Mangalore and Karwar ports for want
of port facihties for shipping;

(b) whether the State Government
ot YWysore has suvmtied any schemes
for the devclopment of these ports;
and

(c) if so, the mction taken or pro~
posed to be taken in the matter?

The Minister of Commerce (Shri
Kanungo): (a) and (b) Yes, Sir

(c) Karwar and Mangalore are
seasonal ports and are open for ship-
ping from October to about muddle of
May only Just before the ports
opened for shipping m October, 1958
stocks of about 42,000 and 44,000 tons
at Karwar and Mangalore ports res-
pectively had been bwilt up shipments
are now in progress according to pro-
gramme

Bandioom Products

*861. Shrl Pangarkar: Wul the
Minister of Commerce and Indusiry
be pleased to state

(a) whether there'is a proposal to
send & Trade delegation abroad to
populerise handloom products,

(b) it so, whether the arrangements
for the same have been finahised, and

(c) the names of the countnes
which the delegation proposes to visit®

The Minister of Commerce (Shri
Kanungo): (a) to (c) A proposal to
mnd s delegation to West Africa. to
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study marketing possibilities of hand-
Joom products has been made by the
All India Handloom Board and 1s at
present under examunation,

World Calendar

»g62. Shri Koratkar: Will the Prime
Minister be pleased to state the pre-
sent stage of India’s proposal m the
UNO regarding the reform of World
Cale¢ndar?

The Parliamentary Secretary to the
Minister of Externsl Affairs (Shri
Sadath Ali Khan): The Economic and
Social Council of the United Nations
at its 21st Sessmion m April, 1856 at
New York, decided to postpone con-
sideration of the question indefinitely

Import of Raw Film

*g63 Shri1 Daljit Singh: Will the
Minister ¢+ Commerce and Industry
be pleased 1o state.

() whether 1t 18 u fact that the
film producers have been advised by
the Chiet Controller of Imports to
make sure about the avalability of
raw matenal, and

(p) 1if so, the dgtails of the scheme
by which the shortage of the raw
matenal would be removed”?

The Mimister of Commerce (Shyi
Kapungo): (a) Yes, Sir; by the Jont
Chuef Controller of Imports, Bombay

(p) The shortage 18 likely to
continue until there is a shortage of
for¢ign exchange However to some
extent the shortage will be reheved 1f
advantage 1s taken of the export pro-
motion scheme which has recently
beent announced.

Adolition of Contract System

-y f Shri Nagi Reddy:
\ Shrimati Parvathi Krishnan.

Will the Mimister of Labour and
Employment be pleused to state:

() whether  Government have
decided to abolish contract system im
coa) mines, and
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(b) it ¥o, how far has the decision
been implemented?

The Depuly Mintster of Labour
(Shrl Abid Al): (a) The question is
still under consideration.

<b) Does not arise.

Ibdian Cotion Delegation

*865. Shri Anirudh Sinha: Will the
Minister of Commerce and Industry
be pleased to state:

(8) whether it is u fact that an
Indian Cotton Delegation is to visit
Sudan shortly;

(b) if so, the purpose of the visit;
and

(c) whether the personnel of the
delegation and other arrangements
have been finalised?

The Minister of Commerce (Shri
Kanungo): (a) and (b). The Sudanese
Government have extended invitation
to certain leading Indian industrialists
to visit Sudan to see for themselves
various aspects of dotton production in
that country.

¢ (¢) Government have no informa-
tion except that Sarvashree Madan
Mohan Ruws, Kasturbhai Lalbhai and
Neville Wadia have received the mnvi.
tation from the Sudanese Government.

Tea Board

Shri H. N. Mukerjee:
"“-{snn Muhaimmed Eitas;

Will the Minister of Commerce
and Industry be pleased to state:

(a) what are the pay and emolu-~

ments of the Deputy Chairman, Tea
Board; and

(b) what is the justification of this
office when there is a full-time Chair-
man and an elected Vice-Chairman?
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(a) and (b). A statement I3 laid on.
the Table of the House.

Statement

(a) The pay and emoluments of
the Deputy Chairman of the Tea
Board are Rs. 1800 per mensem in the
scale of pay of Rs. 1800-100-2600 plus
House Rent and Compensatory aliow-
ances ag admissible to Central Gov-
ernment Officers of corresponding
status at Calcutta,

(b) The post of Deputy Chairman
was created by the Government {n
pursuance of the decision of the Tea
Board taken in its meeting held on
the 30th June, 1958 to give the Chair-
Joan much needed reliet in his in-
Creasing administrative duties in
order to enable him to give greater
personal attention to long term pro-
blems of consolidation and develop-
ment.

The Vice-Chajrman 13 not & whole-
time official of the Board and it is
not possible for the Chairman to
share his day to day administrative
responsibilities with him.

Nepa Newsprint Factory

o367, J Sbrl P. B. Patel:
* 1 Shri K. U. Parmar:

Will the Minister of Commeroe
and Industry be pleased to state:

(a) what is the annual production
of Nepa Newsprints and what is its
rated capacity;

(b) what is the investment of the
Central and State Governments in
this concern;

(c) whether distribution of the

Nepa Newsprints is done through
agents; and

(d) whether any complaints have
been received against agents and dis-

Minister of Inffuslry (Shi
ubhal Shab): (a) t (d). A
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liitethént is laid on the Teble of the
House.

Statement

(a) During 1035, 1956 and 1957, the
actual production of newsprint by
Nepa Mills was 2,563, 10,702 and
14,045 tons respectively. The Mills
have reted capacity of 30,000 tons per
year or 100 tons per day. The cur-
fent year’s rate of production is about
33,500 tons per annum.

(b) The Government of India have
not, so far, invested any capital in
tliis concern. The Government of
Madhya Pradesh have invested
. N Wk,

(c) The distribution of Nepa Newy
print is done by the Nepa Mills them-
selves through the agents appointed
by them as well as direct to the
newspapers and Printers and pub-
lishers of text books and books of
general interest,

{d) Some complaints have been
received against the agents but they
are dealt with by the Neps Mills
authorities,

Weights and Metric System

*888. Shri Assar: Will the Minister
of Commerce and Industry be pleas-
ed to state:

(a) whether it is a fact that weights
and measures of Metric System have
been put into force from 1st of
October, 1988;

(b) whether Government are
aware of the fact thit a common man
finds it difficult to remember and
pronounce the metric weights; and

(¢) it so, whether Government will
consider changing the names to easy
Hondi language?

The Deputy Minister of Commerce
Mhm(mmcmnr
(a) As a first step, the use of
metiric weights has been authorfsed
from lst October for genersl tride

11 beCEMBER 1958

(b) and (c). Government gre of
menewthatthepuhhcwmloonm

complicated.

Training of Indians in Watch
Manufacture

Shri Bamakrishna Reddy:
"Shrl Ram Krishan:
Shri Rishwanath Roy:
869 Shrimati Na Palchoudhuri:
) Shri Daljit Singh:
Shri Halder:
Shri Mubhammed Ellas:
Shrimati Mafida Ahmed:

Will the Minister of Commeres
and Industry be pleased to state:

(a) whether it is a fact that the
pelegation of Swiss Watch Industry
which recently visited India, has
offered scholarships for Indians for
traning in the manufacture of
watches in Switzerland and also for
setting up an Institute in India tow
providing training in watch mang-

{b) if so, whether the offer has
peen accepted by Government; and

(¢) when and where the proposed
training Institute will be set up?

The Minister of Industry (Shri
panubhat Shah): (a) to (c). The
Pelegation of Swiss Watch Industry
pas offered some scholarships to
indian wnationals for trainng in
gwitzerland and they have also
oftered us technical and financial
gssistance in setting up a Watch
Sraining Institute in India with Swiss
collaboration. No formal detailed
offer has so far been conveyed and
the actual arrangements will only be
finalised after the formal offer
yeceived.
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Brass and Copper Artware Industry
¢g71. Shri Jhulan Sinha: Will the

Minister of Commerce and Industry
be pleased to state:

(a) the amount of foreign
exchange earned by the Brass and
Copper Artware Industry during the
Brst two years of the Second Five
Year Plan; and
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(b) the steps taken to give further
impetus to the Industry?

The Minister of Industry (Shel .
Manubhat Shah): (a) and (b). A
statement is laid on the Table of the
House,

Statement

(a) The actual foreign exchange
earnings from Brass and Copper
srtware during the first two years of
the Second Five Year Plan have not
been separately recorded. Upto 1956,
exports of Brass and Copper artware
were included under the classification
“Brass, Bronze and similar alloys”.
There after, the classification has been:

(i) Fancy material of Brass;
((ii) Fancy material of Copper;
(iil) Fancy material of Bronze;

(iv) Brass and Bronze artware; and
(v) Statues, busts ete.

The figures of export for 1956 on-
wards are:

(i) 1956 (April to

December) Rs. 22,50,600.
(ii) 1857 (Jan. to

December) Rs. 1,01,87,464.
(ni) 1958 (Jan. to

August) Rs. 68,63,502.

(b) Government have taken vari-
ous steps to develop the production,
marketing etc. of various handicrafts
including Brass and Copper Artware
by granting financial assistance to
State Governments, imparting of
training to artisans, publicity through
exhibitions in foreign countries,
marketing facilities and grant of
facilities for impdrt of raw materials
to manufacturers-cum-exporters.

Unemployment in Rajasthan

*872, Shri Kami Singhjl: Will the
Minister of Labour and Employment
be pleased to refer to the reply given
to Unstarred Question No. 160 on the
22n8 May, 1957 and state whether
any. appreciation of the problem of
unemployment has been prepared by
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the Government of Rajasthan and
transmitted to the Central Govern-

ment along with their schemes con-
'nected therewith?

The Deputy Minister of Labour
(Shri Abi@ AM): The Rajasthan
Government had forwsrded a copy
©of the report of a sub-comnuttee of
the State Development Committee
suggeshing measures which had gene-
rally been taken into conmderation
for the Second Five Year Plan. No
other report or gpecial scheme has
been received from the Rajasthan
Government

Target of Ore Production

*873. Shri D C. Sharma: Will the

Minuster of Planning be pleased te
state

(a) whether there is any proposal
for revising the target of iron ore
‘production in the public sector, and

(b) 1if so, the details thereof”

The Deputy Minister of Planning
(8hri 8 N. Mishra): (a) Since no
specific target for production of iron
ore 1n the public sector was indicated
under the Second Five Year Plan,

there 15 no question of revision of
the target

(b) Does not anise

Export of Bones

oy J Shri Subodh Hansda.
\_ Shri S. C. Samanta:

Will the Minister of Commerce and
Industry be pleased to state

(a ) whether steps have been taken
for the maximum utibsation of bones
available m the country,

(b) 1f go, the nature of steps taken,
and

(c) the total quantity of bone,pro-
ducts exported during the years 1057-
53 and 1ts value® *
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The Minister of Industry (Shri
Manubhbal Shah): (a) and (b) A
Conunutiee was set up by Govern-
ment to make a detailed investiga-
tion of the problems relating to the
colléection and utihsation of bones
and to make recommendations in the
matter The Report of the Com-
mittee has been received and is under
exaynination

(¢) 14,57,220 Cwts valued at abomt
Rs 237 crores

Singareni Oollieries Workers Union

*875. Shri T B Vittal Rao. Will
the Minister of Labour and Employ-
megit be pleased to refer to the reply
pven % Sharred Questan Ne 288
on the 18th August, 1958 and state

(8) the reasons for the delay in
arpving at a decision on the appli-
cation of Singarem Collieries Work-
ers’ Union, Kothagudium, Andhra
Pradesh for reference to an Indus-
trisl Tribunal of the introduc-
tiop of gratwity scheme and grant of
copveyance allowance to the em-
ployees of Singareni Colheries Com-
pany Lid, and

{b) when a de&ision on the above
1s hkely to be taken®

The Deputy Minister of Labouwr
(Shri Abid All): (a) and (b) The
matter 13 still under consideration of
the Government of India The pro-
posal entails an mcresse 1 the
working costs of collieries and its
acceptance n one umt will have
repercussions on others as well The
detailed implcations of the scheme
have, therefore, to be examined
before a decision can be taken

Labour Advisory Committees

*376 Shri Ram Krishan: Will the
Minister of Ladour and Employment
be pleased to state

(8) whether it 13 & fact that many
States have nbdt set up Labour Ad-
visory Commuttees,
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(c) the nature of steps taken or
proposed to be taken for seiting up
these Committees?

Yhe Deputy Minister of Labour
(Shri Abla AH): (a) and (b). The
State Governments of Assam, Madhya
Pradesh, Mysore and Jammu and
Kashmir have not set up Labour Ad-
visory Committees.

(c) A statement
Table of the Sabha.

Statement

1. Assam—~A Labour Advisory
Committee has not been constituted
as there are two Advisory DBourds
under the Assam Plantation Labour
Rules, 1954. Besides, there are a
Welfare Board and a  Standing
Labour Commuttee.

2. Madhya Pradesh.—The State
Government has already taken a
decision to constitute a tripartite
Labour Advisory Board for the State
and it is in the process of being
constituted.

3. Mysore—~—The cénstitution of a
Labour Advisory Board is under con-
templation of the State Government.

4 Jammu and Kashmir.—No
reasons have been given by the State
Government for not setting up a
State Labour Advisory Committee.

is laid on the

Programme Evaluation Organlsation

*877. Shri Panigraht: Will the
Minister of Plamning be pleased to
refer to the reply given to Starred
Question No, 1921 on the 29th April,
1958 and state whether any report by
the Programme Evaluation Orgam-
sation on the working of Welfare Ex-
tension Projects and other pro-
grammes undertaken by the Central
Social Welfare Board, has since been
submitted to Government?

The Deputy Minister of Planning
(Sbri 8. N. Mishra); Not yet The
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2%
repart is expacted before the end of
1938-50.

Manufacture of X-ray Eguipment

2878, Shiimati Mafida Ahmed: Will
the Minister of Commerce and
Infustry be pleased to refer to the
reply given to Starred Question
No. 258 on the 25th November, 1968
and state:

(a) the target laid down for the
manufacture of X-ray equipment
during the Second Five Year Plan;
and

(b) the amount of Foreign Ex-
change that will be required for the
schemes already approved for the
manufacture of X-ray equipment?

The Minister of Industry (Shef
Manubhal Shah): (a) No target has
been fixed,

(b) Capital Bquipment: Rs. 20 lakhs approx.

Components and Rs. 35 lakhs approx.
Taw matchnals: in the first year,
rising to about Rs.
g4 lakhs in the 4th
year, as the produc-

tion mcTeases,
in addition to this, payment to the
foreign firm towaMs royalty and
other charges is involved; as the
teyms of royalty have not been ap-
proved yet, the amount involved on
this account cannot be estimated now.

Tea-Package Firms

»879. Shri Aurcbindo Ghosal: Will
the Minister of Commerce and Indns-
try be pleased to state:

(a) whether any special investiga-
tion has been made to remove the
difficulties of smaller tea-packaging
fums; and

(b) it so, what is the result of
investigation?

The Deputy Minister o2 Commercd
apd Industry (Shri Satish Chandra):
(a) and (b). The Tea Board bha#



Judustry be pleased to state:

(a) the total amount allocated for
assistance to the Cotton Textile
industry by loans through the
National  Industrial Development
Corporation for the purpose of
rehabilitation and modernisation of
their machinery during the Second
Five Year Plan; .

(b) how much amount out of the
total loans sanctioned so far, has
been spent by these Mills in placing
orders with the Indian textile
machinrery manufacturing concerns;

(¢) whether is it a fact that some
of the textile mills have to cancel
orders placed on the Indian textile
machinery manufacturing concerns
because of lack of financial help from
Government; ang

(d) if so, how many workers have
faced or are facing retrenchment in
the textile machinery manufacturing

concerns as a result of this slump in
orders?

The Minister of Industry (Shrl
Manubhal Shab): (a) to (d). A

statement is Inid on the Table of the
House. -

Statement

(a) The |National Industrial
Development Corporation have ap-
proved upto 30-11-1958 the grant of
loans to the extent of Rs. 3'T1 crores
to cotton textile mills for rehabfli-
tation and modernisation of machi-
nery. Of this amount applitations
from partles for loans amounting to

11 DECEMBER 1958

Written Answers 4308

Rs. 80-91 lakhs have been withdrawn.
Amaqunt actually drswn up to
$0-11-1958 is Rs. 82 lakhs.

{b) The entire advance is for the
purchhise of machinery and amounts
dyawn represent purchases complet-
ed. Figures of orders placed with
Indian machinery manufacturers are
not available.

(c) No such information has been
received by Government.

(d) Due to some reasons there have
been a few cases of occasional lay
off of the workers in one or two Tex-
tile machinery manufacturing firms
due to slump in the Textile industry.
But once again the situation has
shown signs of improvement and
most of the firms have orders booked
upto more than two years.

National and Festival Holldays

*881. Shri Tangamani: Will the
Minister of Labour and Employment
be pleased to refer to the reply given
to Unstarred Question No. 304 on the
14th August, 1958 and state:

(a) whether Jovernment have since
decided to bning legislation for grant-
ing of paid national and festival holi-
days for workers in the industrial
establishments;

(b) if not, the reasons therefor;
and

(c) whether it is a fact that
Madras Government have passed such -
a legislation?

The Deputy Minkster of Labour
(Shri Adid All): (a) No, Sir.

(b) Government propose to watch
the experience gained by the State
Governments which might introduce
legislation for fixing the guantum of
national and festival paid holidays
before taking any further action in
the matter.

(c) Yes,
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Export of Groundnuts and Olf Cakes

*gs2 Shri N. B, Muaisamy: Will the
Minister of Commerce and Industry
,be pleased ‘o state:

(a) whether 1t 1s a fact that the
\Government had announced an ex-
port quota of 10,000 tons of expeller
groundnuts oil cakes; and

(b) if so, what is the expected
foreign exchange to be earned?

The Minister of Commerce (Shri
Kanungo): (a) Yes, Sir.

(b) About Rs. 40 lakhs

Rubber Prices

883 S Shri A. K. Gopalan:
"\ Shri Kunhan:

Will the Minister of Commerce and
Indusiry be pleased to state:

(a) whether the Rubber Board
have requested Government for
increase in the price of raw rubber;
and

(b) 1f so, what action has been
taken on the request?

&

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
(a) and (b) The Rubber Board
habe recommended that the Tanft
Commussion should undertake an
nvestigation 1nto the  prices of
rubber on account of ncreased pro-
duction costs Further details and
data have been sought from the Board
i this connection

Metals

Shrl Mubammed Elias:

Shri H. N. Mukerjee:
884,
Shri Prabhat Kar:

Will the Minuster of Commerce and
Industry be pleased to lay a state-
ment on the Table showing:

(a) Our annual production of
aluminium, copper, zinc and lead as
on 1st April, 1958;
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{b) our present consumption nesds
in regard to such metals; and

(c) what will be the shortfall, #
any, in our production on completion
of the Becond Five Year Plan?

The Minister of Industry (Shri
Manubhat Shah): (a) to (c). A state-
ment i3 laid on the Table of the
House [See Appendix III, annexure
No. 114.)
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Indians Employed in UN. Secretariat

Shri D. C. Sharma:
*886. { Shri Wodeyar:
Shri Bhakt Darshan:

Will the Prime Minister be pleased
to state:

(a) whether it is & fact that the
number of Indian“nationals employ-
ed 1 the United Nations Head-
quarters 15 low; and

(b) if so, what steps Government
have taken in the matter?

The Deputy Minister of Extornal
Affalrs (Shrimati Lakshmi Menon):
(a) dnd (b). The number of Indians
emplgyed in the United Nations
Secretariat has been low in the past,
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particularly in the higher grades.

' There has been some improvement in
recent years, Government have been
giving their constant attention to the
question of the employment of
Indians in adequate number in the
different grades in the UN Secre-
tariat.

Electrical Switch Gears and Control
Gears

*887 Shri Ram Krishan: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether the scheme for the
manufacture of electrical switch gear
and control gear by a Bombay firm
in collaboratian with a firm of Den-
mark has been finahised, and .

(b) 1f so, the details thereof?

The Minister of Industry
Manubha! Shah): (a) Yes, Sir

(b) M's Larsen and Toubro Limut-
ed, Bombay have been granted a
licence in September, 1958 under the
Industries (Development and Regu-
lation) Act, 1951 for effecting a
substantial expansion to their exist-
ing industrial undertaking at Powai,
Bombay, for taking up the manufac-
ture of motor starters, switches, fuse
gear etc, in collaboration with Mijs
Laur Knudsen of Copenhagen, Den-
mark

Lime-stone Deposits at Purulia
(W. Bengal)

*888 Shri Aurobindo Ghosal: Wil
the Mimister of Commerce and
Industry be plegged to state

(a) whether the gquantity and
quality of lime-stone deposits of
Purulia, West Bengal have been sur.
veyed, and

(b) if so, whether a cement indus-
try can be started there?

The Minister of Industry (Shri
Manubhai Shah): (a) Yes, Sir.

(b) No, Sir. The quality o lime-
stones available in the Purulla Dis-
trict is considered to be unsuitable

(Shri
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for the manufacture of Portland
Cement

Strike in Press Trust of India

( Shri Tangamani:
| Shri Hem Barua:
*889. { Shri Goray:
| Shri Rajendra Singh:
{ Shri Narayanankuity Menon:

Will the Minister of Labour and
Employment be pleased to state*

(a) whether employees 1n Press
Trust of India had decided to go on
strike for 48 hours from the 8th
December, 1958;

(b) it so, the demands of the em-
ployees;

(c¢) the nature of representation
made by the Federation of Press
Trust of India employees; and

(d) the steps taken by Government
in the matter?

The Deputy Minister of Labour
(Shri Abid Ali): (a) to (d) The
strike did not take place in view of
a settlement arrived at between the
management and the federation on
the 1ssue of intennm relief

Automobile Industry »

1282 Shri D. C Sharma: Will the
Minister of Commerce and Industry
be pleased to state the present per-
centage of indigenous content reached
in respect of the different vehicles by
the various manufacturers of auto-
mobiles”

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastri):
The percentages of indigenous con-
tent m different (main models of)
vehicles manufactured in the country,
as m Apnl, 1958, are given below.—

Cars
Hindustan Ambassador 60%
Fiat ‘1100"* 37%
Standard Vanguard 33%
Standard ‘10 30%
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4

Truck & Bus chassis

Tata-Mercedes-Benz 2%
Dpdge (Medium diegel)

1857 W.B. 82%
Dodge (hght-petrol)

126” W.B. 26%
Dodge Power Wagon 28%
Leyland ‘Comet’ 38%
Leyland Royal Tiger Titan 9%

Jeep
Willy’s CJ-3B 58%

Viliage Housing Projects

1283. Shri D. C. Sharma: Will the
Minister of Works, Housing and
Supply be pleased to state:

(a) the number of Village Housing
Projects allotted to the U.P. State for
1958-59; and

(b) the number proposed to be
allotted during the Second Five Year
Plan period for that State?

The Deputy Minister of Works,
‘Housing and Supply (Shri Axil K.
Chanda): (a) and (b). As already
stated in the statement attached to
the reply given to Unstarred Question
No. 322 dated the 14th August, 1958,
thee total number of villages allotted
to Uttar Pradesh under ’the Village
Housing Projects Scheme for the year
1958-59, and that for the Second Plan
period, is 255 and 850 respectively.

Civic Amenities in Bharat Nagar

1284. Shri D. C. Sharma: Will the
Minister of Rehabilitation and Mino-
rity Affairs be pleased to refer to the
reply given to Unstarred Question No.
2828 on the 25th September, 1888
and state the progress made so far in
providing street lighting, water mains,
roads, drainage etc. in Bharat Nagar,
8 rehabilitation colony in Dethi?

The Minister of Rehajllitation and
llhnﬂty Affairs (Shyi Mehr Chand
Khauna): The work on roads has al-
ready been started. XNstimates for
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Mmﬂnl. water maios and
are heing prepared by the

'Hunlctpll Carporation, who gre em&-

ing the work.

Forelgn Experty in State owned
goncerns

1285. Shrl Ram Krishan: Will the
Minister of Commmerce and Indusiry
be pleased to state the number of
foreign experts stiil engaged in State
controlied and owned concerns (con-
cern-wise)?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastrl): A
statement is laid on the Table of the
House. [See Appendix III, annexure
No. 115].

l.nbour Disputes in Cement Factories

Shrl Ram Krishan:
1286. {sm Tobal Singh:

Will the Minister of Labour and
Employment be pleased to state:

(a) the total number of labour dis-
putes which have occurred in cement
factories during 1857-58 in Punjab;

(b) the nature of such disputes; snd

(c) the action taken thereon®

The Deputy Minister of Labour
(8hri Abid Al): (a) Four.

(b) The nature of such disputes in
each case is as under:—

(i) Grades, Dearness Allowance
and Badli workers etc.

(ii) Grant of bonus and aboli-
tion of contract s§stem.

(iii) Increase in wages, house
rent, leave with wages, night shift
allowance, allowance for hazardous
jobs, dust nuisance and dirty
work, rules for promotion, trans-
fers, gratuity, sllotment of quar-
ters, reinstatement of workers,
payrgent for work on holidays
and weekly off, recruitment of
staft,* uniforms, supply of wuc,
schos] facilities and training Zor
technicians.
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(iv) Night allowance, gratuity,
designation, production, bonus rest
with pay, permanency, bonus,
fearness allowance and sick lsave.

(c) The disputes mentioned at Nos.
1,3 & 4 were referred by the State
Government to the industrial Tribunal,
Punjab, Jullundur, for adjudication
because these disputes could not be
settled through conciliation proceed-
ings while the dispute mentioned at
No. 3 was settled mutually between
the parties.

‘The New Dimensions of Peace’

1287. Shri K. C. Jena: Will the
Frime Minister be pleased to state:

{a) whether it has come to the
notice of the Government that somb
books are being sold in Delhi bearing
the title “The new Dimensions of
Peace” written by Mr. Chester Bowles,
containing the map of world indicat-
ing whole of the territory of Kashmir
merged with Pakistan; and

(b) it so, what steps the Govern-
ment are taking or propose to take in
regard to it?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Neliru): (a) Government have noticed
that “The New Dimensions of Peace”,
a book written by Mr. Chester
Bowles, contains 3 maps in each one
-of which Kashmir is shown as includ-
ed in Pakistan.

{b) As this treatment of Jammu and
Kashmir does not correspond to any
statement made in the text, it was as-
sumed that the ernpr was Inadvertent.
The matter has already been brought
to the notice of our Ambassador in
“‘Washington who has been requested
40 mention it to the author.

Trade with Pakistan
1288, Shri Daljit Singh: Will the
Hhﬂsmotcmmu;mv
be pleased to state the balance of our
trade value of imports and

exports
with Pakistan between 1st April. and
30th November, 1958
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The Minlster of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
Figures are available at present only
upto the month of August. The posi-
tion is as follows:—

April—August 1058

ts to Imports from Bdmceot'
Pakisten Pakistan

274 272 z(«l )

Non-Utilisation of Irrigation Potential
in Punjab

1289. Shrl Daljit Singh: Will the
Minister of Planning be pleased to
state:

(a) whether the Advisers of the
Planning Commission have visited
Punjab for discussion with the State
Government regarding the full utilisa-
tion of irrigation potential in the
State; and

(b) if so, the details of the recom-
mendations made in this respect?

The Deputy Minister of Planning
(Shri 8. N. Mishra): (a) and (b). A
Statement is laid on the Table of the
House. {[See Appendxx II1, annexure
No. 1186].

Passports

1296. Shri Daljit Singh: Will the
Prime Minister be pleased to  state
the number of Passports issued for
foreign countries during 1958 so far
country-wise?

The Prime Minister and Minister of
External Affairs (Shri Jawaharial
Nebhru): The total number of pass-
ports issued by various passport issu-
{ng authorities in India up to the end
of October, 1958 is 38,802. This figure
does not include Indo-Pakistan pass-
ports iuue«{by the State Governments.
As passport: are issued for countries
all over the world and since a majo-
rity of them cqntain endorsements for
a large number of countries, it is not
feasible to indicate the number of
passports issued for each country.
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LFS.

1291, Shri Dinesh Singh: Will the
Prime Minister be pleased to refer to
the reply given to Unstarred Question
No. 1121 on the 10th March, 1958, and
state:

(a) how many class 1 posts in the
LF.S. are still held by persons not
belonging to this service; and

(b) how many class I Officers be-
longing to ILF.S are serving in other
Ministries and Departments other
than Ministry of Commerce and In-
dustry?

The Prime Minister and Minister of
External Affairs (Shri Jawaharial
Nehiraj: (aj Severnteen, apart from 24
Heads of Missions and of Posts abroad
appointed by the Minister of External
Affairs 1n his discretion. Of these 17,
two are L.LA.S officers, five are CS.S.
officers of Grade 1 and six CS.S
officers of Grade II, one a contract
officer, one a re-employed officer super-
annuated from the IF.S. and two
other officers on deputation from other
posts. All these officers will revert
to their parent offices or will retire
on completion of the present terms of
duty abroad.

(b) Three, m addition to which two
other officers are on deputation to
International Commussions in Indo-
Chma and eight to the Central Pass-
port Organisation.

Unemployed in Rajasthan

1292. Shri Karni Singhji: Will the
Minister of Labour and Employment
be pleased to refer to the reply given
to Unstarred Question No. 292 on the
14th August, 1958 and state the steps
proposed to be taken for absorption
of the unemployed graduates, inter-
mediates and matriculates on the Live
Register of the Employment Exchunges
in Rajasthan upto 30th gane, 1958

The Deputy Minister of Labour
(Shri Abid All): The development
schemes under the Plan are expected
to help to absorb them in employ-
ment,
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Inguiry into Caustic Soda Imdustry

1288, Shri E, Madhusudan Rao: Wil
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether the Tariff Commussion
have completed their inquiry into
claims of the Caustic Soda Industry
for protection; and N

(b) if so, whea its report 1s expect-
ed to be released?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastrl):
(a) Yes, Sir.

(b) The Report has been released
already. Copies of the Report and
Government's Resolution thereon [No.
12(2)-T.R.|58, dated the 20th Novem-
ber, 1958] were laid on the Table of
the House on the 3rd December, 1838.

1294. Shri D. C. Sharma: Will the
Prime Minister be pleased to  state
whether any steps have been taken by
Government to avert dangers from
radiation in the country?

The Prime Minister and Minister of
External Affairs (Shri Jawsharlal
Nehru): The exposure of mankind to
1onising radiation arizes mainly from
natural sources, from medical and in-
dustrial procedures, and from environ-
mental contammation due to nuclear
explosions The last of these consti-
tutes a growing increment to worjd-
wide radiation levels and involves
hazards which are beyond the control
of the exposed persons As is well
knewn, India, 1t aymmon with several
other countries, is striving to  bring
about a cessation of explesions of
nuclear weapons oy countries which
possess them,

As regards the artific..: -ources of
radiation to which man :s exposed 1n
industry, medicine, and  research,
their use is controllable and exposures
can be reduced by perfecting pro-
tection and safety techniques. The
Atomic Energy Commission conducts
a countrywide film badge service for
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radiatiort workers whereby it 18 pos-
sible to assess and control the dosage
received by individual workers. In
addation, radiological protection sur-
wveys are conducted in laboratories and
institutions using radiation sources.
Various types of electronic instruments
needed for ensuring radiation safety
are being made in the Trombay Estab-
lishment and supplied to the institu-
tions where radiation sources are
employed.

Experimental Television System

Shri D. C. Sharma:
Shrimati Ila Palchaudhuri:
1295 Shri P, K. Deo:
* 3 Shri B. C, Prodan:
Shri Vajpayee:
LShrl Tangamani:

Will the Minister of Information and
Broadcasting be pleased to refer to
the reply given to Starred Question
No 120 on the 14th August, 1958 and
state the progress made so far with
regard to the setting up of an Exper:-
mental Television System in the New
Delht Research Department of the All
India Radio”

“The Minister of Information and
Broadcasting (Dr, Keskar): Most of
the equipment required for the ex-
perimental television unit to be set
up n Delh: has been received The
available equipment has been set up
temporarily in Akashvan:t Bhawan and
tests are in progress The expen-
mental service 1s expected to be in-
troduced regularly by the beginning of
next fingncial year
-

‘Wage-Map' of India

J/ Shri Ram Krishan:
1206, 3 Shrl Vajpayee:

Will the Minister of Labour anu
Employment be pleased to refer to
the reply given to Unstarred Question
No 2759 on the 25th September, 1958
and state the progress made in dfaw-
ing up of the ‘Wage Map’ of Indla”

283 (Ai LSD
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The DBeputy Minister of Labour
(Shei Abid All): For drawing up a
Wage Map the Wage Census and family
budget enquiries have already been
taken on hand. As, however, these
will take a long time, it has been re-
commended by the Steerihg Group at
its third meeting that experimental
wage maps should be drawn up for
Bombay and Kanpur with data readily
available Work 18 1n progress but its
completion will necessarily take time

State Plan of Andhra FPradesh

1297, Shri Ram Krishan: Will the

Mimster of Planning be pleased to
state:

ta) whether 1t 1s a fact that Plan-
ning Commission have agreed to raise
the outlay of the Andhra Pradesh
Second Five Year Plan for the cur-
rent year from Rs 30 crores to Rs 31
crores;

(b) if so, the nature of the works
to be done by this increased outlay;

{c) whether simular requests have
heen received from other States, and

(d) 1f so, details of the requests and
nature of action daken by Govern-
ment 1n each case?

The Deputy Minister of Planning
(Shri S. N. Mishra): A statement 3
laid on the Table of the House. (See
Appendix II], annexure No. 117}

Coarse and Medium Cloth

Shri Barman:
1298, { Shri S. Hamsda:

Shri 8. C. Bamanta:

Will the Minister of Commerce and
Industry be pleased to state:

(a) the effect so far on internal
market prices of coarse and medium
cloth since Qhe reduction of excise
duty on mill cloth; and

(b) the total consumption of coarse
and medium mitl cloth after the re-
duction of excise duty as compared to
the period just before reduction?
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The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
(a) The internal market price have
not recorded a significant reduction on
account of the revision in excise duty
although a very slight downward
trend was noticeable in respect of cer-
tain varieties. This downward trend
was about 1% in coarse and less than
3% in medium, on an average.

{(b) There are no figures of actual
consumption of mill cloth although
the deliveries of cloth from the mills
for internal consumption may be taken
as a fair index of the internal con-
sumption. The revision of excise duty
took effect from 4th July, 1958. Figures
of delivery of coarse and medium
cloth for three months April-June and
three months July-September are
given below:

In Million Yds)

;958 Coarse

Medium

Apnil 638 200 2
May 515 240-7
June 45°1 1509
July 616 250-1

August 639 2135
September 682 215 3
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Forward Contracts (Regulation) Act,
1952

1301, Shri Shree Narayan Das: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) the number of applications for
recognition made under Section 5 of
the Forward Contracts (Regulation)

"Acl, 1952 during 1958 so far; and

(b) the number of applications for
which recognition was given, giving
the period in each case and the articles
in respect of which these were accept-
ed?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
(a) Two

(b) One; three years; cottonseed

Cotton Advisory Board

1302 [ Shri Shree Narayan Das:
* | Shri Aurcbindo Ghosal:

Will the Minister of Commerce and
Industry be pleused to state:

{a) what were the important recom-
mendations made by the Cotton
Advisory Board regarding import and
export of cotton gnd other matters in-
cidental thereto, when it met in Bom-
bay in September last;

(b) whether Government have
considered those recommendations and
taken any decisions thereon; and

(c) 1f s0, the nature thereof?

The Minister of Commerce and In-
dusiry (Shri Lal Bahadur Shasiri):
(a) The Board recommended 6 lakh
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bales of foreign cotton for imports
during 1958-39 season. As regards ex-
ports, the Board recommended an im-
mediate release of 1,50,000 bales of
Bengal Deshi, 25,000 bales of old
Punjab cotton not above 13(16” and
80,000 bales of cotton not above 8/4”
wnd & further release between 15th
and 80th October, 1958 of an addi-
tional 30,000 bales of cottons not above
3|4" after taking into account the crop
eonditions at that time. The Board
recommended also that the export
duty on cotton should be abolished.

(b) Yes, Sir.

(c) Government have released the
following import and export quotas
during the current cotton season:

IMPORTS
20,000 bales stapling 1-3,16" and
above, and, 10,000 bales stapling

1-1/16” and above for import from
soft currency areas,

EXPORTS
2,350,000 bales of Bengal Desh:
cotton
1,50,000 bales of cottons (other
than Bengal Deshi) not above
34” in staple.
1,00,000 bales of raw cotton of

staple length below 34"

20.000 bales of old cottons of
1957-58 and earlier seasons (other
than Bengal Deshi) not above
25.32" in staple over and above
30,000 bales permitted during the
1857-58 season.

As regards export duty. Govern-
ment have reduced the duty on raw
sotton from Rs, 50!- per bale to Rs. 25-
per bale with effect from the 16th
November, 1958.

Indian National Trade Union Coungress

13038, Shri Ram Krishan: Will the
Minister of Labour and Employment
be pleased to refer to the reply given
to Unstarred Question No. 1037 on the
13th September, 1958 and state sthe
action taken on the resolutions of.the
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Indian National
gress so far?

The Deputy Minister of Labour (Shri
Abid Al): As already stated on
September 12, 1958 in reply to the
Unstarred Question No. 1937 the sub-
ject matter of most of the resolutions
passed by the Indian National Trade
Union Congress in their 9th Session
came up for discussion in the Indian
Labour Conference at Nainital in May,
1958. The rest of them were discussed
by the Standing Labour Committee in
Bombay in Octnber 1938. The main
conclusions of these conferences have
already been broughti to the notice
of all concerned for necessary action.

Export of Films

Trade Union Con-

J Shri Ram Krishan:
1304. \ Shri Rajendra Singh:

Will the Minister of Commerce and
Industry be pleased to state:

(a) the tota] foreign exchange earn-
¢d 1n the export of films to different
countries during 1956, 1957 and 1958 sa
far;

(b) the steps taken to further the
export of films this year: and

1 ]

(¢) the foreign exchange spent on
the import of foreign language films
during the last three vears?

»

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
ta) and (c). A statement is laid on
the Table. {[See Appendix III, an-
nexure No. 118].

(b)Y The attention of the Hon'ble
Members is invited to the reply given
to part (c) of Unstarred Question No
2836 answered on 25-9-1958

Siicet of Plate Glass

1865. Shri Damani: Wil the Minis-
ter of Commerce and Industry be
pleased to lay a statement on the
Table showing the installed capacities
of all the units manufacturing sheet
and plate glass in the country and
state whether all the units are work-
ing to their fullest capacity?
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The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shasiri):
At present there is no Indigenous pro-
duction of Plate Glass A statement
showing the installed capacities of
the various Sheet Glass manufacturing
units is given bhelow None of the
units is working to full capacity About
70° of the installed capacity 1s being
utilised

STATEMENT
lm—t—;l‘led ap:c;t-y
Name of the firm per annum
{Milhon sq.ft )
1. M/s. Seraikella Glass Worls, 28.%
P. O. Kand
Distt Singhbhum
2. M/s. Indo-Asahm Glass Co 36
Ltd., P. O. Badaninagar
3. M/s. Hindustan Pilkington 30

Glass Works Ltd , Asansol

4. M/s U P Glass Works
1.td., Bahjoi,
Dastt. Moradabad 11.8

Scientific Apparatus

1306. Shri Ram Krishan: Will the
Minister of Commerce and Industry
be pleased to state,

(a) whether it 1s a fact that a large
quantity of scientific apparatus has to
ke mmported every year from foreign
countries;

(b) if so, the total amount spent
during 1957-58 and 1938-59 so far for
the purchase of scientific apparatus
from foreign countries; and

(¢) the nature of steps taken so
far or proposed to be taken to make
India self-sufficient in this regard®

The Minister of Commerce and In-
dustry (Shri Lai Bahadur Shastri):
(a) Yes, Sir

tb) 1957: Rs. 56
mately 1958 (up to July)‘
crores approximately,

crores approxi-
Rs 21

(c) The following steps are being
taken: o

(1) Encouraging the expansion
schemers of the existing factories
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(1i) Encouraging the establish-
ment of new undertakings.

(ifi) Restricting and regulating
imports of sclentific instruments
that are produced in the country
and allowing Imports only of
necessary raw materials and com-
ponents required for manufacture.

(iv) Laying down specifications
for standardisation of the instru-
ments

(v) Granting of loans to small
scale unts

Besides the above steps, Govern-
ment have recently set up a Panel for
Instruments 1n the enlarged Develop-
sment Council consisting of Bicycles,
Sewing Machines and Instruments.
The Panel is expected to go into all
aspects of the industry
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Indian Films of Intermational
Distinction

1368. Shri Ram Krishan: Will the
Minister of Information and Broad-
casting be pleased to state:

(a) whether it 15 a fact that many
Indian films won®national and inter-
national awards during recent years;
and

{b) 1f so. the names of suck films
since 1956, vear-wise?

The Minister of Information and
Broadeasting (Dr. Keskar): (a) Yes,
Sir

tb) A statement is laid on the Table
of the House. [See Appendix III, an-
nexure No. 119].

Availability of Standard Cloth

1309. Shri U. C. Patnaik: Wil the
Minister of Comamerce and Industry
be pleased to state the steps taken to
make available in the country specific
patterns of durable quality of standard
cloth at cheap rates and in adequate
quantity?

The Minister of Commerce and
Industry (SAri Lal Bahadur Shasiri):
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In pursuance of clause 20 of the Cot-
ton Textiles (Control) Order, direc-
tions are issued to the mills from time
to time regarding classes or specifica-
tions of cloth that can be manufactu:-
ed by them. Thus specific standards
for varieties of cloth are prescribed
by the Government. According to
clause 22 of the same Order, no mijll
can pass any sub-standard or defective
cloth for consumption without mark-
ing the quality as “seconds” so that
the consumer may be aware of the
quality of oloth he is purchasing.

In order to ensure that the provi-
sions of the Conirol Order are strictly
adhered to, the Officers of the Textile
Commissioner’s Organisation inspect
mills periodieally and take suitable
uction in cases of defamilt

As regards supply of cloth at cheap
rates and in adequate quantities, there
18 a substantial stock of cloth avail-
able in the country for internal con-
sumption a$ present at reasonable
price

Valae of Imports and Exports

Shri Nag{ Reddy:
1310. { Shrimati Parvathi Krishnan'
Shri Ram Krishan:

[ §
Will the Minister of Commerce and
Industry be pleased to state-

(a) the total value of imports and
exports for the period 1st July to 80th
September, 1038

(b) whether the targets evaluated
for this period have been reached,
and

(¢) if not, the reason therefor?
The Minister of Commerce and In-

dustry (Shri Lal Bahadur Shastri):
(a) Imports—Rs. 172 croves.

Exports—Rs. 163 crores.
(b) and (c). No targets are fixed

for imports and exports but imports
and exports are allowed in accordance
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with the licensing policy of the Gev-
ernment of India.

Import Licences for dyestufts

Shri Kodiyan:
1311. { Shri Vasudevan Nalr:
Shri Nagi Reddy:

Will the Minister of Commeres and
Industry be pleased to state:

(a) the number and value of “Ad
hoc” licences issued for the import of
Dyestuffs and other finishing materials
and the names of parties t¢ whom
wsued during 1988;

(b) the grounds on which these “Ad
hoc” licences were 1ssued; and

(c) whether licencees of “Ad hoc”
ficences are all established m-
porters in the line”

The Minister of Commeree and In-
dustry (Shri Lal Bahadur Shastri):
(a) 31 licences valued at Rs 8:80 lakhs
were 1ssued for the import of ancillary
products and organic catalysts ia
1958 The names of parties to whom
these hicences were issued are shown
:in the statement laid on the Table
[See Appendix 1II, annexure No 120 ]

(b) According to policy the licens-
ing was done on the advice of the
Textile Commussioner, Bombay, In
practaice. only Established Importerw
of Coal Tar Dyes were given ad hoc
Iicences The recommendations of the
Textile Commissioner were based om
the actual orders placed by Establish-
ed Importers for pigments for  the
use of which ancillary products had
to he imported

(¢) Yes, Sir

Plantation Labour Strike

1312. Shri Raghunath Singh: Wil
the Minister of Commerce and Indus-
try be pleased to state whether India
has suffered ' substantial
set; back in trade of rub-
ber on account of plantation labour
strike in the State of Kersla Ia
October, 19587
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The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastrl):
he loss in production was negligible.
:ldo set back in trade has been report-

Tamil Literature in the AILR.

Shri Vasudevan Natr:

1318, Shri Nagi Reddy:
Shrt Narayanankatty Menon:
Shrimati Parvathi Krishnan:

Will the Minister of Information
and Broadeasting be pleased to state:

(a) the number of broadcasts in
‘Tamil and the time allotted towards
the Tamil liferature and the literary
speeches in AIR at Madras during the
year 1887 and during 1838 till Sopt-n
ber; and

tb) the principlex under whieh the
topics are selected”

The Minister of Information and
Broadeasting (Dr. B. V. Keskar): (a)
A statement 15 laxd on the Table {See
Appendix 1II, annexure No 121].

(b) Topics are selected on the basis
of their suitability and 1oterest from
the listeners’ point of view In this
connection attention of Honourable
Members 1s drawn also to the effort
10 1ncrease the percentage of music,
drama and features, and reduce
talks

International Fairs

1314, Shri Aurobindo Ghosal: Whli
the Minister of Cqmmerce and Indus-
try be pleased to state:

{(a) the number of International
Fairs in which the Government of
India participated from April, 1958
%0 far;

(b) whether the Government could
negotiate any business in favour of
India through this participation; and

(c) if =0, the volume of bulinen
contracted?
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The Minister of Commerce and Im-
dustry (Shri Lal Bahadur Shastel):
(a) 15,

(b) and (c). The Indian Government
does not negotiate export contracts.
The Directorate of Exhibition only
provides facilities to Indian exporters
and manufacturers to stimulate the
interest of consumers and importers
abroad in Indian products. It is,
therefore, not possible to give any
idea about the volume of business
negotiated by Indian parties as a result
of their participation in International
Fairs.

nnoﬂ Liesness

1315. Shri llonrh
Shri Khushwaqt Red:

Will the Minister o2 Commenecs and
Industry be pleased to state:

(a) whether 1t is a fact that it hms
recently been discovered that import
licences worth more than rupees sixty
lacs have been fraudulently issued;

tb) 1f so, the exact amount involved
together with the names of the parties
to whom such licences have beem
1ssued,

(c) the circumstances under whieh
these licences were 1ssued; and

(d) the action taken or proposed te
be taken in the matter?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
(a) to (d). It came to the notice of
Government that two licences  had
recently been 1ssued to the tune of
Rs. 4475 lakhs—one to Messrs. Fedco
Private Ltd., Bombay for Rs 2876
and the other to Mis. Wakefield Painta
Private Ltd., Bombay for Rs 16 lakhs
—which shduld not have been issued
normally. The licences have been
cancelled, and the circumstances
under which they were 1ssued are
under investigation. Final action will
depend upon the results of the investi-
gation.
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Scheduled Castes and Scheduled
Trides

1316. Shri Daljit Singh: Will the
Minister of Rehabllitation and Mino-
rity Affatrs be pleased to refer to the
reply given to TUnstarred Question
No. 2797 on the 25th September, 1958
and state:

(a) the number of posis reserved
for the Scheduled Castes and Schedul-
ed Tribes;

(b) whether they have been filled
up;

(c) if not, the reasons for not filing
up the same so far; and

(d) the time by which they will be
filled up?

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khanna): (a) to (d). A statement
giving the required nformation 18
laid on the Table of the House. [See
Appendix IIl, annexure No. 132]

Posts Reserved for Scheduled Casien

1317. Shri Daljit Singh: Will the
Minister of Commerce and Industry
be pleased to refer to the reply given
to Unstarred Question No 1996 on
the 12th Scptembegr. 1952 and state:

(a) the posts reserved in the Minis-
try of Commerce and Industry in
egch category for the Scheduled
Castes and Scheduled Tribes;

(b) the reasons for not being fill-
ed up: and

{c) the time by which these posts
will be filled up?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
(a) A statement is given below:—

STATEMENT

No. of posts rese;ved for

Posts. Scheduled Scheduled
C”tel . Tribes
Assistants 15 s

Clerks 39 13

———— e e e ———

{b) Non-availability of suitable
candidates.
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(c) As s00n as suitable candidates
are available.

Euocalyptus Ol

1318. Shri Subbiah Ambalam: Will
the Minister of Commerce and Indus-
tey be pleased to state:

(g) the number of distillers engag-
ed in the manufacture of Eucalyptus
oil in the Nilgiris;

(b) whether this industry has been
classified as Cottage Industry;

(¢) if so, what are the concessions
given to this industry; and

(d) whether the imposition of sales
tax of 2 per ceni and the increase of
licence tee Irom Rs 20 to Rs. 200 have
caused hardship to those engaged in

%his cottage industry?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
ta) to (d). Information being
collected and will be laid on the
Table of the House.

Labour Strikes

1319. Shri Jadhav: Will the Minster
of Labour and Employment be pleased
to state:

(a) whether there has been any
decrease 1n production in various in-
dustries in the country due to labour
strikes 1n the yvear 1957-58 and 1958-
59 so far; and

tb) if so, extent of decrcase m pro-
duction in particular industries during
the above period?

The Deputy Minister of Labour
(Shri Abid Ali): (a) and (b). The
information 1s not available.

Public Cooperation Scheme

1320. Dr. Sushifa Nayar: Will the
Minister of Planning be pleased to
state:

(9) what progress has the Public
Cooperative Scheme made so far and
the money spent on it in the [First
and*Second Five Year Plans s0 far;
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(b) the spheres in which thss
Scheme has been operated so far and
the spheres to which 1t 1s proposed
to be extended; and

{¢) whether there are any non-
official orgamsations co-operating 1n
this scheme?

The Deputy Minister of Planning
(Shri 8. N. Mishra): (a) The scheme
of Public Co-operation subrmutted by
the Bharat Sevak Sama), was approv-
ed by the Government m Scptember,
1858 The scheme envisages the estab-
lishment of 100 Lok Karya Kshe-
tras in the country for mobilising
public participation for development
programmes It has heen decided that
a phased programme for esiablishung
Lok Karya Kshetras should be adopt-
ed, and 1n the first instance work myv
commence in 25 Kshetras, Govern-
ment assistance being limited to an
average of Ry 5000/- a Kshetra

A grant-m-axd of R~ 50,000/- ha:
50 far been sanetioned for expenditure
on 25 Kshetras upto the end of March,
1959 A sum of Rs 4,000/- has al<o
been advanced to the Bharat Sevak
Sama) for mceting the imtial ex
punses required for organising the
trammng of Sahyogis and comptetling,
the preliminaries 1n connection v ith
the setting up of the Kshetras

(b) The scheme has only reccnthy
been sanctioned The preliminarics in
connection with the establishment of
the first batch of 25 kshetras are being
worked out It 1s, therefore too eails
1o make an assessment of the work-
ing of the scheme, & copy of which
was placed on the Table of the Lok
Sabha on 25-8-1958 in answer to
Unstarred Question No 2777

(¢) The Bharat Sevak Sama) has
undertaken to implement the scheme
in a co-ordinated manner without cur-
tailing in any way the usefulness and
identity of the other participating
voluntary oigamsations The scheme
has been so modelled as to prowvide
a common platform to all who wish to
give their spare time and energy to
developing people’s own effortd 1n
relation to the national plan * The
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scheme has been circulated to all
mportant  voluntary organsations
engaged in public co-operation activi-
ties

U.S. Trade Delegations

1321, Shri Muhammed Elias: Will
the Minister of Commerce and Indus-
try be pleased to state.

{a) whether two trade delegations
from US A are wvisiting this country
at present, and

(b) 1f so the names of the members
of the delegations?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
ta) During October-November 1958,
twa US Trade Missions arrived n
india One of them came at the
mvitation of the Government of India
10 advis¢e on the steps to be taken to
promote capoit trade to USA m
handicrafts and handloom articles It
has sinre left India  The other Mis-
«on has been sent by the US Gov-
«1nment 1n connection with the forth-
oming American Small Industnies Ex-
! biion in Dellu It 1s stil]l i India

»
tb} A statement showing the names
of the members of the Missions 15
laid on the Table [See Appendix 1II
annexure No 123} i

West Bengal Camps for Displaced
Persons

1322. Shri Panigrahi: Will the Min-
ister of Rehabilitation and Minority
Affairs be pleased to refer to the reply
given to Starred Question No 246 on
the 25th November, 1958 and state

(a) whether the displaced persons
Lving 1n the camps in West Bengal
which were closed down have been
settled m colonies, and

(b) if so, where those colonies are
located?

The Minister of Rehabilifation and
Minority Affatrs (Shri Mehr Chand
Khanna): (a) and (b) 2,850
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displaced persons have been resettled m aframe
in 11 colonies as follows:— w
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The Deputy Minister of Plsaning
(Shri 8, R. Mishra): (a) and (b). For

the States, discussions regarding the (s) I feeft “"!n'flﬂ T
Plan for 1039-60 are proceeding on Frit ® .
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for the Centre for 1989-60 are under
examination

Handloom Industry
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Natfonal Development Counefl

1326. Shri Bam Kriglam: Will the
Minister of Planning be pleased te
refer to the reply givem to Starred
Question No, 239 on the 29th Novem-
ber, 1938 and state the staps Wken se
far to implement the @eecisions takem
at the meeting of the National Deve-

lopment Council held in November,
19582

The Deputy Ministey of Planning
(Shri 8. N, Mishra): The following
steps have been taken towards the
implementation 8¢ the decisions takem
at the Eleventh meeting of the
National Developmen$ Council held om
November 8 and 9, 1088: »

(1) The Annual Plan for the States
for 1939-80 1s being prepared on the
lines approved by the National Deve-
lopment Council and discussions with
States are in progress

(2) Working Groups on different
aspects of the Third Five Year Plas

are being set up at the Centre and 1»
the States.

(3) A Working Group 1s engaged in
preparing a scheme for State trading
in foodgrains

(4) A Working Group 1s engaged in
examining various questions bearing
on the implementation of the National
Development «Councils resojution om
Co-operative Policy. The Plan for
1939.60 is to be drawn up in accord-
ance with this policy.
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(§) The question of economies in
construction costs is under examina-
tion and the Planning Commission
hopes shortly to address Central Mi-
nistries and State Governments on
the subject.

Housing for Industrial Workers

1321. Shri Daljit Singh: Wil  the
Minister of Labour and Employment
be pleased to state:

(a) whether the Punjab Govern-
ment conducted any special survey to
find out the magnitude of the housing
problem for the Industrial Workers 1n
the State; and

(b) the number of houses built in
Punjab for housing Industrial Wor-
kers so far?

The Deputy Minister of Labour
(Shri Abid All): (a) Not yet, the
matter 1s receiving their attention.

tb) 1880 tenements have been built
upto the 31ist August, 1858 under the
Subsidised Industrial Housing Scheme

Exports to Foreign Countries

1328. Shri Kodiyan: Will the Minis-
ter of Commerce and Industry be
pleased to state:

§3) the steps, if any, taken by Gov-
ernment to improve the quality of
Indian goods exported to foreign
countries: and

(b) the resuits so far achieved in
this connection?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
{(a) A statement 1s laid on the Table
[See Appendix III, annexure No. 124 ]

(b) We have succeeded to some ex-
tent in winning the confidence of im-
porters abroad in the quality of our
products *

Cenfectionery Industry

1329. Shri Jadhav: Will the Minister
of Commerce and Industry be pleased
to refer to the reply given to Unstar-
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red Question No, 2932 on the 27th
September, 1957 and state:

(a) how much suger is used by the
various sugar factories for the manu-
facture of confectionery, with a break
up for each factory;

(b) whether the quantity of confec-
tionery that is manufactured. is con-
sumed in India; and

¢

{c) if not, what quantity 1s bemng
exported and to which countries?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
(a) The following 1s the production of
confectionery in the sugar factories
having their own confectionery plants.

1958(Jan-8ept)
2133 tons

‘1957
3578 tons

Estimated consumption of sugar 1s
2/3rd of the production of confec-
tionery

It 1s not possible to collect statistics
of individual factories

by 1L mostly consumed w the
country

(c) The quantity of confectionerv
exported during 1957 and 1958
(January-September) 18 given below:

Year Quantity Countrics

195 1279 ( wis, 1. K, -Adcn.
(64 tons) fiahrem, Jeylon,

1958 1035 Cwts.  Singapore.
(Jan.-Sept) (s2tons)  Honghong, Muscat,
Kenya, Uganda,
Iran, Seychelles,
« Burma, and
Zanz|

Rolling Mills

1330. Shri Daljit Singh: wWill the
Mimnister of Commerce and Industry
be pleased to state:

(a), the number of rolling mills in
Punjab at present; and

(b): the total yearly off-take of non-
ferrous metals by these rolling mills?
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The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shasiri):
“(a) The number of rolling mills in
Punjab engaged in the rolling of non-
ferrous metals is 57.

(b) No precise figures of the yearly
off-take by these rolling mills are
available as they would vary depend-
ing on availability.

Companies of Punjab

1331. Shri Daljit Singh: Will the
Minister of Commerce and Industry
be pleased to state:

{a) the names of Companies in Pun-
jab State ageinst which the com-
Phaintg were fled during 135958 wo
far for defaults of various provisions

of the Companies Act; and .

(b) the action taken in this regard?

The Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
(a) and (b). A statement containing
the information is laid on the Table
of the House. [See Appendix III, an-
nexure No. 125).

Trespassing by Pakistanis .

1382. Shri P. C. Borooah: Will the
Prime Minister be pleased to state:

(a) whether it is & fact that a party
consisting of some Pakistani nationals
and four armed Pakistani nationals is
propagating in some border villages
of India and Pakistan that these vil-
lages have no link with India; and

(b) if so, what action has been taken
by the Government?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): (a) On the 7th and 11th
November, 1968, four Pakistani Mili-
tary personnel, accompanied by two
Pakistani nationals are reported to
have trespassed into Indian territory
at village Sakati, P. S. Kotwali, dis-
triet Jalpaiguri, and threatened Indian
villagers that the village woulkd be
annexed to Pakistan.
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(b) The District Magistrate, Jal-
paiguri, took up this matter with his
counterpart on the other side of the
border, The Government of West
Bengal have also lodged a protest
with the Government of East Pakistan
agdinst such incursions into our ter-
ritory and asked them to apprehend
and punish the trespassers. If any
such intruders are caught in Indian
territory they will be punished ac-
cording to the law.

New Industrial Units in Gujrat

1333. Shri P. R. Patel: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the names of the new Industrial
unijts established in Gujrat during the
last five years and the extent of pro-
gress made so far; and

sanctioned
actually

(b) the total amount
therefor and the amount
spent?

fhe Minister of Commerce and In-
dustry (Shri Lal Bahadur Shastri):
(a) and (b). Such detailed informa-
tion is not available. But if the
Hon’ble Member .is interested in any
particular year's progress or progress
of any unit or units, Government will
be glad to furnish the details.

Cotton Co-operative Socletics

3334. Shri P, R. Patel: Will the
Minister of Commerce and Indesiry
be pleased to state:

(a) the names of cotton co-operative
societies or other co-operative societies
to whom licences to export cotton
were given since 1951 to this date;

(b) how many of these societies ex-
ported cotton in terms of the licences
given;

{c) how far cotton growers were
bepefited thereby; and

(d) how many of these socleties
misused licences and sold licences by
buying and selling entries of cotton?
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The Minister of Commerce and In-
dustry (Shat Lal Bahadur Shastel):
(a) No export licences were issued
prior to 1084 to co-operative societies.
A list of co-operative societies which
were granted export licences for raw
eotton during 1854-55 season to
1957-38 season 1s laid on the Table
[See Appendix IIl, annexure 126].

(b) The number of societies which
exported cotton 1s as follows:

Season No
1954-55 1
1955-56 14
1956-57 15
1957-58 40

(c) Precise information ig not avail-
able.

{d) Only one society had come to
Government’s adverse notice.

Import of Cotton from U.S.A,

1385 J Shri Ram Krishan:
*\ Sbri Raghunath Singh:
Will the Minister of Commerce and
Industry be pleased to state:

(a) whether 1t 1s a fact that the
Government of India have decided
40 1mmporti cotton from the US.A
under the PL 480 programme, and

(b) 1t so, the nature and quantity
of the cotton to be imported?

The Minister of Commerce and In-

try (Shri Lal Bahadur Shastri):
(a) and (b). Yes, Sir The Govern-
ment of USA have recentlv issued
a Purchase Authomsation allocating
a quantity of 77,500 American bales
(equivalent to about 93,000 Indian
bales) of Upland cotton stapling
1-1/16” and above for immport by
India under the PL 480 programme

Development of Hilly Areas

1336. Shri Daljit Singh: Will the
Mimster of Planning be pleased to
“tate:

(a) whether any schemes for the
development of hilly areags of the
country have been drawn up and im-
plemented; and

(b) it s0, the details of the develop-
ment schemes?
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The Deputy Minister of
(Shrt B. N. Mishra): (a) Yes, Sir

(b) Statements are placed on the
Table of the House giving the required
information for hilly areas in Uttar
Pradesh, Punjab and Himachal Pra-

desh. [See Appendix III; snnexure
No 127.

Indo-Pak Talks on Co-operative Funds

1337. Shri Ram Krishan: Will the
Prime Minister be pleased to state:

(a) details of items discussed at the
conference of offictals of India and
Pakistan held at Jullundur on the
28th November, 1058 in regard to Co-
operative Funds;

.
(b) 1tems on which settlement was
reached, and

(c) the items which could not be
discussed®

The Prime Minister and Minister of
External Affalrg (Shri Jawaharial
Nehru): (a) to (¢) The Government
has not received any report about the
1items discussed and decisions taken at
the Conference, which 1s being called
for from the State Government

“Indian Listener”

Shri H. N. Mukerjee:
1338, { Shet Muhammed Elias:

Will the Minister of Information
and Broadcasting be pleased to state-

(a) the figures of circulation and of
profit or loss during 1856-57 and
1957-58, of “Indian Listener” and
other programme journals in different
languages published by All India
Radio; and

(b) the amount spent during 1856-57
and 185758 for prinung the sad
journals in the Government of India
Presses or elsewhere?

The Minister of Informatien and
Bmdmﬂns (Dr. Keskary: (a) ayd
(b) .A statement giving the requisite
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information for 1850-57 1s placed en
the Table of the House [See Appen~

dix JII; annexure No 128] Informa-
tion regarding 1987-88 15 not yet
available

Aceldents in Stone Quarries

{ Bhri Muhammed Elias:
1889. ; shri T. B. Vittal Rao.

Wil the Munister of Labour and
Employment be pleased to state

(a) the number of accidents that
took place in the stone quarries in-
dustry during the year 1957 and 1958
so far,

(b) the number of persons killed in
those accidents, and
[ ]
te) the steps taken by Government
after receiving the reports of these
accidents®

The Deputy Minister of Labour
(Shri Abid Al)* (a) 11 in 1987 and
16 so far in 1958

(b) 4 1n 1957 and 3 <o fa:r in 1858

(c) Action required to be taken In
connection with accidents varies with
the nature of each case Fatal acci-
dents are invariably inquired into by
the Mines Inspectorate In respect of
one of the fatal accidents criminal
proceedings were instituted against
the persons responsible for it and n
the other cases other appropriate ac-
tion was taken

Pilot Scheme for Edueated
Unemployed

1340. Shrl Manlyangadan. Will thc
Minister of Commerce and Indusiry be
pleased to state

(a) how many persons from Kerala
State have undergone training under
the Pilot Scheme for educated un-
employed;

(b) how many of the trainees have
completed m-plant-traizning and how
many still continue in-plant-training,
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(¢) what 1s the period of in-plant-
training,

(d) what allowances and other
amenities are granted to the trainees
during the traning period,

(e) how many of the tramnees have
been employed and the places where
they are employed, and

(f) when the remaning trainees
will be gaven employment®

The Minister of Commerce ang In-
dustry (Shri Lal Bahadur Shastrf):
(a) to (£) A statement 13 given below"

STATEMENT

(a) 375 persons from Kerala have
undergone traiing for & period of
nine months of whom 194 passed 1n
the trade test in the first batch

(b) None has so far completed the
in plant-traimng 156 trainees of the
first batch are now undergomng in-
plant-training

(¢) The in-plant-training 1 nor-
mally 4 to 6 months, but it can some-
times be longer than 6 months de-
pending on the skill and ability of
the trainees and on the trade

(d) During tle prelimnary tramn-
ing 1n Kerala State, the trainees are
paid a stipend of Rs 45 pm In ad-
dition they are provided with free
uniform medical aid and facihties for
«ports During the m-plant-training
in Madras City and imm the Govern-
ment of India workshops at Kerala,
1 stipend of Rs 60 and Rs 45 pm
1espectively 1 being pad to the
trainees

(e) None of the trainees are actually
¢mployed yet as they are still under-
yoing the in-plant-training

{f) The question of giving employ-
ment to the trainees will be consider-~
ed after their satisfactory completion
of in-plant-tramning

Rehabilitation of Dispiaced Persons in
Ghattl Village

1841. Shri .Onkar Lal: Will the
Minister of Rehabilitation and Mino-
rity Affairy be pleased to refer to the
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reply given to Unstarred Question No.
1238 on the 13th March, 1988 and
state:

(a) how many more displaced fami-
lies from Xast Pakistan have since
been settled in ‘Ghatti’ colony of Kotah
district; and

(b) how much amount
sanctioned for this purpose?

has been

The Minister of Rehabilitation and
Minority Affairs (Shri Mehr Chand
Khanna): (a) 165 families. The total
number of displaced families in the
Ghatti colony at present is 213.

(b) A sum of Rs. 3521 lakh has
been sanctioned for the implementa-
tion of rchabilitation schemes at vil-
lages Gordhanpur, Parania, and
Ghatti.

Smuggling on Rajasthan-Pakistan
Border

1342. Shri Karni Singhji: Will the
Prime Minister be pleased to state
the number of smug(.ling and cattle
lifting cases detected’year-wise during
the past three years ending June 1958
on the Rajasthan-Pakistan Border?

¢

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nebru): Information about cattle lift-

ed by Pakistanis on the Rajasthan
border is as follows:
From 1.7.55 to 30.6.56 ........ 434
From 1.7.56 to 30.857 ..... .. 867
From 1.7.57 to 30.658 ......1087

. The available information regard-
ing smuggling cases is given below:

1958 ceee 541
1957 304
1958 (upto October, 1958) .. 316
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PAPERS LAID ON THE TABRLE

ANKNUAL REPORT OF HINDUSTAN ANTI-
BIOTICS (PRIvATE) LD,

The Minister of Industry (Shri
Manubhal Shah): I beg to lay on the
Table, under sub-section (1) of Sec-
tion @3¢ of the Companies Act, 19586,
a copy of the Annual Report of the
Hindustan Antibiotics (Private)
Limited for the year 1957-88 along
with the Audited Accounts. {Placed
m Library. See No. LT-1112/58].

TRADE AGREEMENT

The Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
I beg to lay on the Table a copy of
each of the following papers:—

(1) Trade Agreement between
the Government of India and
the Government of the Union
of Soviet Socialist Republics
dated the 16th November,
1938. [Placed in Lidbrary, See
No. LT.1113/58].

(2) The Protocol to the Trade
Agreement between the Gov-
ernment of Polish People's
Republic and the Government
of India dated the Srd April,
19368, signed at Warsaw on
the 15th November, 1858.
{Placed in Library. See No.
LT-1114/5871.

(3) Supplementary Trade Agree-
ment between the Govern-
ment of India and the Govern-
ment of the German Demo-
cratic Republic signed at
Berlin on the 3rd November,
1958, [Placed in Library,
See No. LT-1118/58.)
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1801 brs.

STATEMENT CORRECTING REPLY
TO STARRED QN. NO. 497

The Minister of Commerce and In-
dastry (Shel Lal Bahadur Shastel):
In reply to a Supplementary Ques-
tion raised on Starred Question No.
497 answered in this House on the
3rd December, 1958, I stated that “we
are keen that the production of coffee
should increase ang it has increased to
about double its quantity as compared
¢o the last year.” What I had in mund
was that the production has almost
doubled in quantity during the last few
years. Produthion has In 1att neany
doubled if we compare the figures of
1857-58 with those of the year 1854-55.

Shri Tangamani (Madurai): I would
like to know from the hon Minister
what is the actual production for the
year 1857-58 and what is the esti-
mated production for the current yea:
1958-59.

The Minister of Commerce (Shri
Kanungo): That is a specific question.
It cannot arise out of this statement.

Shri Tangamani: You, Sir, were
Pleased to direct that whenever some
corrections are made and when ad-
vanced copies are distriduteg@ to us,
i@ question are put by us, you will
allow them. What I would like to
know is....

Mr. Speaker: Whenever a mistake
ig made in the matter of answering
questions and it is sought to be cor-
rected later, 1 have been allowing
Supplementary Questions arising out
of the correction. That is one of the
gules. I think it is in the Directions.

Shri Lal Bahadur Shastri: 1 do not
now that. But I can give the figure
df production. It is about 43,500,

nsr—————

283(Ai) 1LSD—4.
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12.04 hrs.
POINT OF INFORMATION

gnri Rangs (Tenali): With refer-
ence to the trade agreements copies
of which were laid on the Table by
the hon. Minister a few minutes ago,
may I know why there bhas been se
much delay in placing on the Table
of the House the copy of the agree-
ment that was reached between our
Government and these countries?

Tpe Deputy Minister of Commerce
and Industry (Shri Satish Chandra):
The agreements were signed not very
long W&, The dairs e ginen. Ty
were signed during the month of Nov-
embver—I mean the agreements with
the USSR, GDR and Poland,

spri Ranga: The House met on the
17th November.

shri Satish Chanfira: The agree-
ment with U.S.S.R. was signed on the
16th November. All these agree-
ments were brought here by the De-
legstion. They were circulated to the
Cabinet The Cabinet considered
them, they were passed on to other
Mipistries and then they are being
placed on the Table of the House.

Shri Feroze Gandhi (Rai Bareli):
The Cabinet considered the agres-
ment after it was signed!

shri Ranga: The Cabinet was not
acting....

shri Batish Chandra: The Cabinet
has to be informed about the nrw
.gpeemem.s.

shari Ranga: Keep it in mind next
yeaf-

12.05 hrs.
REPRESENTATION OF THE PEO-
PLE (AMENDMENT) BILL—Contd.
Mr. Speaker: The House will now
resyme further consideration of the-
following motion moved by Shri R. M.
Hajarnavis on.the 10th December,
1958, namely,
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[Mr. Speaker]

“That the Bill furtMer to amend
the Representation of the People
Act, 1950, and the Representation
af the People Act, TB51, be taken
into consideration”.

and the amendméRt® mioved thereto.

Out of five hours allofted” Tor the
Bill, 3 hours and 34 minutes FHave
been .taken. and 1 hour and 26 minutes
remain,

Shri Hem Raj may continue his
peech.

ot TW o (e - s AR,
w% fz figm (wdedz)

faer 3 fis w27 ¥ ard ¢ o) Forg o
f¥ 771 =T weem @ weR fase
Wz 5 &, fora? ot wrwwr er ogn
¢ wa oy wwe frrrn § fr o
Q% g wgeaqr faer @ Wik oarfed gy
8w W & ged w7 el av qufere
wWritfoas & fod e 7 3 onfed
¥ Y 39 7R B A0E FAr g R v
Vg aga wea wTfea &1 qurk freg-
W AN RN E oAz A F
iR ¢ aw R ¥
e At ferdcaT o fz dgw qw
AT AL NUR AR FAT ] 1997
VI st 14y
WHFE afm N FRAIATRE
¥ T T FATAT 47 W TT F wrw Ay
WA I QAR §T AT 9w X A
wqwi & arfee 3o, ad &Y fan
I QAT Ffww £ St aga e
TR 37 7 w93 I 59 3 oy
feé foall, 37 #Y wm F @ gy
W R IE QR W WS fear oo %
Wi o famar @i
g 3r% § fs o g faer a7 o @
R fear a3 ud oy anfrat g1 wfiat
ik 7¢, 37wt xu F qu ek frar mar ¢
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i ot oY g7 Y way o7 v fe T,
® fergw swfiwrer ot o g o fer
T § 1 X & s R Wik o
AET T Qe & Tew F el 0w
foq¥e oft 7y wr & W< i oY g
e wAET A o a7 qafere et
fa sy ¥ Sram Ay,
T AW W W A A g et
oy Iw & forg g1, SR HTORE ...

Mr. Speaker: Shri Hem Raj wilk
please resume his seat. I shall allow
him to continue afterwards. I under-
stand from the hon. Deputy-Speaker
that Shr1 Hajarnavis suggested yester-
éay that he was willing to have this
Bill referred to the Select Committee.
Later on, on further consideration, the
hon. Law Minister thought that there
15 only one case with respect to which
there may be some controversy or
which may require some further consi-
deration He now feels that if the House
wants 1t, a Select Committee may be
appointed with a direction to report on
Monday. Today is Thursday. So, we
have got sufficient time up to Monday.
This Bill must be passed in this ses-
sion A formal motion for referring
the Bill to a Select Committee may
be made. Shr1 Hem Raj} may also be
in the Select Committee so that what-
ever he may wish to say now may be
said in the Committee.

Shri Goray (Poona): Is that quite
certain now? [s the Bill going o be
referred o a Select Commttee? Is it
pressed?

Mr. Speaker: It is settled.

Shri Goray: Otherwise, we would
like to speak.

Mr. Speakor: The Minister wil}
move for reference of the Bill to =
Select Committee. He will gather the
names and move the motion.
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Shri Hem Raj: Will it look into all
~the suggestions that the Members have
made? Or, will it confine itself only
10 those provisions which have been
incorporated in the Bill?

Mr. Bpeak®#?: The scope is naturally
restricted to the amendments of the
main Act which are incorporated in
the present Bill I am only suggesting
to the hon. Minister that in order to
avoid further time being spent on
this he may include Shri Hem Raj
in the Committee so that the hon.
Member may make his further points
at the Committee.

Shri Hem Raj: Pandit Thakur Das
Bhargava suggested that all the points
made by the Memberg and those
points which they want to make may
all be taken up by the Select Com-
mittee Otherwise, it will not be chari-
table,

Dr Samantsinhar (Bhubaneswar):
In the Select Committee, Members
representing all the States and also
Members representing each party
should be included Otherwise, there
will be Aifficulty

The Minister of Law (Shri A. K.
Sen): Pandit Thakur Das Bhargava's
amendment is No 23. But that amend-
ment enlarges the scope very much,
If we take amendment No 27 of Shri
Vajpayee and Shri Assar, that will be
acceptable The names we shall supply
and instead of “by the first day of the
next session”, we may have “by Mon-
day next”. So, it will reaq f®e fthis:

“That the Bill be referred to a
Sclect Committee consisting of
(names of members to be men-
tioned at the timc of making the
motion) with instructions to report
by Monday next.”

Pandit Thakur Das Bhargava (His-
sar): We want to know the names.
According to the rules, without the
names, no motion can be moved.

Shri A. K. Sen: We will have. 0o
consult the leaders of the Opposition
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and other Members before we canm

give the names.

Mr. Speaker:
15 minutes

Let him do s0 in

Pandit Thakur Das Bhargava: In
regard to this question, I have also put
in an amendment which has been
moved My amendment was to this
effect that along with this Bill, if
there are any other suggestions or
.mendments which hon. Members
want to move, not only to the actual
provisions of this Bill, but to the main
Acts of 1950 and 1951 and allied mat-
ters, they also should be allowed.

This 1s not the first occasion when
we are acting a Bill hke this. This
1s the fourth occasion and on all pre-
vious occasions, the Bills have been
refcrred to a Select Commuttee. Pre-
viously also, you will remember that
you were p' ased to allow such
amendments When we enacted the
Criminal Procedure Code (Amend-
ment) Bill, the Select Committee was
empowered to consider all amend-
ments, and not merely amendments o
clauses contained in the Bill. So far
as the Representation of the People
Act 1s concerned, you are already
aware that there are many persons
here who have gone through the eles-
tions last time and they have got very
good suggestions to make. So, I beg
of you kindly to allow Members to
make such suggestions as they like
before the Sclect Committee, so that
the Select Committee may be able to
go through not only thus Bill, but all
those suggestions. This is not the
only point. There are many other
questions also which have arisen and
all the parties are interested in a Bill
of this nature. So, in the interest of
free and independent elections, it will
be very good if the Select Committee
1s empowered to go through all those
suggestions and make a report to this
House This 1s one of the main points
in my amendment for reference to
Select Committge I hope the haon.
Law Mimster will be pleased to con~
sider it favourably, because the genw-
ral concern in the House was to this
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eftect. Even now many of the amend-
ments refer to matters which are not
contained in this Bill, So, it will be
but fair if you allow the Select Com-~
mittee to consider all kinds of sug-
gestiogu.

Shri Tyagli (Dehra Dun): In that
case, it will not be possible for the
Select Committee to submit their
report on Monday next.

Pandit Thakur Das Bhargava: Why
not?

Shri Tyagi: Because i1t will be too
big.

Shri A. K. Sen: I am afraid 1 can-
not accept the amendment tabled by
Pandit Thakur Das Bhargava for the
reasons 1 cxplamed just a few
moments ago. So far as the substan-
tive law relating to the Representa-
tion of the People Act is concerned,
first of all the suggestions for amend-
ment are initiated by the Chief Elec-
tion Commissioner. It is a matter of
common knowledge that the Chief
Rlection Commissioner holds confer-
ences with representatives of the vari-
aus parties from time to time, and as
and when he thinks that certain radi-
cal amendments are necessary, he
gends his recommendations to the Gov-
ernment. On those recommendations,
Government propose amendments to
the Representation of the People Act.
Certainly it will be very unfair to
the Chief Election Commissioner if
some Select Commivtee were to ini-
tiate suggestions without consulting
Chief Election Commissioner. The
present amending Bill is based on the
fines indicated by the Chief Election
Commissioner himself which were con-
sidered by Government and then
brought before Parliainent. So, 1
propose that we should confine our-
selves to the scope of the amending
Bill

Pandit Thakur Das Bhargava: May
% humbly ask the hon. Law Minister
to congider it from another stand-
point? It is not unfair to the Election
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Commissioner. It is unfair to Mem-~
berg of this House i their experience
is not taken advantage of and they
are not allowed to move amendments.
There are already two or three Private
Members' Bills before this House
which have been introduced in regard
to the Representation of the People
Act, one by Shri Ram Krishan ana
another by Shri Tangamani.

Mr. -Speaker: The hon. Minister is
not accepting it. There seems to be
SOme reason in this also. Almost every
week or once in two weeks, hon. Mem-
bers are bringing Private Members’
Bills. If they have got suggestions,
they can send them, so that aff
shades of opinion may be consulted.
So far as elections are concerned, it
is a very hotly contested matter and
any provision brought before the
Select Committee may not be accept-
ed by all the parties. At any rate,
they might like to have time. Nothing
Prevents any Member from making
Suggestions to the Chief Election
Commissioner. We are trying to
modify this Act from time to time,
whenever necessity arises.

Shri A, K, Sen: I think I infor-
ed the House somectime back that all
Suggestions for amending the Repre-
sentation of the People Act may be
forwarded either to us or to the Chief
E_lection Commissioner. I have had
discussions with the Chief Election
Commissioner himself. He holds a
conference of the representatives of
the different parties, discusses this
matter and if certain changes are pro-
Posed to be made¢ in the conference,
they formally approach us. So, I do
not think we should deviate from that
;l’mciple which we have been follow-

g.

Pandit Thakur Das Bhargava:
There are two Private Members'
Bills by Shri Ram Krishan and Mr.
Tangamani.

Mr. Speaker: The hon. Minister s
nét agreeable; if the hon. Member
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wants!wlll put his amendment to the
“vote of the House.

Pandit Thakur Das Bhargava: It is
not the hon. Law Minister's view alone
that should be considered. The sense
of the House must be taken.

Mr, Speaker: I will put his amend-
ment to the vote of the House. The
hon. Minister may make a motion giv-
ing the names at 12.45 and I will treat
Pandit Thakur Das Bhargava’s amend-
ment as an amendment to that motion.
Let the House accept it or not accept
it. Of course, all ancillary and conse-
quential amendments which arise out
of the amending Bill, those that are
intimately connected and flow out of
it, will certainly be looked into by th®
Select Committee. All those things
will be considered, but absolutely new
things which are not contemplated in
the B:ll alone would not be consider-
ed. It seems reusonable that the Chiet
Election Commissioner who is in
charge of it and who has had experi-
ence on similar matters all over should
sit in conference with the representa-
tives of the various parties from time
to time and gather all the suggestions
for consideration. I will treat Pandit
Thakur Das Bhargava’s amendment as
an amendment to the motion to be
made by the hon. Minister.

Pandit Thakur Das Bhargava: At
least one thing may be accepted. The
two Private Members' Bills which are
already introduced on the same sub-
ject should at least be tagged on with
this Bill.

Shri A. K Sen: The suggestions
contained in one of the Private Mem-
bers’ Bills have already been incor-
porated in the present amending Bill.

Mr. Speaker: Private Members will
also introduce Bills; otherwise, there
would not be work for private Mem-
bers at all. I will adjourn this how
and take up the next item.

11 DECEMBER 19858 4450

12°19 hrs.

SALARIES AND ALLOWANCES OF
MEMBERS OF PARLIAMENT
(AMENDMENT) BILL

The Minister of Parllameatary
Affalrs (Shri Satya Narayan Sinha):

I beg to move:

“That the Bill further to amoend
the Salaries and Allowances of
Members of Parliament Act, 1854,
be taken into consideration.”

This is a very simple small amending
Bill. It seeks to remove certain diffi-
culties which have been experienced
m the operation of this Act and to
clarify certain matters relating to that
Act. It also provides for the issue of
a free non-transferable first class rail
pass to Ministers and Officers of Par-
liament, other than the Chairman of
the Rajya Sabha, which will entitde
them to travel at any time by amy
railway in India in the same way as
hon Members are entitled.

1 will first deals with the nature of
the formal amendments.

Clause 2(b) of the Bill ueeks.b
clanfy the meamng of the expression
“end of the session” occurring in see-
tion (2), clause (d), sub-clause (i) of
the principal Act. This expression i
amended to provide that the period
of residence on duty of a Member fior
purposes of drawing the daily allow-
ance will be reckoned with reference
to the date on which a House of Par-
liament is adjourned sine die or for a
period exceeding 7 days. This amend-
ment has been considered necessary
because the expression “end of fhe
session” in the Act was liable to be
construed as prorogation of a Houme.
As Members are entitled to draw
daily aliowance for three days of re-
sidence immediately succeeding the
end of a sessiom, it was desirable %o
specify that this period was to be
reckoned with effect from the date of
adjournment of a House sine die or
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far a period exceeding seven days and
not with effect from the prorogation
of a House, because prorogation fre-
Quently takes place some days after
the effective end of the session We
are following this practice even now
and so that there may not be any
ambiguity 1n future we want to clari-
fy this term

In the same way and with the same
intent clause 6 of the Bill amends the
expression “termination of one ses-
sion” occurring in section (7) of the
Act to “adjournment of a House”

As the House 1s aware, the princi-
pal Act provides for payment to Mem-
bers of a standard daily allowance of
Rs, 21 per day during any period of
residence on duty But as during the
course of such period of residence on
duty, for example, m connection with
the work of parliamentary commit-
tees, a Member may be treated as a
guest by the Central or a State Gov-
emment or a local authority, 1t was
felt that under such circumstances it
was not proper for a Member to draw
the full daily allowfince There 1s,
however, no provision m the Act for
reducing 1t The Joint Committee of
the two Houses, constituted under the
Act, accordingly recommended that
the Committee should be empowered
to make rules to curtail the daily
allowance which should be drawn
when a Member 1s provided free board
and lodging, partially or wholly, by a
Government or a local authority
Clauses 3 and 7 of the Bill make this
provision In fact, the Jomnt Com-
mittee framed ceriain rules, but 1t was
thought 1t will not be legal unless the
Act 13 amended So legal <hape 1s
given to that

Likewise, when Membbkrs go on
tours abroad on parhamentary duties,
it has been held that travelling and
daily allow :~e~cg for such tours should
be determ nrd by rulés made under
the Act governing the salames and
aHowances of Members of Parliament

o] Members of Far- 4452
Hament (Amend-
ment) Bill

Hitherto, they have been regulated in
each case in consultation with the
Ministry of Finance There has been
an audit objection to this procedure
on the ground that as there i1s an
Act to govern the salaries and allow-
ances of Members, their travelling and
daily allowances during tours abroad
should also be regulated under the
Act Hence, clauses 4 and 7 of the
Bill provide that such travelung and
daily allowances may be prescribed by
rules made by the Joint Committee
under section (9) of the Act Clause
4 also provides for the regulation by
rules of the amount of travelling
allowance payable when a journey is
performed by a vesg:l other than a
regular steamer service There 13 no
ptovision in the Act for payment of
travelling allowance mn such cases and
difficulties have actually been experi-
enced in determiming the gallowance
adm: sible 1n such circumstances It
1s proposed, therefore, that the Joint
Committee be empowered to make
rules to regulate the drawal of travel-
ling allowance 1n such cases

Certain other lacuna in the Act
were discovered in regaid to the pay-
ment of rail farcs in cash to Members
who havc had to perform thewr first
Journeys to Delhi to take their seat
in Parliament before receiving and
thair return journeys after surrender-
g thewr rail passes Such cases
occurred, for example, when some
Members elected to Rajya Sabha in
1956 performed their first journeys to
attend the session of the House before
receiving their patses Such cases
may occur again course, no such
case like this has occurred with re-
gard to this House But it 13 quite
likely that such things might happen
here also In the same way, Mem-
bers may have to travel back to their
usual places of residence from Delhi
after surrendering their passes on re-
tirement or dissolution or termination
of their membership for whatever
reason It i3 necessary that provision
should be made in such cases for the
payment of rail fares in cash There
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is no such provision at all m the Act
or the payment of fares in cash This
provision has now been made in the
Bill, which also provides that where
payment of fares in cash have been
made or are due, they should be
«deemed to have been vahdly made and
validly due We just want to give
retrospective effect

The Bill further fills a lacuna 1n
the Act in regard to the tenure of
office of a Member of the Joint Com-
mittee and the manner of filung casu-
al vacancies In the absence of this
provision, the Joint Committee had
made a rule fixing the tenure of office
of members of the Commttee This
rule was held to be ultra vires of the
Act. Hence a provision has been made,
in clause T(a) of the Bill to fix the
tenure of office at one year and pro-
vide for the manner of filling casual
“vacancies

In accordance with normal practice
and the recommendation of the Com-
mittee on Subordinate Legislation,
clause 7(c) prowvides that all rules
made by the Joint Committee shall be
Jaid before Parliament for not less
than thurty days and be subject to
such modifications as Parhament may
make

The only material amendment of
the Act lies 1n clause 5 of the Bull,
which provides that a Minister, as de~
fined m the Salaries and Allowances
of Ministers Act, 1952 and an officer
of Parhament, as defined in the Sala-
ries and Allowanccs of Members of
Parliament Act, 1953, other than the
Chairman of the Rhjya Sabha should
be provided with one free non-trans-
ferable first class pass which will
entitle him to travel at any ture on
any raillway in India This provision
has been made to give to Ministers
and to officers of Parhament the samc
facility as enjoyed by other Members
<of Parliament The present position
is that while Members arc entitled to
free travel by rail all over the cgun-
try, Ministers and Deputy Minisjers
-and officers of Parliament, which

of Members of Par-
liament (Amend- 454

ment) Bill
Means, the hon Speaker, Deputy
Speaker and the Deputy Chairman

are not so entitled In virtue of their
Position and responsibilities, it will
doubtless be appreciated that they are
called upon to travel a great deal for
other than purely official or private
Purposes and 1t 18 only proper that
their travel should also be facilitated
for such purposes While 1t 1s true
that Ministers and officers of Parha-
ment are entitled to certain travelling
allowances under the respective Acts
governmg thewr salaries and allow-
ances

Mr. Speaker: The hon Minister by
laying emphasis makes 3t appear that
8 new co 1ision is being confcrred
on Deputy I° nisters and so on while
he 1s actually only removing the dis-
qQualification ai.sing out oi certam

things

Shri Satya Narayan Sinha After
all, the Ministers and officers of Par-
lhament are Members first Then ohly
they have become Ministers

Mr. Speaker- 1 think if the Minister
says so much, 1t will carry conviction
Otherwise people hay be under the
impression that new concessions are
being given

»
Shri Satya Narayan Sinha: I wanted
to make 1t clear that frequently 1t
hecomes difficult to draw a lne bet-
ween what 1s official duty and what
15 not Sometimes i1t may not be
purely private or absolutely official
After all, the Ministers also have got
their constituencies They have got
to be in touch with them In many
cases 1t was found for the Minister

Shri Bimal Ghose (Bairackpore)
The more he 1s arguing the more 1t
15 becoming worse

rs

Mr. Spesker: All that the Minister
says 1s that the discrimination against
Ministers has been removed.

L J

Shri Satya rayan Sinha: That 1s

all. That 1s what I am pointing out.
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Why should there be discrimination
aguinst Ministers, Deputy Ministers
and officers of Parliament? They are,
sfter all, Members first. So, they
must be on par with other Members
of Parliament, so far as privileges of
Members are concerned.

Shri Braj Raj Singh: A non-Mem-
ber can also remain as a Minister.

Shrl Satya Narayan Sinha: During
fhat period they will not be entitled
for those facilities. But those are
very rare cases.

Mr. Speaker: Nobody disputes it.
But the greater the emphasis, the hon.
Members get the impression that it is
a new concession.

Sbhri Satya Narayan Sinha: Because
it concerns us, 1 thought I must make
it perfectly clear. I think this has
been long overdue. It should have
been done when hon. Members were

@iven that facility.

The proposals wiich 1 have placed
before the House are almost of a very
nan-controversial nature and so I hope
tiee House will kindly expedite the
passing of this amending Bill.

Nir., Speaker: Motion moved:

“That the Bill further to amend
the Salaries and Allowances of
Members of Parliament Act ,1954,
be taken into consideration.”

Iz there any motion for reference of
the Bill to the Select Committee?
None.

Sbri Khadilkar (Ahmednagar): Mr.
Sipeaker, Sir, this measure, as you
just now pointed out, though it
sppears to remove a certain disadvan-
tage suffered by the Treasury Ben-
ches, I consider, is of a general nature.

Mr. Speaker: The Speaker also
suffers from the same difficulty.

of Members of Par-
Gament {(Amend- “ﬁ
ment) Bill

¢

Shri Khadilkar: I know. Therefore,
I very much appreciated your re~
marks when the matter was placed
before the House by the hon. Minis~
ter of Parliamentary Affairs,

I do not consider the question that
is before us as just a minor amend-
ment to facilitate normal travel by
beople belonging to the Treasury.
Benches when they are not on duty..
I consider that the time has now come.
when all the questions regarding giv-
ing facilities to the hon. Members of
this House with a view to make them.
function more effectively should be.
considered. Though they are con-
Sidered to be honourable in this
House, we find in our experience that
there is a big gulf between the facili-
ties extended to the bureaucracy, who
are supposed to implement the policy
laid down by us in this House, and to
the hon. Members. The high execu-
tives are supposed to be belonging to
a superior caste of people. Hon. Mem-~
bers, while considering certain faci-
lLities which are absolutely essential
for cffective functioning in this House,
are not taken into consideration.
Therefore, what I would like to point
out is that if at all we are going to
function as a sovereign body entrust-
ed with the task of laying down the
law and certain policies concerning
the reconstruction of society, the fact-
lities provided for hon. Members must
also be such that they will be more
useful to the House and to the con-
stituents outside.

We have got to take into considers-
tion one very big factor. In this
country, unfortunately, excluding the
Congress, no other Party has got »
Party organisation having all-India
coverage. I am stating the truth.
Wherever some Parties, like the Com-~
munist Party or the PSP, have some
sort of a Party organisation, that
Party organisation is not well develop-
ed as in the western countries. In the
weftern countries, every constituency
Patty is so well-organised—it is &
sort of a machine—that it helps in
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. the functioning of a representative in
Parliament by supplying information
and by keeping him in close touch
with the voter and their representa-
tives. These conditions are not there
in this country because the political
life here is not so well developed. So,
an. hon. Member of this House, be-
longing to any Party, has got to rely
on himself so far as keeping in touch
with his own constituency is concern-
od. Whether he belongs to the Con-
gress or to any other Opposition
group or Party, it is his primary con-
cern to keep in touch with his con-
stituency.

What are the difficulties? We must
take into consideration the question
of geography as well. This Capitpl
city from where we function is
so far off from the other end, i.e.,
from Kerala or from Madras or from
the other Southern States......

An Hon. Member: Assam,

Shri Khadilkar: Yes, Assam. I do
realisec that the difficulties of Assam
are equally great. When people come
for attending the House they are sup-
posed to look into the questions that
arc raised in the House and apply
their mind to it with some study and
with some outlook and at the same
time are supposed to bring to bear
the feelings of their constituents
while passing a legislation. These
things are almost impossible unless
we are kept almost in constant touch
with our own constituency.

What is the position today? I come
from Maharashtra. It I leave this
place to go to my constituency, it
takes me two days to reach it I go
by railway and by bus and for two
days’ going and coming and getting
in touch with people and moving
about is equally difficult. There is
not even one good provincial road in
the constituency. It is a famine-
stricken arees. 5o, in order to move
about and get in touch with the'peo-
ple 1 have got to have some convey-
ance of my own otherwise I°must
consider myselt, as some hon, MNem-
bers might be considering, a pensioner

liament (Amend-
ment) Bill

for five years. What does it matter
if we qre not in touch with our con-
stituencies? We can jolly well func-
tion here and move about as hon.
Members of this House.

This impression must not be given:
out. It is wrong. It is not only wrong
from the point of view of convenience
but from the point of view of growth
of democratic life in the country.
Sometimes it so happens—we find it
in our experience—that when we
talk here with the hon. Ministers sit-
ting just in front of us—our language
is different—1 am not referring to one
particular Party-—but when we go to
our constituencies, this distance bet-
ween the Government and the people,
i.e. representatives of the Government
and representatives of the Opposition
in Parliament, so widens that the
language changes. Even the language
of hon. Members belonging to the
Congress Party, when they approach
their constituents, changes, because
they are not in touch—they are not
in living touch-~with the people and
are not in a position to convey the
feeling of this House and convince
them that this i§ the right course.

How to overcome this difficulty?
That must be taken into consideration
and I would appeal to the hon. Mimis-
ter of Parliamentary Affairs that he:
should not look at this measure as a
small and minor amending measure
just to provide a few {facilities to the
people sitting on the Treasury Ben-
ches. He must look to the facility of
every hon. Member of this House and
see that he functions more effectively,
that he is better informed not only
about Indian conditions but about
world conditions as well, that he sub-
scribes to some foreign journal and
that he buys a few books if he has
to keep himsel! abreast of the world..
He has no’facility regarding a steno-
grapher. If you engage a stenogra-
pher for one hour a day or for only
four or five hours in a week you have
got to pay R¢< 100. Over and above
sll that, to keep in touch with the
people of his constituency, it he is
supposed to reply to the correspond-
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ence that he receives, another expense
comes in I am surprised that when
he comes after some time he comes
with an amending measure I know
he has all sympathies for all these
things and he desires, so far as I could
gather, that all these amenities should
be provided, but he ought to have
given, 1e, the Government ought to
have given some thought to all these
questions Therefore my first submis-
sion 15 that looking to the distance
which we have to travel in order to
keep 1n touch wath people in  our
constituencies and the lack of other
facilities 1n the countryside, the first
provision that must be made, if at
all we could claimm honestly to repre-
sent the opmion of our constituents,
1s that some air travel facihity
must be provided for all the
hon Members of this House
I am not speaking for myself or for a
party or for a section or from an
angle Here 15 a Member from the
south from whatever corner Let us
not 1gnore this feeling In the southern
section, 1n the Tripura section, m
Assam, which are iar off from this
place, there 1s a feeling that the cen-
tre of Government activities 1s  far
removed from us, what do they know
witat we feel, who voices our feehings
They 1n their own right take decsions
end we are supposed to abide by them
1n this wav, I am afraid that the pre
sent gulf between the rulers and the
ruled as it exists, 15 widening and
there 1s a certain amount of distress

Mr. Speaker Is there no provision
mn the Amending Bill to provide air
facilittes for persons who come f{rom
long distances?

Some Hon. Members. No

Shri Khadilkar: I have taken all the
amendments together We have given
notice of certain amendments

Shri Satya Narayad Sinha: When
we come to that stage, Government
will indicate which of the amendments
they accept I may tell the hon Mem-

(Amend-
ment) Bil

ber, we are glad to accept the amend-
ment of Shri Keshava relating to aic
travel

8hri 8. M, Banerjee (Kanpur): May
I submut for your information, Sir,
take the case of Shnn Dasaratha Deb
and Shri Bangshi Thakur, coming from
Tripura There is absolutely no route
except the air route They have tabl-
ed amendments

Shri Xhadilkar: As the hon Minis-
ter suggested, so far as mir travel is
concerned, he is prepared to give a
little concession that so far as there
18 the difference, he will have to pay
the difference But, the position s
t.t.us A man who 1s not in business
cannot afford this There are people
who are in business, a few only, in
this House, who can take advantage
of this concession For others, they
cannot afford For Bombay, you have
got to pay Rs 187 one way fare 1If
you giwve this facility, I will have to
spend from my pocket at least Rs 110
or Rs 107 1n order to make one
journey That means, during a ses-
sion of six weeks or seven weeks, 1f
1 go once, I will have to pay Rs 200
If I go two times, all the allowances
that I am supposed to get sre taken
awa: bv travelling to my place and
coming back You must take these
facts 1nto consideration The conces-
s10n that you propose to make is not
going to meet the requirements of
the situation

There s a section m the House
which thinks and 1t 1s, m my opinion,
a wrong psychology—that we are de-
manding more facihties for us, what
will the people say That shows some
guilty conscience I do not feel that
way 1 feel that if I am to discharge
my duty honestly, effectively and con-
scientiously, 1 should not feel while
gomng outside to work for the peaple,
or to the House that I should not ask
this, facihity and that. I say, these are
the conditions, I will function ths
way: otherwise, you have to have
sonfebody else to represent youw. I
cannot funcion in a feeble, ineffec-

.
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 tive, ansemic munner That 1s not
the position The people must be
definitely told thus This psychology
has a certain gwlty mund behind 1t
It is not I who am demanding these
facilities It 1s for the service of the
people, to get into touch with them,
to reflect even the small changes m
their moods and opinion m this House
that T demand these facilities My
first submission 1s, this 1s the minimum,
without any exaggeration During a
short session one air journey to his
constituency or to his place of res:
dence and back and 1n a long session,
two journeys to his place of residence
or constituency and back must be
provided 1 won't say, we should get
free air travel all over the coun-
try to make a joy ride When 1
make this claim, I realise I should nof
make a claim which will not be justi-
fied He must be permitted to go to
either his constituency or his place
of residence and contact the people
This 1s my submission The conces-
sion which the hon Muster 1s about
to announce or to make 1s not going
to meet the situation

Shri Bimal Ghose. What 1s the num
ber of the amendment which the hon
Minister 1s accepting?

Shri Khadilkar J am referning to
the concession that he just indicat-
ed 1 have another suggestion to
make

Mr Speaker What 1s the number
of the amendment of Shn Keshava’

Shri Keshava (Bangalore) No 28

Mr. Speaker: Well Any other hou
Member waaling lo speak”

Shri Khadilkar I want to make one
or two suggestions

Mr, Speaker: Two and a half hours
have been allotted A number of hon
Members want to speak Let them
be brief

Shri Naushir Bharucha (East
Khandesh). It may be extended « by
one hour This is a very important
matter

Sament (Amend-
ment) Bill

Shri Goray (Poona) We have eco-
nomised on the previous Bill

Mr. Speaker: Very well

Shri Khadilkar: We are allowed a
first class pass What happens 1t we
want to travel quickly? The other
day, I travelled by the Deluxe from
Bombay to Delhi We are given air-
condition accommodation for the third
class where we can travel by day time
I went to thg First class coach for the
nught For a nught I have paid Rs 54
for geting the upper berth only for
a nught I would like to submut, you
are charging the difference on the
basis of the telescopic rate system
You are not paying us, while paying,
on that basis You are charging us,
when we pay the difference, all the
taxes You do not pay the taxes that
you have levied and the surcharges
that you have levied on the railway
fare That anomaly should be remov-
ed This must be looked into It
must be made very straight What-
ever jou sav, all their needs should be
met by incorporating them 1in the
present measure so that thesc¢ ano-
malies will be removed and Members
will travel by y route or any
method, by rail or by air They must
be given these facilities I consider
these are ordinary facilities if he hms
to function effectively

One o1 two suggestions As I said,
those who want to work here, have
no assistance of a steno Officers com-
parable with us have P A s and stenos
Why not gave the services of a part
time steno to the Members here who
require 1t Why not make a conces-
sion regarding postal facilities for all
the Members® These things are done
in the Mother of Parhaments

One thing 1 will say in conclusion
In Brnitain this Guestion was discus-
sed recently Formerly people belong-
ing to the upper strata, having funded
incomes came to the House to repre-
sent the people . Now, more and more
people from the lower strata are
coming to the House They have given
thought to that Today they have



¢4S3Representation of the Peoplell DECEMBER 1988 Salaries and Allowanees 4464

(Amendment) Bill

{Shri Khadilkar)

seen that the people belonging to
the working classes who have come to
the House would function more effec-
tively and so they have increased their
emoluments and other amenities to a
large extent. There was a loud noise
from those who have got coupons at
their command and funded incomes
from where to draw. In conclusion,
I would humbly plead that the
amending measure sholld be so
amended that all these requirements
are given—~I mean all necessities—to
hon, Members who represent their
constituencies in this House ceming
from far and wide, from different
regions, most difficult even to appro-
ach. The hon. Member suggested
Tripura and Manipur. I just visited
those places. It is extremely difficult
to go there and come back. Even
by air it 1s a hazarduous journey. All
these considerations should be taken
note of, and suitable further amend-
ments should be made. As the Speaker
said just now, he is very sympathetic
and he also wants to respond to the
mood of the House. I would appeal,
therefore, that somg of these sugges-
tions should be taken into considera-
tion. With these words, I welcome the
Bijl.

1251 hrs.

REPRESENTATION OF THE PEO-
PLE (AMENDMENT) BILL—contd.

Mr, Speaker: Let me dispose of the
previous one. The hon. Law Minister
may now move his amendment. Are

all parties represented:

Shri Braj Raj Singh
Not all.

Shri Khushwaqgt Ral (Kheri): His
party is not represented:

Shri Braj Ra} Singh: But I do not

want.

(Firozabad):

of Members of Par-
liament (Amend~
ment) Bill

’

Mr. Speaker: Shri Braj Raj Singh's.
hame may be included.

Shri A, K. 8en: I welcome it.

Mr. Speaker: Does Shri Bharucha
want to be there?

*Shri Naushir Bharucha: No, I will
not be able to attend.
Amendment made:

“That the Bill be referred to a
Select Commuttee consisting of
Shri Upendranath Barman, Shri
N. G. Ranga, Shri Dwarika Nath
Tewari, Shri P. C. Bose, Shri
Ghanshyamlal Oza, Shri L
Eacharan, Shri Radha Charan

« Sharma, Shr: Jaganatha Rao, Shri
S. A. Agadi, Shri Hem RajJ, Shri
Panna Lal Barupal, Shri C. D.
Pande, Shri Jamal Khwaja, Dr.
Ram Goti Banerji, Shrimati Suche-
ta Kripalani, Shri A. M. Tariq,
Shri Padam Dev, Shri Shree Nara-
yan Das, Shri Venketrao Sri-
niwasrao Naldurgker, Shri Sunder
Lal, Shri V. P. Nayar, Shri S.
Easwara Iyer, Shri Yadav Narayan
Jadhav, Shri Bibhuti Bhushan Das
Gupta, Shnn M. R. Masani, Shn
B. C. Kamble, Shri Atal Bihari
Vajpayee, Shri Surendra Mahanty,
Shr1 Braj Raj Singh, Shri R M.
Hajarnavis and the mover with
mstructions to report by the 15th
December, 1958".

[Shri A. K. Sen—1]

All the other amendments for refer-
ence of the Bill to Select Committee
were barred.

12,52 hrs.

SALARIES AND ALLOWANCE OF
MEMBERS OF PARLIAMENT
(AMENDMENT) BILL—contd.

Bitri Naushir Bharucha: The
Salaries and Allowances of Members
of Parliament (Amendment) Bill is
an.important Bill in the sense that

*His amendment No. 32 moved on 10th Décember, 1058 was deemed to

bave been withdrawn by leave.
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anything which enables the hon
Members to discharge their duty to-
wards their constituencies has to be
locked into very carefully

In thuis Bill the main change that
ts that hon Ministers are to be given
rasiway passes The other things
which are incidentally taken up do
not really matter Therefore, while
this Bill is being considered, some of
us feel that the question of provid-
ing air travel faciities to hon Mem-
bers should also be considered

My hon friend Shri Khadilkar has
very forcefully and eloquently put
the reasons why hon Members should
be given air travel passes Let us con-
sider why the Government oppose
this It 1s on the ground of economy
Also, it 1s contended that air travel
passes would be abused

12.53 hrs.

[S#ri BARMAN in the Chasr ]

I ask what 1s going to be the cost
if a limited number of air travels are
permitted to MPs? Does this House
know that on 19th November, reply-
ing to an unstarred question regard-
mng the amount which the hon Minis-
ters spent on their tours the stagger-
ing reply was given that the amount
spent on the tours of Mimisters and
Deputy Mimsters in India and abroad
in 1955-58, 1956-57 and 1957-58 came
to a total of Rs 20,830,000 That is,
on an average, roughly i1t works out
to Rs 7 lakhs for the travel of Mins-
ters and Deputy .Ministers alone, and
when the 700 Merhbers of the Ilok
Sabha and the Rajya Sabha ask for
air travel facilities, they are told
economy stands in the way' I ask
the hon Ministers when they spend
Rs 7 lakhs a year, does it not occur
to them that the qQuestion of economy
arises?! Therefore, I submit that the
argument of economy 1s an eye-wash

The second srgument 13 that ° the
passes are likely to be abused* A

liament (Amend-
ment) Bill

thing hike that may sometimes happen,
let us admit, but what 1s the remedy?
The remedy 1s something which I
have suggested 1n my amendment.
Let Members be given 12 coupons
entithing them to free air travel in
the course of one whole year hé 4
these 12 air coupons are given to each
Member, there 18 no question of
passes bemng abused for this purpose
or that

I submit that 12 free air travel mn
one year 1s not such a big conces-
sion that this House can give to hon
Members, and the total expenditure
that would be involved would be far
less than the expenditure incurred by
the Government on the inland and
foreign tours of hon Ministers and
Deputy Min sters I ask this House.
do you consider that a score of
Ministers going abroad 1s more
important than 700 Members bemng
put to inconvemence day in and day
out” I strongly protest against the
shabby treatment which the hon
Members are getting at the hands of
this Government

1 submit one more argument Ord:-
nary officers of the department are
provided cars free by the Govern-
ment. The maintenance of these ®ars
comes to Rs 500 to Rs. 600 per month.
Thev are given the facility, also that
if they want to travel by a higher
class, by the air-conditioned coach,
they have to pay only on:-third of
the difference, but the big concession
which the hon Minister of Parla-
mentarv Affairs makes to us MPs 13
that we must pay the difftrence and
then travel What 1s the concession
gwwven to hon Members? Goodness
knows whether he 1s preparid to give
even such a concession I am not
blaming the hon Minister of Parlhia-
mentary Affairs, who 1 know would
do things if he could, but he 1s tied
down by policy

Hon Membets are treated so very
shabbily that I would hke to bring
one instance to the notice of the
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House. There are 403 Members of
Parhament, both of the Lok Sabha
and Rajya Sabha, residing in North
and South Avenues. Without con-
sideration, the bus service for them
was suddenly cut down. Members
were put to considerable difficulty
because the House sits late and we
can get neither taxis nor any other
transport I took up the matter and
wrote to the Prime Minister. The
hon Minister of Parliamentary Aftfairs
was then good enough to arrange for
a conference with the Delhi1 Trans-
port Undertaking, and there at the
conference we sat down and discussed
what? The Delhi Transport Under-
taking said that Rs 10,000 loss was
mcurred in two years on the trans-
port of hon Members. It was a
bloated figure. Assuming it 1s correct,
in two years if Rs. 10000 loss 1s
mncurred, 1t works out to Rs 400 loss
per month, for which 400 Members
must be mconvenicenced throughout
the year! I am talking of Members
residing in North and South Avenues
1 have also tabled an amendment for
the provision of bus transport. When
this question arose as to who was to
foot the bill at the conference, I lost
my temper and said: ‘I will foot the
il personally, vou provide the trans-
pokt’. Then only transport was pro-
vided—and on an experimental basis
only Is there a imit to which shabby
treatment can go so far as Members
of Parliament are concerned?

When 1 was a Member of the
Bombay Municipa]l Corporation, we
were not only given a free pass for
buses, we were given priority We
did not have to stand in the queue,
because the time of the Member 13
really valuable.

I should hike this hon Houwe to
consider what type of shabby treat-
ment is bemng given to hon Members
who have sacrificed their professions,
who have sacrificed so, many things,
and who have come here to serve
Parliament and the people on the
‘princely’ salary of Rs. 400 per month,

liament (4mend-
ment) Bil

out of which Rs. 100 goes for reat
throughout the year, out of which the
hon. Members have to maintain two
domestic establishments, and then
when we ask that our time must be
saved, precious time, we are told:
no, there should be economy; the poor
country cannot bear! The poor coun-
try can afford Rs. 20 lakhs for the
tours of Ministers, but not a few
thousands for the hon. Members. I
protest against this shabby treatment,
and I demand of this Government
that we shall not be treated in this
shabby manner.

The other day I wanted to see the
Tata Iron and Steel Works at
Jamshedpur. It was only one day's
work, but I spent four days in travel.
If hon. Members are to understand
the projects and to inspect them and
to know facts first hand. they must
travel. If they are to talk of steel
plants without having seen a steel
plant, I say 1t 1s absurd, but if an
hon Member has to waste five days in
travel just for one day’s nspection,
I say you are demanding too much
sacrifice of trme from hon. Members.
The amount that is being spent is
being svent for the benefit of the
public Let us understand that parhia-
mentary democracy is not cheap. It
has got to be paid for adequately bv
the people But here, there 1s no
objection from the people, there 1s
objection from the Government
Rupecs 20 lakhs on Ministery’ tours
nothing for hon. Members Cars for
departmental officers but not even 2
tin-pot of a bus for hon Members.
1 protest aganst this treatment. I
demand that we- should be gven
proper treatment, and I for one am
not zomng to swallow this. If it comes
to that in ¢very socech m my econ-
stituency I will say that this is the
treatment Government s giving us.
Nine crores given as consultation fees
to steel plant consultants.

An Hon. Member: Fifteen crores.

Shri Naoshir Bharuchs: This is tbe
amount they have yet to give. And
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when 1t comes to spending two or
three lakhs of course in the course
of a whole year, the question of
economy arises!

1 protest against this treatment once
agam and I hove that the modest
amendment which I have tabled that
twelve coupons must be aqiven to
Members for free air travel without
restriction from any air vort to any
ether air port in India should be
accepted 'This is the least that Gov-
ernment can do out of courtesy to
this House

Shri Punnoose (Ambalapuzha) Mr
Cnairman, Sir, I do not agree with
many things said by my hon friend,
Mr Bharucha, but there 13 complete
agreement on one point that the
treatment meted out to Members of
Parliament is shabby Sir, the way in
which this Bill has been moved 1s
also indicative of that.

With regard to a Bul of this type
I believe tbe M mister for Parha-
mentary Affairs, or. for that matter
Government, +hould have consulted
the other parties in the Houve 1f not
formally at least informally They
should have known theirr mind; at
least there should have heen a=
earnest effort to know the real pro-
blems of Mcmbers What explana-
tion can you give for not doing so?

You remember, Sir, we passed a
stmilar Bill in the last Parliament
You would also remember the senes
of consultations we had KEven at
that time I remember the Prime
Minister speaking’ .and telling the
HBouse well, we are making provision
for these amenities now; we arc not
satisfied with them, but this 1s the
utmost we can do now, but at the
earliest possible moment we shall pro-
vide further facilities and amenities,
That anxiety on the part of the Prime
Minister everyone of us hkes What
has happened te 1t now? .

A Bill has been moved mn the Jx;dl-
nary course in the routine manner,

of Members of Par- 4470+
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in a casukl way, without knowing
what exactly are our problems, how
we can face them, how they can be
tackled I do agree that we cannot
tackle all the problems I do agree
that Members of Parliament in India
at the present time cannot be given
all the amenities which they require,
because there are himitations, serious
Iimitations, limitations to which our
nation 1s put, and we have to suffer
There 18 no doubt about that But
should there not be an anxiety that
we should try to do the maximum for
the Members within that ambit, with-
in that himitation” That anxiety has
not been there, and I am really sorry
at the way in which this Bill has been
drafted and moved

Then, Sir, I want the House to know
some of the real problems which we
uffer from. Coming from Kerala ¥
think we are the representative
sufferers There are three sessions
ind three sessions mean siIx journeys.
Starting from Delhi we reach Madras
after two days

Shri Easwara Iyer (Trivandrum):
If the tramn 18 no late

Shr1 Punnoose: The latest arrange-
ment made by our Mimister for Rail-
ways, Shr Jagnvan Ram, 1s that &y
the t me we reach Madras, the tramn
we expect there 18 gone It has
waited for more than two or three
hours and has gone Well it should
ordinarily be three days, but most
ordinarily 1t 1s four days

Then, Sir, many of us do not stay
next-door to the raillway station We
have got another flve or six hours’
journey by bus In fact, five days
we spend, five days this wav and five
days the other waiv Ten davs six
times, what 1s the number of days?

An Hon. Member: Sixty days

Shri Punnoose: Ordinarily once in
a session we go home We have to
go home either %o the constituency, or
for some personal matter Agam that
comes to sixty days total 180 days.
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' An Hen. Moember: 120 days.

Shrt Punnoose: Yes, 120 days;
wrong arithmeticc We spend one
hundred and twenty days in the train.
This is really a serious problem.

With regard to Manipur, Tripura
and other places, I wonder why there
has been on mention of them in the
Bill. There are no railway facilities
to those places and the only facility
that can be given to them is an air
passage. That alone will help them.
Nevertheless that has been left out.
I seriously feel that that facility
should be given immediately for
Members from Manipur, Tripura and
such other places.

With regard to other Members, we
have to accept same distance—that is
my opinion—five hundred, seven
hundred and fifty, or even thousand
miles. But we come from one
thousand eight hundred miles away
and we have got several disadvantages
which even this House cannot
alleviate. Our voices are not hcard
our needs are not met. But this
difficulty at least can be relieved.

¢

I am anxious that no substantial
financial burden should be put on the
tas-payer. Nevertheless I think, Sir,
that some arrangement may be made
by which a Membor can travel by air
from his constituency to Delhi and
back. With regard to intermediate
journeys you may restrict it to one
for the time being. It will put a
similar burden. But 1t will be a
matter of substantial relief to Mem-
bers. Then, Sir, about paying this
difference. That is good so far as it
goes. But remember that paying the
difference between the railway fare
and air fare helps only those who are
better off. For example, a Member
from Kerala will have to spend
Rs. 400 extra for going to Kerala and
coming back to Delhi. How many
‘Members from Kerala—irrespective of
parties—will be able «to avail them-
.selves of this? None of us will be
able to go.

mnt) am
1309 b, *

{Mr. Dreury-SrEAxER in the Chair]

Anyway let that provision be there
that the difference may be paid. But
with regard to Members coming from
distant States there must be at least
provision for restricted use of air
passage. I do not think it will bring
any additional burden either.

There are various other things
mentioned with regard to stationery,
postage facilities and other tnings. At
least those things have to be examined
and if the expenditure has to be met
we have to make up our mind whe-
ther those things car. be included.

l originally wanted to suggest that
the Bill should be referred to a Select
Committee. What objection there is
to that I do not know. If the Minis-
tre; feels that there is no need for =
Select Committee and he himself wiit
do all the things, well and good. 1.
not, 1t is better that the Bill is studiea
at some length and then only passed.
We should not take hasty decisions in
this matter, decisions increasing the
burden on the treasury. We should
remember that the nation has to pay
not only for the Parliament, not only
for the two Houxes in the Centre, but
for the various State Legislatures. 1
feel we should be very careful t
minimise the expcnditure so that the
nation may not feel that they are
paying too much for this whole show
They mught look up and see wh~t {s
the net result of s11 this expenditure
To that limit certainly we do not
want to go, but we should examine
these proposals and 1 want a response
to certain suggestions 1 have made.

Mr. Deputy-Speaker: Now, Shri T.
Subramanyam.

Raja Msahendra Pratap (Mathura):
I am not going to make a speech, bu:
I shall just make two suggestions.

Mr, nepnty-Spukc:. Only when I
call’ the hon. Member, he cun speak
Now, I have called Shri 1 Subra-
meryam.
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Shri T. Subramanyam (BMlary): I
© am 1n substantial agreement with
what has been stated just now by thr
previous speakers I shall not go into
details My first suggestion 18 tha:
free air trave] should be provided te
Members, particularly, to those whd
come from long distances Jur coun-
try 1s a large country, from Assan
to Kashmur and then again from
Kashmur to Cape Comorin I shall not
make a distinction betwern those wh»
come from short distances and thosc
who comc from long distances in th
matter, but I would say that thos
who travel for more than twelve
fiours, and particularly, the peoplc
from Kerala, Mysore, Madras, Andhra
Pradesh and Bombay on the one <ide,
and Bihar, West Bengal and Assam
on the othcr, should be provided with

free air travel

With regard to the concrete sug-
gestion as to how many fre: passages
~hould bt provided, I would suggest
that onc free air travel should be
provided at lcast onee a month when
the Parl'ament sits, im each session
My hon friend Shri Naushir Bharucha
«ugg(~ted that 12 free travels might
be provided I shall not go to that
uxtent, though ¢ven that would not
be much considering the other factors
For 1t muet also be presumed that
M¢mbers who come here are not
drawn from very rnich o1 rich
familics 1t must be presumed that
they be ong normallv to not rich
familice  Very few people are from
rich families But that 1s not a very
important factor The most signifi-
cant factor 1s that if we have to dis-
charge our functions as representa-
uves of the people, then these bare
minimum facilitites should be pro-
vided, and free passage should be
given to a Member from any State
m order to enable him to go from
this place at least once a month, when
the Congress 18 1n <ession

Shri Nath pai (Rajapur) 1 suppose
the hon Member means Parliament

when

The

Shri T. Subramanyam: Yes,
the Parhament is m session

* 283(A)1) LSD-—5
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Congress was 1n my mind, and so I
said 1t

With regard to the other sugges-
tion that facihties should be pro-
vided for taking the services of a
tenographer and for meeting other
expenditure, this matter also may be
considered seriously, because parlia-
mentary Dhfe i1s becoming a whole-
t.me job, and for all the twenty-four
hours, we have to think of the con-
stituency I am not exaggcrating the
matter The bare truth is that for
all the twenty-four hours, our time
1s taken away by our having to
bestow our energies in solving  the
problems of our constituencies and of
the country, and as my hon friend
Shri Naushir Bharucha has said, in
visiting important places of industrial
importance and significance, for, even
for this also free air passage should
be provided

Considering all these factors, I
suggest to the hon Minister of Parhia-
‘mentary Affans, firstly, that free air
pas-age should be provided to Mem-
ber<, and secondly, that some arrange-
ment may be made 1o meet the
«xpenditure on tle stenographer and
other 1ncidenta] expenses

Raja Mahendra Pratap: I have offly
two suggestions to make One is this
In all the distnicts, there are Govern-
ment jecps or Government cars We
people who go to our constituencres
find 1t very difficult to reach those
villages where there is waterlogging
or where roads are bad So, 1f we are
alloned Government conveyance, jeep
or car, to go round our constituencies,
we can better serve our constituencies
This 1n mv first suggestion

My second suggestion 1s that sll the
Members may be provided with one
servant’s pa$s free If 1t 1s not possi-
ble to give to all the Members a free
servant’s pass, at least Members who
are older than 55 years may be given
a free servant's pass. 1 am over 70
and I find 1t very difficult to travel
all alone without a servant
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These are the only two suggestions
that I have to make,

Shri Tyagi (Dehra Dun): Make it
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¢, & W % a7 Teirem & fawre



O vem € w® 4
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T STt € TRwd § 7 ST
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AT gw AT Kol F w7 AR ¥
AN TR faww F Fy FAITE § %
Al § IR} waA 9 4 f
ST AF YT &7 IVE IE T THAT TATe
1 & qfow § & A 3 |

TAARE B ANE A FET ATAT
fF v Aot R agA el avd T
g oA a1 & ‘t?:ﬂ’mﬁinzz
gz T T TEAT T W/ W AW
Wt §, gamy spr-afar faet | o
&% FT AT AR ZA9 A & TAE
wpg @ EraTEr Koy sagme et =t
* wYe ot @91 AT Aot § wET FH
3 7a% | AFN T 71 AR fewW
et & | @ TwRAT 0fgd K 2w W
FAETY TR WWEE

o worreraer ‘waiy’ (foreg )
wre 9 A a7 7 fer afew
wg’?
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ZR AT G WTAT qTET | AT AAT @A
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T I 9Y & ¥ qver T W fw
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T AW TR W W w O
o«1fEd 1

oft wwalty srovedt < A | F Al
oAt agEg ¥ 4T Fear s dAar
#% wingy frdea fem ¢ s ST WY
@ qEA FAT I3AT § A 7w Ay oAy g
qfrar frerft sfed, sad 9 o
o} avr Agy € Afe v ger e A
AT § &t €W axE A7 ghrar o1 W
Fo ga? g Yo Y € ) e QY
% = i well R UR W IR wW
7% g 3faA a1 awar 1 4 A g e
va waAr 3 Sfafafeqy ¥ =7 § @=v
2% & 1« AR 7% g fawel) wifew,
AT ST T ®TH WY AW TAATERAT

¥ ATq A1q i & fom g9y
Aot | TA7 FA & FAw wed FAm TN
#1 AF caaeqy &7 7 § ART | G
form s g 1 afART MO WEEH
#9¢  qur qiiasfawar £ 9 1A%
9 g1 79w AW e e R
995 SofT § aB FO & o gy o
A § 97 &9 § AU W F 9ver
AT 98T 997 o7 X &F §T TN AT RS

7

wa & § e & g & A
gavsa w1 3 frd &, 39 9T wwew faamt
£ AR I & F7 |

JATW WEWT  §F 97 wGA
ST AT AT AR § ¢ v
£ f& aw Srdrey gver 79 fam o )
&8 wre § i wwn g fe fomr
werfe drar wfgr @ A 2
a1 *

Hon. Members should be as briet a3
possible.
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Shyi Naushir Bharucha: The time
may be extended by an hour.

Shri Satya Narayan Sinha: There
is nothing in this Bill for the discus-
sion to be extended.

Mr. Deputy-Speaker: Every hon.
Member knows what things are to be
seid and what are being said. The
same would be repeated. 1 do not
think there would be anything new;
only that every Member would desire
that he might express the views in his
own way in his own language. There-
fore, I would suggest that if hon. Mem-
bers are brief, we certainly can accom-
modate a large number of Members
and there will be no complaint. But

I must call Shri Easwara Iyer first’

because he says that his physique 1s
an obstacle to catching my eye.

1329 hrw.

Shri Easwara Iyer: In fact, I pointed
out this difficulty at the inception of
the Second Parliament.

Mr. Deputy-Speaker, Sir, I may not
have much to contribute to this dis-
cussion. (Interruption). My hon. friend
sys that I may require double fare.
But I am not claiming it. When 1 go
through the Bill, I have practically
& feeling that this may rather be
called the Salaries and Allowances
of Ministers (Amendment) Bill
Practically, it is not a case of new
amenities being given or a cutting
down of the amenities of the Mem-
bers of Parliament, excepting the
fact that railway pass seems to have
been introduced for the Ministers.
Nobody will denys that they are
Members of Parliament; nor are we
going t? oppose the Ministers also
. being given free passes on the rail-
way. Rather we could 'have called
. Shis Bill the Salaries ‘and Allowsnces

ligment (Amend-

. ment) Bill
of Miristers Bill instead of calling it
the Balaries and Allowances of
Members of Parliament (Amendmaent)
Bill. Practically no improvement ia
the salaries and allowances—neither
a cutting down of the salaries snd
allowances—af the Members I‘ seem
in this Bill.

1 will have to make one suggestion
for the consideration of the Mower
of the Bill for persons, as my hon.
friend Shri Punnoose said, coming
from a distance like the Kerala State.
In fact I come from Trivandrum
Lity. It takes a very long time to
come here. Fortunately or unfortu-
nately, Parliament sits here in Delhi.
If Parliament goes and sits in the
heart of Hyderabad at least one or
two sessions in the year, perhaps
some of the hon Members will feel
the difficulty.

Now, so far as we are concerned,
coming from that place, the railway is
not giving us any prionty for the
Members of Parliament in the matter
of reservation. More often than not—
I should say always—the Grand Trunk
Express reaches late by abous 7 or 8
hours so that even 1if we have taken
care to make reservation by the con-
necting train to go to Trivandrum
(Shri Punnoose: It does not connect)
as my hon. friend says, it does not
cohnect. Whatever we do, the rail-
way authorities stand on technicalities
and say, ‘Look here, Mr. Esswars
Iyer, you have reserved your berth
on the 27th December; you have to

my chance after waiting two or three
days at Madras. It is not, as my
hon. friend Shri Punncose has ex-
Plained, that we have to wait only

he was
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.also travelled by the upper berth; the
risk is for the man in the lower berth.

Mr. Deputy-Spesker: Did he not
run away from that berth?

Shrl Esswara Iyer: I am only sub-
mitting the serfousness of it. It is
not a case of expenditure involved as
'my hon. friend Shri Bharucha would
say. It is not a question of expendi-
ture. Rightly or wrongly, the Parlia-
ment is sitting 2,000 miles away from
our place of residencee We want
some quick method of transport. Now,
the air is there, the jet is there and
some quick method of tiansport is
there. When the air passage 1s there
at least such of those persons who
want to come here—and who have
often to go back to attend some
matters relating to our constituencies
during the session—Ilet us ke given the
facility of going there and comung
back within 2 or 3 days. That is a
suggestion I am placing before the
hon Minister for his consideration.

There is a little bit of difficulty
regarding other amenities which my
hon. friend, Shri Bharucha would
want about transport from this House
to our places of residence. All these
are matters which are tc be con-
sidered in all seriousness; whether we
should be given bus facilities from
the House to our places of residence
and back again. I do not wish to add
anything more to what my hon.
friend has said.

I would only submit that this factor
of paying the difference and going
over there during the inter session
period or during the session period
is not going to help us very much.
Practically we will have to pay more
than Rs. 300 or Rs. 400. If this con-
cession of air travel is introduced, let
it be introduced clearly. I would
vrespectfully submit for s considera-
tion that this amendment which is
prorased to be accepted by himy will
not In any way benefit us. Iieis a
Peint that 1 would lks to bring it
40 his notice.

(N

of Members of Par- 4486
liament (Amend-
ment) Bill

Shri Keshava: I do not want lo
reiterate again the reasons that have
been put forward for the acceptance
of the amendments and this Bill also
I respectfully submit to this hon.
House that our country is a country
of distances. In fact, we are very
anxious to contact our constituencies
Unless we are provided with suffi-
cient facilities of travelling, and that
too quick travelling, it is impossible
to put ourselves in contact with the
constituencies and the pcople who
have sent us. We have to spend
nearly 8 months in Delhi for the
several sessions of this House.

Coming from Bangalore, I am
spending nearly 40 days every year
in the train. For one trip 1 make in
the fastest train, from Delhi te
Bangalore it takes three days to and
fro. We could as well spend that
time with great facilities and wvury
great advantage in Parliament here in
Delhi or in our constitueticies there
It is not as if we are asking for any
facilities or for reservations or things
of that kind.

®

There was a Joint Committee of
both Houses which wen$ through thic
matter in great detail some time ago
and it definitely opined on nd
September, 1858 that provision may
be made for enabling Members of
Parliament to convert their railway
passes for passage by air on payment
of the difference in fare according to
the Government Servants Travelling
Allowance Rules. On that very same
day the other provision which*is nuw
sought to be made in the Bill for the
purpose of facilitating many other
things was also suggested at the meet-
ing of the Joint Committee and Gov-
ernment was asked io put up neces-
sary amendments to the Bill.

What is it that we are asking for?
We are asking for free lifts to our
constituencies and Delhx. We are not
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{Shri Easwara Iyer]

every Member of Parliament a
golden pass for life even after his
parliamentary life js over. We are
only asking for a necessity, an abso-
lute necessity, to keep in touch with
the people and be useful to those who
have sent us here, whom we repre-
sent, Persons come from long dis-
tances; about nearly 200 Members of
Parliament are coming from Mysore,
Hyderabad, Madras, Travancore and
Assam. I learn from some of my hon.
friends from Assam that it takes about
8 days for one trip to and fro. It is
but natural and it is very necessary
that we people who come from such
long distamces should be provided
with these facilities for the proper dis-
charge of our duties.

With very great restraint, I carnest-
ly appeal to the hon. Minister con-
cerned that my.amendment No. 2 may
be accepted because if we have to pay
the difference in the railway and air
fare during secssions, none of us would
be in a position to do so. In fact I
have ‘got to spend nearly Rs. 120 per
trip. It js not possible for an ordinary
middle class man hike myself to pay
and go. If that facility is provided, it
should be provided during the off
sess)on period. But during the ses-
sion we should be provided free Lift
by air. It is not inconveniencing the
public.

In fact, I had a talk with the Chair-
mean of the Airlines Corporation and
he likes the idea. There is absolutely
no difficulty on that score at all We
do not grudge any facilities for the
Ministers toco. We are not in the
least grudging any further facilities to
the Ministers. We want these greater
facilities for the proper discharge of
our duties.

An Hon, Member: Give 4nd take.

Shri Barmsn (Cooch-Bihar—Re-
served—Sch. Castes): Mr. Deputy-
Speaker, I support th® smendment
No. 2 just now moved by my friend,
Shri Keshava, There has been a ot
of talk that ours is a poor country and

«

roween

{Amend- -
ment) Bill

why should these people travel by
first~class and all that. I do not Hke
to dilate on that. But [ want to bring
to the notice of the hon, Minister that
by this concession of one air trip, the
Government does not lose anything;
neither do the Members gain any-
thing. A Member from Assam tra-
velling by train takes eight days for
coming and going and even for Mem-
bers coming from West Bengal, it
takes four days. These four days or
cight days are wasted; they are spent
neither for the cause of Parliament
nor for the cause of the constituency.
if the time of the Members of Par-
liament has any value, it 1s just waste
of that time and encrgy. By this one
apr-trip, the Government does not lose
anything because it pays on the one
hand by one department to get it back
by another department. The Member
1s not benefited a single pie by that
because no extra money is gomng to be
paid 1n addition to the air fare by the
Government  For this intermediate
journey. a Member 1s not at all bene-
fiteu So. it 1s not a question of a
Member asking for any luxury and it
s for us to consider whether the time
of the Members should be wasted in
this way. I most humbly submit that
cven if the amendment No, 18 of Shri
Keshava is accepted, it will not bene-
fit those for whom this concession is
beng asked for. As for myself, for
an air journcy, I shall have to pay
Rs. 217 up to Calcutta and from Cal-
cutta to Jalpaigur: another Rs. 78. It
I go back only by rail, it may come
to about Rs. 70. It is not posasible for
me to spend about Rs. 400 or Rs. 500
for com:ng and going unless it is such
an imperative necessity that I shall
have to go. So far as we understand
most of the Members in this House—
I think 80 per cent of the Members—
have not got that much capscity to
spend and so it will not benefit every-
body. I will ask the hon. Minister not
to accept that amendment at all. If
he tHinks that our time has got any
value whatsoever, either in Purlis-
ment’or in the constituency, he should
extenid that benefit to the full air fare
for coming and going.
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ment) Bill
1 may just mention that instead of 87 &% %1 war Frewar €, AN
making it a general policy, there may A .
be some restriction that that Member Tt 'afﬁliﬂm%.!ﬂ’ﬁ-
should at least attend thirty days of wia €A F age f oy o oG
that particular session or so many FIR AR
days so that 2; may get that inter-
mediate journey concession. 1 leave S
it to the hon. Mimister. But I would wd g ew Ay fr we
rather oppose Shri Keshava's former fufaeee wrEw & foeg qo faw o ar
amendment and support his latter Pl i ad fan oF |}ae 77 Fid)-
amendment. ' t
Pandit ¢ b B Zqu wATaT § TR A% fE g ww Ay
andit Thaku hargava ¥ ar TAAT weqT -
(Hissar); Sir— a_qﬂm fﬁﬁfﬁ fzv-rrm‘n}
sty wwelt - owrw fr & f# 9 T ) A wew
afad | g d A ferm 4 mgr ¢ Wk
4753 ¢ ST B T T AR e
dfen swe v Wy B S I " e e Ay aE -
AT WYY AR & a7 § St A g vt af § f fwa axdqz O
1 FATEHA T &Y &1 47 1 FZ UF A G
g . .
Some Hon. Members: In Englsh FARAR | FFTOME —
pleasge After consulting the Central Gov-
. . crnment, the Joint Committee shall
.w&a i A L f1ame these rules
fecdi afas ama, 97 wf g . .
fagas & ox weae a1 Afex faa & A XRE W AT AT AAT A
Lic B R P B C U AT oo —

®
sit wea wroaw fag : wTTE AR
#1 g 5 w7 whg—

STTQT ATz fIATAT FARAT 2 | qawA
tF Aoz st grAr g Tt

* wgA &1 qrdr A e § |7 A . ) Nt
At A & § TR A A A A dfew srg amw wniy ;W AW
§ 1 AT I OF AN w @ AT E ) madaz ¥ BRI F O A
uw frag Foorie ard o wer o ATEA §, qA 79 B qr A7y
The routes for the performance of ﬁmmﬁw- Tz 2w w7
any journey. N “
L o T & |
% e A faesfi % oo vy agwen
§ A fad =z &1 ag &73 7 I Gfew SWpT T Wi @ g &
e g AR & L W Y AT v & 4
L. A% v § ) AT gold ovf oz
T W S % g fe vawmz A w0 T AT ER
The manner in which fractions of a wwT aeE S TSI AT
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snce admissible for that day. ° & frg, oiT T oque & fqR G

q;ﬂ‘qq:“yammé'h wﬁiuvwm%m-mpm
Swm W g @ W e € W WA & 2T A QA Y rfern-
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[ifew e anw wriia]

Hr & ga ¥ W@ gwaw § N qw
faegwr ofr o off § fo o @y a
rft TR w1 & uge SR, wAHRL W7
* ot &% g g dat e R eT AT W
wE Foy wff a7 | Kfex on 0w af
o Wi T W § 1w ¥ ou X EF
oY gt 7t § fo qrow & waT @ R
oY TE T 39 9T qqAY | arferamie
ATy &Y I HIT FT G 0 A ITY
wifewrt & 1 aaw § Y umar fe gw
&% oo AR ¥t ¥\ IE 9 | A
Iz wA) A e g7 A wrafaw @
el g A N wAwd AN
aqd o §x g wr af fee
w1 4% § % 9% I A9 WX &5
agd & ) oF A N N N AT A
I UM ANA AT T E | & qAWAT §
fe A wifere s a1 gar a1 72
FTRY E |

Mr. Deputy-Speaker: 1 have receiv-
ed this notice of an amendment just
now. What 18 the reaction of the
Goyernment.

Pandit Thakur Das Bhargava: Gov-
ernment is accepting it.

Mr. Deputy-Speaker: 1 am asking
the Government.

Shri Satya Narayan Sinha: Let him
finish; I shall consider it meanwhile.
I hope you will allow me sometime
to decide on it.

dfen swge Tw waw : R} 7z Wy
T o1 f ® 7Y wrgAn fr faw Ay we
6T I O 9 aur ¥ WA
argx ggT T § Iy 5 & qrfmamz
¥ g ¥ fear ot | &7 Na e
qifariz w1 awfielt goft § ot fae
g i3 gy Oy Wi fex awiw
woft grfy e oy e F wwar §
sarfen A § 1 g wwwr § fir Fedt oy

oiafmbmalm;gn
Hament (Amend-
ment) Bill

T Wi wie @ I ) gy vk W
wigar § fix gawr geT fear w1

% warr W9k qrad ot wg
T¥rT AT § TER A F F g wg
WFAT | AgE T YATHA ¥ UL &
¥ fod garwa € wr qow § ¥
W T RGeS gw q § 1 Ay aveig
A} et wrgw 7 vy fs wae ok
Frar & e & yarfeaw w9
YA FTAT Wi A TAE AT H AW W
arqfew § o aw f 39 iz W) 2w
At 3gt R #5 w1 g fgarew
g & 3o %q ) ffRdz wX
Fo7 Y T § AR A wE AW oy
& fe agi 7z gur Wi ag €Y gav
oYz gA% qrr dav qifgara s avg
Farl Ty A 2 A § M AW X
TP a7 ) WA § W7 wed L Afaw
fee wfr w7 3% § 1 xafag mAge
& gfevez 9 o7 2y & off 77 gfever
] § 3T Arg Arg {5 & of gl
¥ 3 fie 31 ponae € g e frgear
® wgi & A o1 gF A FT AT wT
art 17 g 1§ afgaw & IR
a8 Fowirgrd @ w7 form avg @ fafarex
wifgare &1 a17 fgepenta & afy Faer-
rd § 94T Avg X Frae ¥ A qY
fosgrara # afy fordizrr § 1

# ag N wrr g ey oF aga Ar
AT ZNTT | gH A B FATH §T T
fosr At @ 7 o A1 A A ATE W
X F73 4 A wgd | fE ey g
gfagr f vk sy ag ghear Fem vy
7 wroer uely fr frame e
wrear g 1 o & figare wver o § &
W15 W15 A q7 S 898 7w Wl
frdrd ¥ fed wd § St F ey woly
*1T & v g, 9re A e A
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o oY o) Wt wre % 9w ¥ wga
et A v § | WA W o o
WATE qre ¥ s o wgarr ol fear 1
oW *Y are fear § ITET ATy qar
€ ¢ fx o aramry cdwer aft
w3 a7 fary g gedwrer afy s |

| AT WTF WX QR JAA §T
gfewr a7 & @ wagay g f, wy ¥H
afy Ty cu g F §, dfew s Wi
AV ¥ gw § Al W woe flt
oredt § Qe oY Ty svoet gy w
f eac ovr o agr & go , WO W9
R AR N g IS F
fmismrmA T i wad §
gmar g fesframafamy s
&R W W ¥ gy oav faw wr
qre o far A 1 g STAiRE
fafree &1 oft ¥gx W1 a@ WHe
AYT w37 Wfgd Fomy ag <y
N e T g7 §
R § ¥ A G 91 ¢A7 AT
XIS T IR I g g I
¥ fawr weaw | gy Poarer ot @@ arfaa-
Kz & Qo1 faerl ff wifgd )

O T W F SuTEy A Y wF

woT wTEaT g ag ag § fe Wi ot g
it ¥ fenre Y § fo O
FEAT ¥ IRy 9% @y §, aEv ¥
MEIMR IR G e faq
o & oy ¢ af ¥y 9 Iy qu Efaw
&1 qE foar am ? of A€ ¥ A7
Yo ¥HA argy 4wl aw gk |
s # qET wrgar § fF T wga §
Tgr 9 & fag s w4 for Wy qrar
e T AR AW ®
wrk § wramy & wrk & 3w guw W
wi¥ war w7 wigy € 7 wfec g
vk rdte few o ¢ L W
X “TOWE o e i &
Feadt wr zrew wwrw & fog wft fey

liament (Amend-
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wr gwar Wity wifat § afamiz &
qw XA ®T TICA. WA AT GE X
s § @Y g &7 o7 v § WK
gafoe @ axawr g fr ag epfeae
T A iy S 1 o Wi few e
¢ s ey I Ivw FTEmATE W
& a¥ & o § Ay g $ e 1 w7
AATAT AT AT § WK AGY KW A WA
SRARUAT T T g8 Fga R e
e i F AT § 1 GG AR
oY ¥qT 7 91 A% Frg wATEE §
Jawy ariy #OAT § Wi Wy Ter AT
qRERZ § | T R A ST QAT Y
aA o A gL & A o1 FeEw
1€ g% Agr @At 37 WA | fowd
fs g qif IRz &1 o Jra wad
A rger Agr I g, fedt
WE & N ¥ ey g Femmaa ad v
@ § 9Y gq wrm Al I WwAG F A
ag 3 Frararga € 1xnfa” F auwan
§ T 37%1 7y wi oz fagra wree
o e fs ey ot w6 ¥ |RT
T T ¢ THE AT F7 Fav wnfgg
ag wté iz & vy & gug W
qarv 7€y ¢ afew ag a7 gxfone feame
forar o @7 & @i~ wfes s FTAW
S T 49T FRQTAET | WX AT A0
¥ W % quIH A g e qrar g &
¥ €9 T T ITAFA § | wATAT
W & AanT § A fewnd qw Wl €
I AT &g A farar n AwAT AR
# uvd aqd 9T T awar g e agr
freft Sqpeas TN W wTowe §
Tg A wrger 1 fope F T F AT
aifaa €t § W %7 F 9T 1 @
fermm o g igafm aTegn g e
i ITeT a7 aw wrv feay avar §
oy fvwa F oy arn 1 wifge
& fe o " qairde ¥ agr v Av @ oy
ou g7 et 9T arr uWd W
qgt X afEaniz w1 e o S8 Wie
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[t Fieey BT v i)
0 & arq ¥4 1 gafg F g
g o 3, ¥ Wi 2= o WA wfeiew
® wye feqr o

gm M. R. Masaml (Ranchi-East):
. Deputy-Speaker, Sir, there is an
old saying that time is money.

Mr. Deputy-Speaker: Here alscﬂ

Shri M, R. Masani: I shall be very
brief. Those who think that the pres-
sure for air transport or air travel
18 based on the idea of luxury or of
making a jaunt seem to forget the
value of time in our national eco-
nomy. Sir, as hag been pointed out by
previous speakers, it is not any fun to
go round the country fiying from air-
port to airport. Hon. Members are
much too busy and pre-occupied to
indulge in this luxury unless they arc
forced to. This country is made for air
travel. It is a country of vast dis-
tance. Members from the South have
pointed out what long journeys they
have to undertake and how many
weeks in the year lhey have to spend
in the train, 1dling their time, more
or less, until they get to their desti-
nation. QOur Constitution allows citi-
zense of this eountrv to stand from
any constituency in the country.
There are Members of the House
whose constituencies are situated at
vast distances from their own places
of residence, and 1t is important that
canstituencies should be nursed, whe-
ther we do it during sessions from
Delhi or whether we do it during
inter-session  periods from  our
residence.

' That is why, Sir, earlier this year 1
introduced a Private Member's Bill
suggesting that free air travel should
be permitted, not with any°part of
the country, but between three parti-
cular plncet residence, constituency
and Delhi, the seat of our Parliament.
I am very glad Shri Keshava in his
amendment No. 2, to which he hn
drewn attention, has

mn'pu of that Bill. I shall be delxﬂn-

Hament (Amend-
ment) Bit

ed if the hon. Minister finds it pos-
sible to accept Shri Keshava's amesd-
ment, which is in identical terms to
the Bill that I had introduced.

However, before this Bill came
before the House, I found that there
might be difficulty or objection raised’
to that particular proposition and after
consulting the leaders of other groups
in the Opposition. we tabled a joint
amendment standing in my name and
the names of Shri Asoka Mehta, Shri
Goray, Shri Mahanty, Shri Jaipal
Singh, Shri Frank Anthony, Shri R. K,
Khadilkar and Shri Dange. That
amendment, which is No, 4 before the
Hqusc, 1s much more modest. It tries
to mcet the point that an additional
expenditure or  financial  burden
should not be cast on our revenue,
and in doing that we suggested m this
amendment that there should be no
restriction on air travel by Members
at any time and to any place, provid-
ed the hon. Member paid the differ-
»nce between the air travel charges
and the first-class pass to which he
I~ entitled. thereby attracting to this
form of travel the concession at pre-
sent enjoyed when one travels in an
air-conditioned coach by paying the
difference between  awr-conditioned
and first-class Surely, Sir, 1t cannot
be argued that a concession or a faci-
hty that 1s given to travel in greater
comfort, free from dust and heat, in
air-conditioned compartments should
not be available to a form of travel
which has the additional virtue of
saving time and 1s, therefore, much
more in the public .interest than the
greater comfort that can be obtained
by paying the difference.

Therefore, it seems to me that the
irreducible minimum that shouid be
considered is amendment No. ¢ which
we have tabled on behslf of the
various Opposition groups. However,
1 do recognise that that amendment
will giye a benefit or relief only to
those who are capable of vlylnt

?
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and other hon. Members that, while
this concession-should be given and
must be given, it does not go far
enough because there are Members
who, coming from long distances, may
not be able to pay the difference.
Therefore, I do appeal to the hon.
Minister, that either he accepts the
amendment of Shri Keshava which, as
has now been shown, the House as a
whole will welcome, or, failing that,
let him accept the amendment in my
name, amendment No. 4, and amend-
ment No. 38 which stands in the name
of Shri Naushir Bharucha, because
amendment No. 388 will give a restrict-
ed 12 flights through the year to those
who cannot afford to pay even the
difference and for the rest will enable
Members of Parhament to pay the
di!!eregce as they pay for air-condie
tioned compartments and utilise the
facility of air travel outside the limits
of Shri Bharucha’s amendment.

I do, 8ir, therefore, feel that the
hon Mmister will only be showing
deference to the wishes of this House
i accepting Shr: Keshava’s amend-
ment, or, failing that, amendments
Nos 4 and 36 together.

Sir, I know it is awkward for Mem-
bers of Parhament to participate mn a
debate where it may appear as if the
personal interest of the Members of
this House is involved, and it is true
that we are placed iIn an embarrass-
ing situation; but I think we would be
failing in our duty to our constitu-
encies and to the business of this
House if we do not withstand this
embarrassment to make our position
clear. .

Shri Me¢hammed Imam (Chital-
drug): Sir, I associate myself with
the previous speakers in expressing
our resentment at the indifferent
treatment given to the Members of
this august House. The Minister in
charge of the Bill is more enthusias-
tic in providing extra amenities to ‘the
Ministers ‘who are already spendin.‘ a
considerable smount every year. 1
wish he was equally enthusiastic *in
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mmproving the lot of the Members who
come from far off places.

He was pleased to state that he
going to accept the first amendment
of Shri Keshava. It must have now
become increasingly clear to him that
it 1s the wish, desire and demand from
all sections of this House that air
facility must be given so that the
Members may be able to discharge
their duties more efficiently and they
may attend to their work in a much
better way than what they are doing
now, Shri Masani was just now
pleased to remark that time is money
and it is very essential. In some
countries, Sir, in order to save time
they spend any amount because théy
consider that time is much more
valuable and wmuch more important
than money itself. It has already
been pointed out as to how much time
1s wasted by Members coming from
far off places, especially from the
south. So far as I am concerned, ¥
waste one week every time I come
and go, and about two days to recoup
myself after my return. That is the
case with all the Members coming
from Madras, Kerala, Mysore, Andhra
and all those placgs.

That 1s not the only thing Railway
journey especially in the north ’s
got a telung effect an our health. 1
do not know whether the hon. Min-
ister has ever travelled in these
trains especially in summer. He will
have a good dust bath and plenty of
heat with the result that he will have
to take medicines to maintain his
health. It is our experience every
yvear. We spend nearly two or three
months, I think this is colossal
waste of time, not only colossal but
crimmal waste of time for which the
Government is responsible.

14 hrs.

They must see that the Members
who are wedded to a life of service
and who spend their entire time for
the service of the people are givem
the necessary facilities that are
required in these modern times. It is
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not e matter of luxury; Bhw )
question of our status or ‘prestige. It
is purely to ensble us to function
better. We are expected to serve in
this Parliament; we are -expected o
mourish our constituency and we are
also expected to look after our wives
and children. We have to run two
sstablishments. As pointed out by
Shri Bharucha, we have to pay a rent
of mére tban Rs. 100, We have to pay
water and electric charges. We gre
denied free medical and transport
Sacilities.

An Hon, Member:
speeches are also denied.

Shri Mohammed Imam: We are
enly asking for a simple
facility which is given in almost all
other advanced countries. In England,
apart from the fact that Members get
an honorarium of £1,000 every year,
they get free travel by air or rail;
there is no restriction. This free air
travel is of vital importance to Mem-
ders coming from the South. Is it
our fault that the capital is situated
in the far north and we have to
undergo extra agony? If Government
is not prepared to cencede this simple
concession, let one session be held in
the South either at Hyderabad or
Nggpur or at some central place. 1
assure you that we will be then hold-
ing it in an air-conditioned State;
shere would not be much heat or cold.
Here, part of the year is immensely
hot and part of it immensely cold. I
the session is held in Bangalore, for
example, I do not claim any air faci-
lity at all. People from this side do
not realise our difficulties. I am quite
eertain that the entire House is in
favour of this extra facility, with the
execption of one gentleman, whom 1
sould not understand. It is quite
necessary and I am quite sure that
the hon. Minister will concede our
unanimous demand. 1 am sure we
will not misuse this facility.

Sometimes

‘The hon. Minister gnid that he was
going to accept the first amendment

travelling -

[}

, while dll the while he was
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me. I am acoepting Shri lrmhavc'o
amendment No. 18.

Shri Mohammed Ihuam: If you are
giving us anything, give: us the full
facility for air travel; we do not want
anything half-hearted. For example,
the difference in far comes to Rs. 130
from here to Bangalore. Every time
we cannot be expected to pay Rs. 300
to and fro. We assure you that we
are asking this concession—or this
right; why should I call it conces-
sion?—s0 that we may perform our
duties to the country and to our con-
stituency much better.

o faey wararoaw “waw”’ : Hiw ¢
8y fafezr & s F & uosiy v
AT T T VLT FEAT wqife wAY
sz

& ¥aw gt f "2 vy fe gy oY
® wwT v agt v W &, Tg @,
wvrare W ArEaTaeaT AT § WM T
§ 1 oF aTE A ag T WY gy g Wi
W A A ST N A o dew
€ a1 § O T W A A dfey
R oY ATy Wy Y, @ g W
e @ & g fewrwr o gl
wWT ART § | Oy W Qp wrahes
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aT & 1 qE} ¥ geew varr § WY
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wix ¥0% ¢ Wi ferar woar §
¥fe of @ wtw o7 v & wdw v
fir Foret vl weealY ) st QY ¥ Ty
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w7 ® wg o e & e fafreg
® W 5@ e A T 53 gy oy @
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fufreed 9f e § drm A AT
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g Tam 1 TE RN TR Y oww A
g & fag gad wegr wR feawr Y
s R ravar g NIl v
T &Y ag frew &g air T & aad
fawmr &Y fogra @ & 1 T A O
e fewr O IEET AT wH T
FuT 97§ W § I9Y T W W
Faq A A § 1 Jaw foaw & o
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e &%, 37 sragwas) o
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¥T S I W fewd | AR A
I WA fr v ¥ gafag T
o Zfaw & girer 3 & sEeq
N wfgy + ww v gq Al
HEE! & W ey & firg qver faemar
& W fa 1w wd W A Y gy
& X8 I gy Tg § fe ag fedr
fer o iw & & wor fr g ez
¥ ¥ Sfex wrw At I 9 o
9y fade oz ¥ & W ¥ gaew
wAr wifge |

Shri Achar (Mangaiore): I wish to
make only one submission. I take
asually four days to reach my con-
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stituency. If the Grand Trutik Express
is in time-—-usually it is not in tisoew
to reach Madras, I can go in three
days. Otherwise, " it 1s four days.
Generally I take four days. I am tald
that the amendment now proposed and
1o be accepted by the Government is
to the effect that we must pay the
difference between the air charges and
the ral fare, which will mean about
Rs, 160 for one trip. That is to sy,
it will mean Rs 320 to go and come
back If I want to go out, I have to
pay Rs 320. I submit that it is a
concession which is not worth-while.
It will be absolutely of no purpose.

I would only appeal this much.
IJnless the Minister wants us to waste
so much time—it now takes eight days
to go and come back-—this concession
will not be good. My appeal to the
Minister 15, for Members who are
coming from more than 300 miles—
not that I am against those Members
who come from a lesser distance—a
simple pass may be given at least once
a month for travel by amr

So far as I am concerned, I de not
return to my constituency at all duning
the sessions, because it is almost im-
possible That is the situation. Once
we come here, we must forget our
constituency and forget our people
there For the budget session, we
have to stay here for nearly four
months Should we not be given at
least the opportunity of going once to
our constituency” I am only appeal-
g this much to our Minister. He
may give us a pass for travel by
aeroplane to the nearest airport of the
constituency, without our being liable
to pay the air-fare.

I do not wish to say anything more.
The concession which I mentioned
should be given to us at least once a
month to travel by air.

Dr. Melkote (Raichur): Mr. Depidy-
Spegker, there is only one point which
I want to make. My subnussion is
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the others it is
1 personally feel
concession is to be given
at all, it should be extended to the
fullest so that the Members of Parlia-
ment may go back and come here at
least during the session times. With-
aut thet, this concession will be enabl-
ing the rich people to go at a cheaper
rate by alr than now.

ot www (adTE) T
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W 9 ®T gAT AT ATEATE | A7
W IHIT
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Page 2, Iine 22, add at the end—

“and to a free non-transferable
arpass which shall entitle him to
travel by air-plane during the
session of Parhament from Delh:
to the nearest air-port to hus con-
stituency and back and also to a
free non-transferable pass which
shall entitle him to travel in the
State of his constituency at any
time by state transport.”

g W guw fgear § sek X q T aw
o 9T o FOT IR § | W g
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vy o wersy o Sfaw o ol wifige )
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ment) Bill
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L A
Mr. Deputy-Speaker: After Shri
Chavan 1 will call the Minister.

Shri D. R. Chavan (Karad): I do not
want to ‘ake the time of the House.
1 have tabled an amendment, which
was referred to my hon. friend, Shri
Jadhav. But I am not’ pressing my
amendment now. I would like to
support the amendment that has been
tabled by Shri Naushir Bharucha,
which states that evéery member shall
further be provided with twelve cou-
pons every year entitling him to travel

of Members of fur- 4508
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free by air from any sirport to any
airport within India. The first amend-
ment of Shri Keshava refers to geiting
air travel from Delhi to the nemarest
air port of his constituency and the
second one refers to the difference
that should be paid. I am not pre-
pared to accept that amendment.
Regarding the first amendment. . . .

Shri Braj Raj Singh: He has not
moved it yet.

Mr. Deputy-Speaker: He might
cither support o: appose it.

Shri D. R. Chavan: I am simply
pointing out that the amendment that

vhas been moved by Shri Naushir

Bharucha gives a practical solution to
this problem Every Member will get
twelve coupons so that he may either
go to his constituency or. if he 1s stay-
ing very near the caprtal, and if he
1x so inchned, he may see those pro-
jects that are undertaken in the imple-
mentation of the Second Plan. For
cxample, suppose 1 would like to see
the Tata Iron and Steel Works or the
Bhakra-Nangal project. In that case,
1t 1s immaterial whether the Member
comes from the south or from a placc
which 1s situated near the capital. It
has been mentioned in the amend-
ment that a Member who comes from
a distance of 500 to 800 miles should
be entitled to get air passes In that
case, what will happen is that there
would be discrimination between
Member and Member, Because, a
Member of Parhiament represents not
only his constituency but the country
as a whole. So, it is necessary for
cvery Mentber to see the wvarious
projects that are being undertaken
In the aircumstances, I would like to
support the amendment moved . by
Shri Naushir Bharucha that 12 cpu-
pons should be given, entitling every
Member to travel free by air from
any airport to any airport within
India. That will enable the hon.
Members to go and see’ certain pro--
jects which are being undertaken by
the Government and study them on
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» the spot, For example, suppose a
person likes to visit 8 place in Assam.
It has been gtated by some hon, Mem-
bers that going to Assam and coming
back takes practically more than eight
days. Sq, even if I have got a free
railway pass, I eannot visit Assam and
see the variaus places, because it takes
more time. Then, those hon. Mem-
bers who come from the South have
to spend 30 to 40 days in the railway
alone during the year. Now even if
a person has got a free railway pass,
if he wants to sce distant places
situated in India, he could not see
them by taking advantage of the free
railway pass, because it takes much
time.

Now if a Member is given 12
coupons In a year, that will put cer?
tain restrictions. If free air passes
are given to all Members, it will mear
giving passes to 700 Members and
then the Indian Airlines Corporation
will not have any other work excep!
to transport hon. Members to various
places. That cannot be done. Some
reasonable restrictions should be
placed on them This amendment
places a reasonable restriction. So, I
submit that this amendment should be
accepted by the House It will enable
a Member to visit his constituency and
various other places. So, T support
the amendment of Shri Naushir
Bharuchs.

Mr. Deputy-Speaker: There 1s some
confusion. What is the amendment of
Shr Keshava®

Shri Keshava: Amendment No. 2.
{ have moved amendment Nos. 2 and
18.

Shri Braj Raj Simgh: This 15 con-
sideration stage

Shri Keshava: My
teads:

Page 2, line 22—

add at the end....

Mr. Deputy-Speaker: That will be
taken up when we go into clauses.

, He has written to me that he might be
allowed to move his amendment Nos.
2 and 18.  Therefore, T was jast
wondering. Now Shri Kotoki.

amendment

liament (Amend-
ment) Bill

1425 hrs.

Shri Liladhar Kotoki (Nowgong):
Mr, Deputy-Speaker, Sir, 1 am sorry
1 cannot feel very happy with the
assurance given by the hon. Minister
to accept amendment No, 18 moved
by Shri Keshava.

Mr. Deputy-Spesker: He has not
moved yet.

Shri Liladhar Kotoki: Even if he
does it, I am not happy. Because, as
I understand 1it, the duties of a Mem-
ber of Parliament are throughout the
year between Parliament and his con-
stituency. It is not during the session
alone. We have to go to our constitu-
encies 1n between for which we should
get air concession. If you look into
the geographical situation of the
country and the capital you will ap-
preciate my viewpoint. It has been
said by Members from all sections of
the House that these concessions will
benefit more than 90 per cent of the
Mcznbers of the House. .
regarding amendment No. 2 of Shn
Keshava, I strongly urge that the
Minister will see his way to accept it
That refers to free air travel between
Delhi and the comstituency or the
residence of the Member. 1 need not
argue at length on that, because
cogent reasons have already bggn
given by Members who have preced-
ed me. They have repeatedly stated
that having regard to the time spent
and the hazardous nature of the
journey to some places, air transport
facilities should be given to Members
so that they can discharge their duties
more efficientlv. Apart from Assam,
NEFA, Tripura and Manipur are
places from where more than eight
days are taken to reach Delhi. 1,
therefore, strongly urge upon the
Minister to accept amendment No. 2
of Shri Keshava.

Secondly, - T would request the
Honourable Minister to consider whe-
ther he could not see his way to accept
the first part of my amendment No. 15
with some modification. The first part
of th¢ amendment relates to the
facility to be given to Members for
air travel to any place at any time In
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India by paying the difference between
Rrst class railway fare and air fare
It 13 very simple We are now entitl-
ed to free first class raillway travel
anywhere at any time What I want
to provide 1s that a Member of Parha-
ment gshould be allowed to go any-
where m India by air at any time by
paymng the difference of the first
class railway fare and air fare This
will not be in clash with the pro-
position of Shr1 Keshava in Amend-
ment No 2 That relates to free air
travel at any time between Delh: and
the place of residence or constituency
which I fully support According to
my amendment, in addition to those
concessions, Members should be
allowed to travel by air anywhere in
India at any time by paying the
difference This will not involve any
additional hability to the Government
I should be allowed to go on

Mr. Deputy-Speaker Is he fcelinz
some difficulty?

Shri Liladhar Koftoki Yes Sir

Mr. Deputy-Speaker. The hon
members sittmg near him should
allow him to speak uninterrupted

Shri Liladhar Kotokl* This will
not involve any additional financial
Bhbility to the Government because
we could go by rail without paying
anything from our pocket with the
free pass But 1If I want to go to
Bombay or to Madras and if I pay the
additional air fare, I think there
should be no objection on the part of
the Government to accept this pro-
posttion Therefore I humbly request
the hon Mmster to accept the
amendment of Shri Keshava, e,
amendment No 2 in toto and also
consider whether my amendment as
suggested above can be accepted

Shri Satya Narayan Sinha. Sir, I
have listened with great attention to
the remarks made by hon Members
from all sections of this House At
the outset I had made it clear that
this amending Bill became necessary
only because of certain difficulties
which we experienced in the operation
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of the Act and because certamn clan-
fication also were needed. There were
some audit objections and the Law
Ministry also said that the rules which
we had framed in the Joint Com-
mittee appointed under this Act were
not legal Otherwise, we would not
have come forward with this amend-
mng Bill

My hon friend, Shri Punnoose, said
that on the last occasion when the
original Bill was brought before the
House we had consultations with all
the leaders and hon Members of
other Parttes This tume, as I aa
we had no idea of giving any new
concessions or making any new pro-
visions It was just, as I said, that
all the amendments were of a formal
nature Therefore no consultation
was necessary

So far as this new provision with
regard to giving facilities of railway
travel to the Ministers and Officers of
Parhament 1s concerned ever since
that concession was given to hon
Members of this House, our friends,
the Officers of Parlament and also
the Minsters, have been demanding
that this concession should be given
to them also We just put it off Then
at one time we thought that the Act
governing the salaries and allowances
of Ministers and Officers of Parha-
ment should be amended But be-
cause this Bill came up, we thought
why we should not take this oppor-
tunity and insert that clause and de-
fine 1t After all, that was an anomal-
ous posttion and the Minsters or the
Officers of Parhiament are also hon
Members I do not know how, by
any stretch of imagination, you can
debar them from having the right of
an hon Member They must be Hon
Members first before they can thiunk of
bemg Minsters Of course, as some
hon friend has suggested, for fi 4
months they can reman so. But to
become Officers of Parhament, they
must first become hon Members
Therefore, whatever amenities and
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« facilities with regard {o railway travel
sre given to hon. Members must be
given to the Ministers and Officers of
Parliament. We have discussed at
length as to why this concession was
given to them.

Some hon. friends remarked that
they must have facilitiee to go from
one end of the country to the other
10 see our industrial plants and other
things. All these reasons weore
advanced when this railway free pass
was given to the hon. Members of this
House Now, they say, “This railwav
pass would not do. We must have an
a:r pass” 1 appreciate what you
say.

My hon. friend, Shri Bharucha, has,
sometimes compared himself or the
hon Members of this House with
Ministers and sometimes he has come
down.....,

Shri Naushir Bharucha: No, no I
have never compared myself with
Ministers How can I do that?

Shri Satya Narayan Sinha: You
grudge certain things which the Min-
1sters get or enjoy. At the same
time he asks why certain officials have
got certain privileges which the hon
Mcmbers do not get 1 think, it I
can say with all respect, I do not like
this idea of hon. Members trying to
compare themselves with the officials
with regard to certain facilities and
allowances The allowances or the
facilities or the pay do not make a
person superior. 1 think so far ax
pay is concerned, the Secretaries are
getting much more salary or allow-
ances than our hon Prime Minister
or other hon. Ministers. That does
not make them superior in any way.
So far as allowances and other facili-
ties are concerned, the officials are in
a different category. Hon. Members
of Parliament are a type by them-
selves. They are different. You can-
-not compare them with officials.

Shri Naushir Bharacha: What ul;out
Ministers?

of Members of Par- 4314
liament (Amend-
ment) Bill

ghri Satys Narayan Sinha: You are
grudging that the Ministers are oa
tour and that so much money has
been spent on them. Perhaps my
hon. friend has not realised how much
money is spent for allowing free
railway pass to all these hon Mem-
bers. This was a new concession given
to them. My hon. friend must bear
in mind that these Ministers’ tours
and other things existed m the past
also before this concession was given
to hon Members If the hon Mem-
ber wrll calculate it, it will run into
several lakhs of rupees I am told it
runs to Rs 6 lakhs They are differ-
ent things.

I think this comparison is some-
what odious But with all respect I
would again like to remind my hon
friends that we should not lose sight
of one thing and that 1s how critical
both the public and the Press are.
Thev are very critical I have got
1In my possession certain newspaper
cutt:ngs which I think most of our
hon friends must have read So, I
do not hke to read them out here as
to how they have eriticised our facili-
ties and privileges which we have
voted for ourselvgs We must not
forget this one thing—of course, we
are a sovereign authority and can vote
anvthing for ourselves—that if Xe
vote certatn things for other people
the criticism does not become pointed
But when you are the master and you
get anything for yourself, like the
master of the ITouce or the host if he
gets for himself anything, even the
ordinary things which others get, the
criticism becomes« different. You csn
vote anvthing This Parliament is a
supreme authority. We can say all
these facilities must be given to our
Members There is no bar. Nobody
can stop you from doing that There-
fore I say (Interruption) There
are certain friends who would never
like to do that But to those friends I
would respectfully submit that we
should not try at the present juncture
when we are shouting and asking the
people day and night to  become
austere and not to spend money on
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Sl Nawsliie Bharacha: Rs. 20 lakhs
for the hon. Ministers’ tours!

Shri Satya Narayan Sinha: That is
already there. It iz not & new thing.

Formerly people did sot question it
so much, but now whenever you in-
troduce & new thing—you can give, by
all means, but....(Interruptions)

Mr. Deputy-Speaker: Order, order.
The hon, Minister must be allowed to
proceed.

Shri Satya Narayan Sinha: If the
Ministers would not have got all
these things—I quile agree. But to-
day it you add anything for the
Ministers, the criticism would be
there. I have no doubt in my mind.
Therefore, 1 would submit that as far
as possible we should try not to add
to the burden of the Fxchequer so far
as privileges, facilities and amenities
for hon. Members of this House are
concerned. As I have said, you can
do anything you like 1 cannot help
it. If vou want that not 12 coupons
but 120 coupons Should be given

«Shri Goray: Do not make it absurd

Shri Satya Narayan Sinha:.......
how am I going to stop it> We had
discussions with several hon. Mem-
bers, outside the House, also with re-
gard to air travel. Therefore we have
decided to accept the amendment af
Shri Keshava, i.e., the second amend-
ment which is No. 28. There should
be no confusion about it because
there are two amendments that he
has moved. Hon. Members, under the
present  Act, while attending the
Session or after the Session, are en-
titled to travel by air ‘and they get
the air fare plus one-fourth. That
priviiege is there. Now, the new thing
which we are going to accept fs—
during the Se-iun there is no res-
trictions on
It may be

ment) Bill

five times, 1 do not know. The num-
ber i3 not restricted-—that an hon.
Member of the House can go to his
constituency or his place df residence
or whatever it may be and come back
to Delhi and he will get the refund
of that first-class railway fare from
Delhi to his constituency. That is a
concession, of course.

Some hon. friends have said that

it is a concession for the rich. I db
not know.

Some Hon. Members: It is.

Shri Satya Narayan Sinha: Maybe,
byt those people who would like to
£0 by mir—at present they are going
and they are feecling the difficulties—

‘ will get somc refund. They will get

this first-class fare refund which they
Were not getting before.

With regard to other facilities men-
tioned by some of my hon. friends,
e postal facilities and other things,
I think the Joint Committee on the
Salaries and Allowances of Members
of both the Houses is quite competent
{6 go into those things. We shall
certainly consider what other facili-
ties regarding postal and other things
Mentioned can be given. About medi-
cal facilities, we ar» going to accept
some amendment which stands in the
name of Shri Jaganatha Rao. Perhaps
the House 1 aware, we have practical-
ly accepted this Contributory Health
Scheme for hon. Members. The diff-
culty was this. It was not brought
Into operation because the Law Minis-
try said that the word Member is
there and therefore under the C.H.S,
like the Ministers and other officials,
and government servants, Members
are alone entitled, not their families.
Now we are 'om.

to, the demands
Jnow—in- diffvenit cireumstariess, 1
Would have gladly agreed.

1
:
¢
g



43ty Stlpries and Afiowonces 11 DRCEMBER 1988

Mr. Deoputy-Speaker: The guestion
is:

“That the Bill further to amend
the Salaries snd Allowances of
Members of Parliament Act, 1954,
be taken into consideration.”

The motion was adopted.

Mr. Deputy-Speaker: Let us take
the Bill clause by clause.

Clause 2— (Amendment of section
2).

Shri Keshava: I have got an amend-
ment. No: it is not for clause 2.

Mr. Deputy-Speaker: The questign
is:

*“That clause 2 stand part of the
Bill.”

The motion was adopted.
-

Clause 2 was added to the Bill.

Clause 3— (Amendment of section
3).

Shri Keshava: [ have got amend--
ment No 2.

Mr. Deputy-Speaker: That 1s for
clause 5. The question is:

“That clause 3 stand part of the
BilL”

The motion tas adopted.
Clause 3 was added to the Bill.

Mr. Deputy-Speaker: Clause 3A:
amendment No. 25. Is it going to be
moved? No. The guestion is:

“That clause 4 stand part of the
BilL”

Shri Jaganatha Rao (Koraput): 1
have given notice of an amendment
in clause 4.

Wr. Degaty-Bptaker: That relates
to Clause 4A-—new clause.

of Members of Par- 3518
Hament (Amend-
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The question is:

“That clause 4 stand part of the
Bin”

The motion was adopted.
Clause 4 was added to the Bill.
New clause 4A.

Mr. Deputy-Speaker: Clause 4A.

shri Jaganatha Rao: I beg to move
amendment No. 41 which is similar
to the one given notice of by my hon.
triend Shri Keshava.

gome BHan. Members: We do not
have it.

pMr Deputy-Speakerr Amendment
No. 28 was given notice of; he has
not moved it. A similar amendment
1s being moved as No. 41—the same
amendment—by Shri Jagaratha Rao.
gecaur, the House had had notice of
it. there 1- no objection in anorher
Memuer moving it.

Shri Jaganatha Rao: This amend-
aen' 15 ftor the insertion ¢! section
4A and 1t reads tRus:

Page 2. after line 17, incert—

‘4A. Insertion of new section rA.—
After section 5 of the principal Act,
the following section shall be inserted,
namely —

“3A Air travel facilities for
interamediate journeys.—Where a
member absents himself for less
than fifteen dsys during a session
of a House of Parhament for.. .

Shri Nausbir Bharucha: How can it
come just now?

Mr. Deputy-Speaker: He wants to
add 4A new clause.

Shri Naushir Bharwcha: He reeads,
after section 5. It should be after
gection §. *

Mr. Deputy-Speaker: Is it thea
4A ot SA?
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Shri Jaganatha Rao; Clause 4A of
this Bill.

Mr, Depaty-Speaker: That is all
right.

Sbri Jaganatha Rao:

e visiting his usual place of
residence or any place in his par-
hamentary constituency, he shall
bte entitled to perfom that journey
and the return journey by airr on
payment by him of the difference
between the air fare and the first
class railway fare in respect of
each such journey; but the travel-
ling allowances payable to him
shall be regulated by section 5.

Erplanation..—~Where there¢ i-
no air port at the usual place of
residence of the member or in his
parliamentarvy constituency, re-
ferences to journeys by air shall
be construed as references to
journeys by air to the air port
nearest his usual place of residence
or his parliamentary constituency.
as the case may be’”’

In moving this amendment, I would
like to point out thgt this amendment
does not go too far. It will give onlv
a facility to Members to perform in-
te:;_x‘led-.ate journeys when the House
i3 Jn session by paving the differen: ¢
between the air fare and railway first
clasg fare. This will give facility to
Members. 1 do not say monetarilv
the Members would be benefited. But,
the other fact to be borne in mind i«
that it does not throw an additional
burden on the exchequer at a time
when our economy is  undergoing
stresses and strains. 1 appeal tn the
House that this amendment should be
accepted. Of couree, there are other
amendments to be moved by hon.

Members. I feel this amendment
would meet the ends of justice in the
present circumstances.

Shri M. B. Masani: On a point of
order, Sir,—I would ask for your
ruling on this subj The subject
matter of the amendment which my
hon. friend Shri Jaganaths Rao has

of Members of Par- 4520
liament (Amend- '
ment) Bill
moved is the same as the subject
matter of the other amendments
moved by Shri Keshava, Shri Naushir
Bharucha and myself and several
other Members of the House, which
come later. I suggest a procedure
may be devised by which all these
amendments may be taken together
and voted together. Otherwise, in &
way, this is an attempt to by-pass all
the other amendments. 1 am  mure
that is not the intention.

Mr, Deputy-Speaker: Which are

those amendments?

Shri M. R. Masani: They are under
clause 5 They have been moved
formally. Notice has been given
tiat they are moved. ‘They should
be taken together so that the sense of
the House may be ascertained. Other-
wise, later on, you may rule them
out of order That is my sug-
gestion.

Mr Deputy-Speaker: There is ne
harm in taking them together. It
they arc on the same subject, they
can be d:scu-sed jointly.

Shri M R. Masani: This and the
others should be taken together

Mr. Deputy-Speaker: What are
those amendments, may I know?

Clause 5— |[Substitution of new
section for section &
(Free transit by Rail-
way) ]

Shri M R. Masani: My amendment
No. 4, Shri Keshava’s amendments
Nos 2 and 18, Shri Naushir Bharucha's
amendment No. 38.

Shri Keshava: My amendments are
Nos 2 and 18.

Shri Naushir Bharucha: My amend-
ment is No. 38.

Shri Jadhav: My
No. 34.

Shrt Mohammeed Fmam (Chitaldrug)
Amendment No. 85.

amendment is
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Mr. Deputy-Spesker: The Office
will lock into that. Amendments 2,
M, 35, 4, 18 and 88, If they are on
the same subject, certainly we ‘ can
take them together.

Shri M. R. Masanl: I beg to move:
Page 2,—
after line 22, add—

“Provided that, subject to the
provisions of clause (b) of sub-
section (1) of section 4, when a
member travels by air in  India
he shall be entitled in respect of
cvery such journey to a refund

of an amount equal fo one firs(
class railway fare.”

Shri Keshava: I beg to move: *
Page 2, line 22,—~

add at the end—

“and with one free non-trans-

fcrable airway pass which  shall
entitle him to trave! by air in
India at any time between any of
the following places ©1iz. Delhi,
the ugual place of residence of
the member and his constituency

Exrplasation —Where there is no
uirport at the place of residence
of the member or in his con-
stituency, the member shall be
entitled to travel by air from
and to the nearest airport.”

Shri Keshava: I beg to move:

Page 2,—
after line 22, add—

“(1A) Every member shall be |
entitled to travel by air between
Delhi, his usual place of residence,
and his constituency during the
§e3gons of Parliament on pay-
ment of the difference between
the first class fare and the air

liament (Amend-
ment) Bill

usncy, the member shall be entitl-
ed to travel by air on paying the
difference between the first class
fare and the air fare from and to
the nearest airport between Delhi,
his usual place of residence, and
his constituency.”

Shri Naushir Bharucha: ! beg te

movye:

Page 2—
after line 22, insert—

“{1A) Every member shall
further be provided with twelve
coupons every year, entitling him
o travel free by air from any °

4irport to any airport within
India.”

Shri Jadhav: I beg to move:
Page 2, line 22.—

add at the end—

“and to a free non-transferable
dirpass which shall entitle him teo
travel by ar during the session
of Parliament Trom Delhi to the
fhearest airpnrt 14 his constituency
and back and also to a free non-
transferable pass which shal!
entitle him to travel in the Stafp
of his constituency at any time
by state transport™

Shri Mohammed Imam: I heg ‘a

Mmove:

Page 2, line 22—
add at the end—

“and an airpass which  shal
entitle him to travel by air once
8 month during the session of
Parliament from Delhi to the
nearest airport to his constituency
and back:s provided the distance
trom Delhi to his usual place of
residence is eight hundred miles

fare. : or more.”
Provided that where there is ne Mr. Deputy-Speaker: All  these
airport at the place of residence amendments are before the Hotse.

of the member of in his constit- Anybody wishing to speak?
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Pandit Thakur Das Bhargava: Al-
ready spoken.

Mr. Deputy-Speaker: If there is
earlier notice of a similar amendment
on the same subject given, certainly
that amendment should be put first
to the House.

Pandit Thakur Das Bhargava: When
there are several amendments on the
same subject, the one which includes
all other things should be taken first.
12 this is passed, all the others would
be barred.

Mr. Deputy-Speaker: They need not
be put to the House.

Pandit Thakur Das Bhargava: If
you take the one which has the lowest
demand first. Even then the others
will be barred. The one which gives
most things to the Members should
be first put to the House

Shri M. R. Masani: That is No 2.

Mr. Deputy-Speaker: I wil] put Shri
Keshava's amendment to the vote of
the House.

Shri M R. Masani: That is right
.

Mr. Deputy-Speaker: The question
is:

-

Page 2, line 22, add at the end—

“and with one free non-trans-
ferable air-way pass which shall
entitle him to travel by air in India
at any time between any of the
following places viz. Delhi, the
usual place of residence of the
member and his constituency.

Explanation.—Where there is no
airport at the place of residence
of the member or in his cons-
tituency, the member shall be en-
titled to travel by air from and
to the nearest airport.”

Those in favour will say “Aye”.
Some Hon. Members: Aye.

Mr. Deputy-Sponker: Those agsinst
wll say “Ne¢”.

of Members of Par- gu34
lioment (Amend.
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Seme Hon. Members: No.

Mr. Deputy-Speaker: The Ayes have
it,

Shri Satya Narayan Sinha: The
Noes have it.

Shri C. D. Pande (Naini Tal): The
Noes have it.

Mr. Deputy-Speaker; With the
voices that was the only result that I
could announce. That has been
challenged now. Therefore I will
have the bell rung.

Shri Naushir Bharucha: Now it can-
not be challenged.

L]
Shri Satya Narayan Sinha: 1 chal-

langed 1t then and there.

Mr. Deputy-Speaker: It was chal-
lenged as soon as I announced j;t, and
he had that night It 1s perfectly in
order Therefore 1 have asked the
bell to be rung and the lobbies 10 be
cleared ]

Shri Naushir Bharucha: The hon,
Member 1< canvassing for voies opene
Iy here. I i

Shri Dasappa (Bangaloie; I am not
canvassing, I am very sorry. | was
duing no canvassing here.

Mr. Deputy-Speaker: Every Mem-
ber should be 1n his seat now

The Lok Sabha dinded.

° Shri Gajendra Péasad Sinha (Pala-
mau): I could not do it. I am for
“Noes"”.

Shri C. D. Pande: My machine did
not work I am for “Noes".

Mr. Deputy-Speaker; With the gddi-
tion of these two “Noes”, the resyit
of the division is as follows: Ayes 44;
Nons 87 ‘

“The motion was sdopted.
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Shri Naushir Bharucha: I request
that amendment 38 be put to vote,
because it refers to a totally different
thing. I am not asking for a pass, 1
simply ask for 12 air coupons, which
is in substance different from any
other amendment.

Shri M. R. Masani: I wish amend-

ment 4 also to be put to the House
It is on another subject.

Mr. Deputy-Speaker:
is:

Page 2. after hine 22, insert—

“(1A) Every member shai!
further be provided with twelve
coupons every year, entitling ham
to travel frec by air from any air-
port to any airport within India”

The question

Those 11 favour will say *“Aye”.

Some Hon Members: Aye.

Mr. Deputy-Speaker: Those against
will say “No"

Some Hon. Members: No

Mr. Deputy-Speaker: The Noes have
it.

Shri Naushir Bharucha:
have 1it.

Mr. Deputy-Speaker: Let the lobbies
be cleared.

Shri Bimal Ghose: | have to make
a submission. I was m the hibrary I
Just started as soon as I heard the
bell, and I was detained outside

Mr. Deputy-Speaker: That is a big-

The Ayes

liament (Amend-
ment) Bill

afterwards. My room is farther away
than the library.

Shrl V. P. Nayar (Quilon): It must
be changed. All the more reason why
1t should be changed

15 brs.

Mr. Deputy-Speaker: I shall put the
question again,

The question 1s.

Page 2, after line 22, insert—

“(1A) Every Member shall further
be provided with twelve coupons
cvery year, entithng him to travel
frce by aiwr from any airport to
any anport within India.”.

The Lok Sabha divided.

Shri Sadhan Gupta {(Calcutta-East):
1 have forgotten to press the button
on mv table.

Mr. Deputy-Speaker: Negligence
shouid not be condoned, but I shall
add one to which side”

Shri Sadhan Gupta: To ‘Ayes’.

]
Shri Jaipa! Singh (Ranch: West—
Reserved-Sch Tribes): Some  hon.
Member 1> sitting in the wrong place.

The Deputy Minister of Rallways
(Shri Shahnawaz Khan): M:ne also
could not work

Mr. Deputy-Speaker: Did he forget
to press the button or 1t did not work?

The Deputy Minister of Railways
(Shri Shahnawaa Khan): It did not
work. I am for ‘Noes'.

Mr. Deputy Speaker: The result of
the division is as follows:

:

ger question. We will conmder it Ayes: *36, Noes:. 97.
Divisien No. 4} AYES 15-02 hrs.}
Alit Singh, she: BRheracha, Shrs Neushir Deb, Shrs P.G.
Ayyikaasu, $hrs Brij Neruyan Bryesh, Pandt Dage, Shn
Ranerjee, Shn $.M Chaudbug, Sk Y.K. Qelkwad, Shn B.K
Baneths, snnn Qnasmn_g, Gaare, Sha AV

*This wt. subsequently cormtcd l. 55 vide Debates dated the .

Jmmumber
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Ghodasar, Shri Fatehsink
Ghosal, Shei

Ghose, Shri Subiman
Godaors, Shri 8.C.
Gony, Shri

‘Gupta, Shri Sadhan
Hasider, Shn

Imam, Shr: Mohamed
iyer, Shri Easware
Jadhav, Shn

Kamble, Shri B.C
Kar, Shri Prabhat
Khadilkar, Shri
Kodiyan, Shri
Kumbhar, Shri

Abdul Lateef. Shn
Achar, Shrt

Anjrudh Sinhe, Shri
Balmmki, Shri
Barman, Shei
Barupal, Sha P L
‘Bhagat, Shrt B.R.
Bhakt Darshan, Shr
Rhargava, Pendit Thakar Das
Birbal Singh, Shrt
Chuni Lsl, Shr:

DLas, Shni K.K

Das, Shri Shree Narayaa
Dasappa, Shri

Datar, Shni

Deo. Shri Shanker
Desay, Shr) Morarp
Dinesh Singh, Shre
Dwiveds, Shn M 1.
Eachiren, Shn 1
Ganagathy, Shn
Gandhi, Shri Ferorze
Ganpat: Ram, Shn
fHem Ray. Shre

Igbal Singh. Sardsr
Jagnvan Ram She,
Jangde, St

Jhulan Sinhs, Shry
Kotoki, Shrs Lilsdhar
Kedaria, Shn C.M
Keshava, Shr:

Khag, Shri Shahnawaz
Krishns, Shrs M.R.

Mr. Deputy-Speaker:
M. R. Masani,

The question is:

Page 2, after line 22, add:

*Provided that, subject to the
provisions of clause (b) of sub-

I shall now
put amendment No. 4 moved by Shr

Mshagaonkar, Shrt
Mahanty, Shri
Mshendra Pratap, Rajs
Mahi, Shr: R.C.
Manay, Shes
Masani, Shri M.R.
Mehta, Shri Asoka
Mukerijee, Shri H.N,
Mullick, Shr{ B.C.
Nayar, Shri V.p.
Perulekar, Shri
Prodhan, Shn B C
Punnoose, Shrt
Rejendrs Singh, Shre

NOES

Krashnaawaint, Dr
Kureel, Shn B.N.
Mafida Ahmed, Shrimati
Maslva, Shrs K.B
Manaen, Shn
Mamyangadan, Shn
Massurtya Din, Shne
Mathur, Sha M D
Mehdy, Shn S A
Melkote D¢

Mishra, $hri Bibhut:
Miscas, Shu R.R.
Mohiuddin, Shr:
Morarka, Shrt

Naidu. Shr Govinddarsisly
Nallakavs, Shne
Nanjapps, Shey
Naraindin, Sho
Nathwany, Shei

Nregr Shet Nek Ram

N aru. Shn Jawsharlsi
Nchru. Shrimats Uma
Oz, Shn

pande, Shr, ¢ D

Petel, Shn N.N
Radhamehsn Siugh, Shrg
Radha Ramsn, Shr
Raghunath Singh, Shrs
Rahman, Shas M.H

Ra Bshadur, Shn

Ram Krishan, Shey
Ram Shanker Lal, Shrt
Kam Subhag Singh, Dr

The motion was negatived.

of Members of Par- 4523
Kament (Amend-
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Ram Garib, Shei
Remem , Shri

Rao, Shri T.B. Viital
Reddy, Shri Nagi

Sshu, Shei Bhagabet
Salunke, Shri Balasaheh
Samantisinhar, Dz.
Shastri, Shri Prakesh Vie
Siva Rsj, Shri

Soren. Shn

Sugandbi, Shri
Thimmasish, Shr:

Vaivi, Shn

Vedakumers, Kumarl M

Ramakrishnan, Shr: P.R

Rsmanand Shastri, Swam:

Rumaswaim, Shn: S V,

Rampure, Shr

Rane, Shrs

Rao, Shet D V.

Rao, Shr: Jaganatha

Reddv Shry Rami

Ruy, $hn Bishwanath

Sshodrabai, Shriman

Samanta, Shns C

Selkw, Shre

Shah, Shri Manabendra

Shah, Shri Manubha:

Shankaraive, Shn

Sharma. Pandit K.C.

Sharms, Shn R.C.

Singh, Shri H.P

Singh, Shri MUN

Nsnha, Shrt Gajendra Prasad

Sinha, Shr. Satys Narayan

Snstak, Shrs Nsrdeo

somany, Shn

Subbarayan, Dr. P.

Sumat Prasad, Shnt

Surya Prazad, Shnt

1 a0y, Shes A M.

Tewars, Shii Nwankanatk

Tiwery, Pandit D.N.

Tule Ram, Shri

Upsdhysy, Pandit Munishwa:r
Dutt-

section (1) of section 4, when a
member travels by air in India he

shall be entitled in respect of
every such journey to a refund
of an amount equal to one first
class railway fare.”,

Those in favour may say ‘Aye’.
Some Hon. Members: ‘Aye’.
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Mr Deputy-Speaker: Those against
may say ‘No’,

Several Hon. Members: ‘No

Mr. Deputy-Speaker: I think the
‘Nues’ have it

Some Hon. Mcmbers: The ‘Ayes’
have it

Mr. Deputy-Speaker: Let the Lobby
be cleared

Raja Mahendra Pratap: Could we
hear the hon Prime Minister on this
subject?

Mr. Daputv-Sneakar. There s 0o
subject just at present before the
House Only the division 1s there

Shri Naushir Bharucha: Mmasters
have got their Railway passes now

of Members of Par- 4530
Lament (Amend-
ment) Bill

Mr Deputy-Speaker: 1 shall now
Put the question again

The guestion 1s:
Page 2, after line 22, add

“Provided that, subject to the
provisions of clause (b) of sub-
zection (1) of section 4, when a
member travels by air m India be
shall be entitled 1in respect of
every such journey to a refund of
an amount equal to one first class
railway fare”

Now, there ought not to be any
Complaint that any hon Member has
ot bcen able to press his  butfon.
Every hon Member should be ready.
Now there will be division

The Lok Sabha divided

So, where 1s the need now to talk” Ayes 53, Noes- 104
Division No. 5] AYES 1597 hrs}
Baser s:;m Pramathsnath l::m;::é::::“d Mukenjee, Shn B N
Pty sdbar, S Nerar Shn VP

Bhsrucha, Shrs Naustur Jupal Singh, Shri Parulckar, Shn

By Natayan ** Brijesh, ** Pandue
Chsudhun, sbn T K

Kamble, Shrs B C
Kar, Shr: Frabhat

Khadilkazr Shn
Deb, Sbn P G hodiyan, Shn
Dige. Shni Kumbhar, Shn
Gukwad, Shn B K Aunhan, Shn
Ghere, Shn A V Mahagaonkatr Shri
Ghodssar, Shr: Fatehunh Mshanty, Sho
Ghosal, Shn N

Ghose, Shr: Subunaa
Ghosl, Shnn N R

Mghendra Pratap Ray,
Majh:, Shnn RO
Manay, Shn

Godeors, Shrt 5 C Masani, Shri M R
Goeny, Shrs Mehu, Shn Asoka
Gupta, Shn Sadhsn
Halder, Shn

NOES
Abdul Lateef, Shry Das, Mt K K
Achsr, Shn Das, Shn M M
Aift Singh, Shet Das, Shrt Shree Narayy,
Anirudh Sinhs, Shn 1asspps, Shn
Ayyskannu, Shnt Datar, Shnr
Balmtke, Shnt Deo, Shrs Shankes
Barman, Shn! Desai, Shn Moturn
‘Barupal, Shot PL Dwmeeds, Sha M L
Bhagat, Shei B.R. Escharen, Shri |
Whake Dasshan, Shei Ganagathy, She
Birbel Singb, Shn G-ﬁ.l, Shn Feroze
Chuni Lal, Shri Ganapati Ram, Shry

Patel Sbri Rajeshwar
Prodhan, Shr« B.C
Punnoose, Shri
Myendrs Singh, Shrs
Ram Garib, Shst
Reddy, Shri Nagt
Rungsung Swuiss, Shra
Salunke, Shr Balassheb
Shastes, Shr: Prakesh \ ur
Siva Ray, Shn

Soren, Shry

Tangasmam, Sha
Thummaesh, Shri

Haarnars, Shn
Hem Ra), Shn

1qdbal Singh, Sardar
Jagnven, Ram, by
Jangde, Shn

Jhulen Siohs, Shni
Joshi, Shrimsts Subhadra
Rotok: Shri Liledhar
Kedens, Shrn CM
Kesheva, Shri
Knishne, Shrl M.R
Knshnaswams, J
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m':hmm:.us'num Padaly, SRR K V.
Maits, Shri N.B. ;lnd-, Skl C.D
Matvie, Stei K B atel, Sheil NN
Mansen, Shn Radhamohen Singh. Shri
Mandel, $hn ], Radhs Raman, Shri
Mummiyangadan, Shry Raghunath Singh, $hn
Muuziya Dig, Shrt Rehman, Shnn M H
Msthur, Sha M.D. Re) Bahadur, Shni
Mehai, Shri S A Rem Krishan, Shry i
Meikote, Dr. Ram Shanker Lal, Shr
Mishra, Shn Bibhuts Ram Subhug Singh. Dr
Muurs, Shei R.R. Ramakrishnan, Shri PR
Mohiuddha, Shn Ramaswamy, Shri § V
Moratka, Shn Ramaswamy, Shn P
Naidu, Shri Govindarsjaty Rampure, Shr
Naliskoyn, Shr1 Rane, Shn

Nanjappa, Shn Ranga, Shri
Nerindin, Shn Rao, Shrs D V
Nothwani, Shri Reddy, Shri Rams
oo, S Juwanaiah Roy, Shri Bishwanath
Nehry, Sheimat: Uma Sshodrabai, Shrimati
©Ou, Shn Sahu, Shr Bhagabat

Mr. Deputy-Speaker: Now, I shall

The motion was negatived

a month

Parhament

of Mewbers wmw;
lament (Amend-
ment) Bl

Shah, Shri Manabendra

Shah, §hri Manubhat

Shankaraiys, Shei

Sharms, Pandit K C

Sharms, Shat R.C.

Singh, Shns H.P.

Sinha, Shr: Gajendre Prased

Sinha, Shr: Satya Naraysn

Snatak, Shr: Nardeo

Somans, Shn

Sonswane, Shri

Subbarayan, Dr P

Subsrsmenyam, $hne T,

Sumat Prasad, Shr:

Tariq, Shri A M

Tewari, Shri dwariksnath

Tiwary, Pandit D N

ok Ram, S

Upadhyay, Pandit M h
utt

Varms, She1 B B

during the session of
from Delh: to the

put amendment No 41 moved by Shn
Jaganatha Rao to vote

Shri Mohammed Imam: I press my
amendment No 35

Some Hon Mcmbel;s: That 1s barred

Mr. Deputy-Speaker: I think thi
has been decided upon slready, when
Shri«Naushir Bharucha's amendment
for provision of twelve coupons was
voted upon.

Shri Mohammed Imam: No. this 1¢
different

Mr. Deputy-Speaker: Let me read
the amendment Yes, 1 appreciate
this 1s different 1n the sense that in
the case of the other amendment all
the twelve coupons may be exhausted
in one month, whereas here it 1s only
one in a month, and there s the pro-
viro also that the distance from Delh:
10 the usual place of residence should
be eight hundred miles or more

The question is:

Page 2, hine 22, add 3t he end:

“and an airpass which shall
entitle him to travel by air once

nearest airport to his constituency
and back, provided the distance
from Delh: to s usual place of
residence 15 eight hundred miles
or more"

The motion was negatwed

Mr Deputy-Speaker: Now, 1 shall
put amendment Nc¢ 41 by Shri
Jaganatha Rao to the vote of the
House

The question s
Page 2, after linc 17, insert,

“4A Insertion of Section 5A°
After secton 5 of the princi-
pal Act, the following section shall
be inserted namely -—

“S5A Awr travel facilities for
intermediate journeys —Where a
member absents himself for less
than fifteen days during a sesslon
of a House of Parliament for visit-
ing his usual place of residence
or any place in his parliamentazy
constituency, he shall be entitlad
to perform that journey and the
retyrn journey by air on paymem
by . him of the difference between
the air fare and the first clama
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Il

reilway fare in vespect of each
such journey; but the travelling
allowances paysble to him shall
be regulated by section 5.

Explanation.—Where there is no
air port at the usual place of resi-
dence of the member or in his
Pparlismentary constituency, refer-
ence to journeys by air shall be
construed as reference to journeys
by air to the air port nearest his
usual place of residence or his
parliamentary constituency, as the
case may be.”.

Those in favour may say ‘Aye’
Some Hon. Members: ‘Aye’

Mr Deputy-Speaker: Those againsg
may say ‘No'.

Some Hom Members: ‘No'.

Mr Deputy-Speaker: 1 think the
‘Ayes’ have it....

Some Hon. Members: The Noes’
have it

Raja Mahendra Pratap: The voice of
the ‘Nocs' was louder

Mr. Deputy-Speaker: Let the Lobby
Dbe cleared.

{Interruptions by Serveral Hom.
Members)

Several Hon. Members: No, no

Shri Satya Narayan Sinha: If the
House does not want 1t, Government
are not particular about it.

Shri Naushir Bharucha; We do not
want crumbs

The Prime Minister and Minister of
Bxternal Affairs (Shri Jawaharial
Nehru): This is an amendment
moved by a private Member. Govemn-
ment have indicated with referenge to
that that if the House choose, it may
accept it. If the House does not want
it, I weuld advise the hon. Member
to withdraw it.

Hament (Amend-
ment) Bill

Seme Hon. Members; Withdraw,
withdraw.

Shri Naushir Bharacha: Withdraw
1t

Mr. Deputy-Speaker: But that does
not give any indication of how we
can decide it.

Shri Naushir Bharucha: Permission
is given to withdraw it.

Shri Jagsnatha Rao: 1 was given to
understand by the hon. Minister that
my amendment would be acceptable
to Government. That was why I
moved it. 1 do not understand why
hon. Members should introduce heat
into this (interruptions). By mov-
Ing my amendment, and the House
accepting it, I thought Members would
have an additional facility

Several Hon. Members: No, no.
Withdraw

Shri Jaganatha Rao: Then I seek
leave of the House to withdraw my
amendment

Mr. Deputy-Speaker: Is it the
pleasure of the House that permission
be granted to the hon. Member to
withdraw his amendment (No. 4W7?

Several Hon. Members: Yes, yes.

The amendment was, by leave, with.
drawn.

Shri Jaipal Singh: On a point of
order

Mr. Deputy-Speaker: In what con-
nection does he want to raise a point
of order?

Shri Jaipai Singh: In this House, it
1s always the practice to decide such
questions by majority vote. Now I
find some hon. Member from the
other side telling you that he thought
that the Treasury Benches had accep-
ted something he was doing. I
want to know what is the position.
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Mr. Deputy-Speaker: The position
is very clear. A private Member had
given notice of an amendment. He
had not given proper mnotice. 1
could admit it only if the Government
were going to accept it. Then I was
given to understand that the Govern-
ment were inclined to accept 1it.
Therefore, the hon. Member says
that he moved it. I also waived
notice. Now when the House has ex-
pressed this opinion, he sought per-
mission of the House to withdraw it,
and the House has given that per-
mission.

Shri Jaipal Singh: You were given
to understand or you understood
something. Then you were given to
understand something else subsequent-
ly. 1 just want to know at what stage
you waived notice.

Mr. Deputy-Speaker: Only when 1
received notice, could I know that that
amendment was intended to be
moved. It was then that I learnt
that Government were going to accept
it. That is all. There is nothing diffi-
sult in this,

We proceed furthler.

Shri Naushir Bharucha: Clause 35
profides free passes to the Ministers.
We want to oppose it.

Mr. Deputy-Speaker: It is not
enough if one Member stands up and
says he opposes it.

Shri Naushir Bharucha: We want a
division on that.

Bhri Satya Narayan Sinha: I beg to
move. ...

Shrt Jaipal Singh: On a point of
order. The hon. Minister-is not ad-
dessing the House from his seat. He
is not in his proper place.

Mr. Deputy-Speaker! When voung
is not taking place, he can sit in an-
other seat.

of Members of Per« 4236
Hament (Amend- .
ment) Bill

Shri Salya Narayan Sinka: I beg
qove: -

Page 2, line 39, after “shall be”
insert—

“and shall be deemed always to
have been”.

Page 3, for lines 1 to 5, substitute—

“(4) A member who on ceasing
to be a member surrenders his
pass shall, if he performs any
return journey by rail of the
nature referred to in sub-gection
(1) of section 4, be entitled and
be deemed always to have been
entitled 1n respect of that journey
to an amount equal to one first

. class fare”.

Amendment No. 30 relates to clause
5 which replaces section 6 of the
principal Act by a new section. The
object of the amendment ig to provide
that a Member, before receiving a free
railway pass. shall be deemed always
to have been entitled to the payment
of railway fare. The amendment
gives retrospective effect to the pro-
vision.

Amendment No. 31 also pertains to
clause 5 and like amendment No. 30,
seeks to give retrospective effect to
the provision in regard to payment of
raillway fare after the surrender of
the railway pass.

Shri Sadhan Gupta: On a point of
clarification. In view of the grant of
passes to Ministers under clause 5,
may we know whether it will make
any difference to their TA bills after
this Act comes into force, or will the
TA rules remain the same?

Shri Satya Narayan Sinha: TA rules
regarding official tours will remain
the same. I had explained this point
in the beginning.

Mr. Deputy-Speaker: They can uti-
lise either the TA rules or this pass.

Sh¥i Satya Narayan Sisha: He can-
not ‘have it both ways. It is obvious
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Shri Jaipal Singh: On a point of
order.

Shri Satyas Narayan Sinha: The
Ministers cannot have it both ways. ..

Shri Jaipal Singh: When a point of

order is raised, it must be given
priority.
May 1 request yow, Sir, very

humbly, most humbly, wvery humbly
again, to Jook at the Rules of Proce-
dure that you yourself have asked us
to observe?! 1 refer to rule 351,
page 149.

“A member desiring to make
any observations on any matter
before the House shall speak from
his place....%,

.
I humbliy submit that the hon Mims-
ter i1s not in his place

Mr. Deputy-Speaker: Ordinarily,
when &8 Member has to speak, he
+hould go ~o from his place Thal 1s
vorieet, But a Member 11 charge of
2 B can speak from anv place where
e & put There i+ no hindrance in
that  That :- «l.o allowed

Shri Jaipal Singh: Thxt 15 not the
pructice in the House of Commons

Mr. Deputy-Speaker: Then we Mffcr
fieor the House of Common, ;n thus
IS TEC N

Shri Naushir Bharucha: 1 want a
clarification i recard (o amendmoent
No. 30 where the words “and shall be
deemecd always to have been” are
sought to be added I do not exacily
understand what 1s the intention of
the hon. Minister—afier getting the
passes they can claim refund reiros-
pectivelv? 1 want an explanation.

Shri Satya Narayan Sinha: Therc is
no guestion of Ministers in this case.
{ had explained at the outset ‘that
some cases had happened itke <that,
naot to the Ministers, furt in relation
10 Members of the other Boase. Se
far as Members of this Mouse are ¢on-
cerned, this difficulty dif€ not arjze.
Ministets are not entilled. ...

23¢(AY) LED~1L

of Members of Par- 4538
liament {Amend-
ment) Bill
Shri Naushir Bharucha: If a Minis-
ter has travelled, let us say, in April
1958, then he might as well claim it.

Shri Satya Narayan Sinha: How can
he claim nt” .

8hri Braj Raj Singh (Ferozabad):
On a point of clarification. Under
the Constitution, a person is entitled
to become a Minister without being
a Member of either House of Parlia-
ment for at least six months. Here
it is said:

“Every member shall be provid- .
ed with one free non-transferable
first class pass which shall entitle
bim to travel at any time by any
railway in India.

Explanation.—For the purposes
of this sub-section, a member
shall include a Minister as defined
in the Salaries and Allowances of
Ministers Act, 1952 .. ",

Sa even if he 1 not a Member, he
can ciam 1t

Shri Satva Narayan Sinha: This
pownd also wa~ made clear by me
The Minister will not have that privi-
lage so long a< he does not become a
Member

L J

NMr. Deputy-Speaker:.The point has
been made clear, that ohly Members
can utillse that pass, and Ministers
who ale not Members will not have
that pass Therefore. as Members
they would be getting the advantage
of the pass, not as Ministers.

Shri Jaipal Singh: On a peint of
order. 1 am just irying to get a
clarification

Mr. Deputy-Speaker: From my ox-
perience, none of the previous obser-
vations of the hon. Member constituted
a point of order.

~ 8hri Jaipal Sipgh: We become wiser
as we go ahead, Sir.

Nz, Deputy-Speaker: All right.
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Shri Jaipal Singh: I want an  ox-
PMavation. Just as you in that Chair
have a special place which no one can
take while you are there grnid you get
& certain sanctity because you are
there, similarly the Leader of the
House has & particular place. Sinri-
Jarly, the Leader of the Oppositon has
a place. We have not one here and
soemebody has taken his place.

Mr. Deputy-Speaker: 1 am there.

Shri Jaipal Singh: If he were the
Leader of the Opposition he would
not be there. You will forgive me, 1
am sorry I have to say this because
let us be fair to ourselves. 1 want
to know one thing when we are set-
ting up traditions. I accept your
ruling. You yourself said that we
would have our own behaviour. But
1 do not know whether the hon
Member who has taken the very
honoured place of the Leader of the
House has any right to be there. He
often sits there I know. (Interrap-
tions).

Shri Naushir Bharacha: Have

leaders changed?
L}
Mr. Deputy-Speaker: Order, order.

L have already said what I thought
under the circumsiances. There 1o
nothing that I can add. This would
mean that the Prime Minister caunot
move this way or that way, and that
when he 1s here, he must keep to his
seat and he cannot move for consulta-
tions with his colleagues He mav
have to consult others; and therefoye.
it is not necessary that that seat should
rematn vacant when the Prime Mini~-
ter just came in for division or when
+ he is talking to his other colleagues
I think there is no harm in allowing
an hon. Member to speak from that
seat for some time. There ought not
to be any further discussion.

Shri Jaipal Singh: I do not wish to
be misrepresented. There is not ohe
hon. Member in this whole House who
maoves about more than the hon. Mem~
ber wiho. Has the soit of ‘the
Leader of the Housp. We kmow that

Hament (Amend-
ment) . Bl .

That is not my question. My question
is pot whether I have a right to ebmo
and seek your advice or
else’s advice. I am not preve
Lesder of the House from god here
or there to talk to his colka:ucn.
That is not the point.

The point is here is an hon. Member,
who happens to be the Minister of
Parliamentary Affairs snd who is
rightly to give the lead to the House
for setting up traditions; has he got the
right to occupy the place of the
Leader of the House.

Mr. Deputy-Speaker: 1 have said it
once; 1 have said it twice. There is

‘nothing that I can say further. Now,

we should proceed further.

Shri Ssdhan Guptx: I have not been
much wiser for the clarification given.
As I understand it, it seems that the
travelling allowance rules will re~
main the same when the Ministeis
are on official tour. Presumably. on
official tours also they will utilise their
passes for the purpose of travelling
Their passess are not confimed to non-
official tours alonc. 1 want to know,
nosw that they gev the passes and
have not to pay the railway fares,
whether they will be entitled to draw
fthe same travelling allowance as they
are entitled to draw at present.

Mr. Deputy-Speaker: What I under-
stood the hon. Minister to say was
that these passes would be utilised by
the Mimisters only when they are not
on oflicial tours.

Shri Sadhan Gupta: At least that is
not the law we are making

Mr. Deputy-Speaker: When he
travels as 4 Member alone he will
utilise 1t

Shri Sadhan Gupta: He has got the
pass as a Minister and not as a Mem-
ber. N

Mr. Deputy-Speaker: He gets lbe
pass as a Member.



dii Selaries and Allewances 11 DECEMBRR 1958

fShri Punnogse; Does it mean that
when he is on a non-official tour he
will keep the pass in his pocket and
use the other right?

Mr. Deputy-Speakper: If he kerps
the pass in his pocket we cannot pre-
vent it. There is no harm if he does
not use jt.

The guestion is:
Page 2, line 39,—
after “shall be” insert—

“and shall be deemed always (o
have been”.

The motion was adopted.

Mr. Deputy-Speaker: The question
is: ¢

Page 3,—
for lines 1 to 5, substitute—

“(4) A member who on ceasing
to be a member surrenders his
pass shall, if he performs any re-
turn journey by rail of the
nature referred to !n sub-section
(1) of section 4, be entitled and
be decmed always to have beuvn
entitled in respect of that journey
to an amount egual to one first
class fare.”.

The motwm was adopted.

Shri Halder (Diamond Harbour-Re-
served-Sch. Castes): 1 would hke to
move my amendment, No. 23.

Mr Deputy-Speaker: The hon.
Member did not get up when I en-
quired. He may do so now.

Shri Haldar: Sir, I move my amend-
ment No. 23.

Page 2, after line 22, add at the
end-—

“and a free air pass which
shall entitle him to travel by air
at any time to and from pleces
where there are no Railway lines
but are comnected by air only.”.

8Shri Jagélslx Awasthi: Sir, I thove
my amendment:

ligment (Amend-
ment) Bill

Page 2, lines 24 and 25—

Omit “a Minister as defined in
the Salaries and Allowances of
Ministers Act, 1952, and .

Mr. Deputy-Speaker: I shall put the
amendments to vote.

The question is:
Page 2,—
after line 22, add—
" add at the end—

“and a free air pass which shall
entitle him to travel by air at
any time to and from places
where there are no Railway lines
but arc connected by air only.”

The motwm was negatived,

Mr. Deputy-Speaker: The question
18:

Page 2. lines 24 and 25,—

Omat “a Minister as defined in
the Salaries and Allowances of
Ministers Act, '1952, and”.

The motion was negatived.

[ ]

. Mr Deputy-Speaker: The question
is:

Page 2—
after line 22, add—

“{1A) Every member shall be
entitled to travel by air between
Delhi, his usual place of resi-
dence, and his constitucncy dur-
ing the Sessions of Parliament on
payment of the difference between
the first class fare and the air
fare.

Provided that where there is no
airport at the place of residence
of the member or in his constitu-
ency, the member shall be entitl-
ed to travel by air gn paying the
difference between the first class
fare and the air fare from and to

of Members of Par- 4442
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fMr. Duputy-Speaker]

the nearest airport between Delhi,
his usual place of residence, »nd

hiz constituency.”.

The motion was negatived.

Mr. Deputy-Speaker: The question

1s:

Page 2, line 22—
add at the end—

“and to a free non-transferable
airpass which shall entitle
to travel by air-plane during the
session of Parliament from Delhi
to the nearest airport to his con-

Division No. 6]

Abdul Latcef, Shry
Achar, Shn

At Singh, Shr
Alva, Shr Joachim
Ayyskannu, Shry
Barupal, Shey P 1.
Hawappi, shn

Bhagat Shri B R
Bhakt Darshan, S+
Birha! Miagh, Shn
Chettiir, Shnn R Rarnanathan
Das, Shrs ALM.

Pus, Shr Shree Naray o
Dxsappa, Shn

Datar, Shry

Deo, Shn Nhanker
Desar. $nr) Moraiy
Bacharan. Shry §
Ganapothy, Shny
Ganpat: Ram. Shn
Hajaranaen, Shy
Hem Ray, Shni

Igbat Singh, Sardssy
Jadhav Shry

Jagnvan Ram, Shn
Jhulan Sinha, Shn
Kotoki, Shr: Liladha
Kedariu, Shri C.M.
Khan, Shri Sadath Als
Krishna, Shri M R.
Kureel, Shu B. N.

Assra, Shri

wastbi, Shri
aneriee, Shri

Beck, Shri
Bharuchs, S

P mthanacs

Nswhis

of Members of Par-
liament (Amend-
ment) Bill

P

stituency and back and alsc o a
free non-transferable pass which
shall entitle him to travel in the

State of his constituency at any

time by State transport.”.
The motion was negatived,

Mr. Deputy-Speaker: The question

is:

“That clause 5, as
stand part of the Bill.”

him .

AYES

Mafida Ahmed, Shrimatt
Malvia, Shri K,B.
Manaen, Shri

Mandal, Shr: J
Manmiyangadan, Shn
Maruniya Din, Shn
Mathur, Shri Harish Chandra
Mathur , Sher M. D,
Matn. Qazs

AMchdy, Shnt b.A
Alelkote, Dr.

Mushra, Shn lbhut
Mg, Shn R R
Molundidin, Shn
Morarka. Sho

Naidu Shn Govindargjalu
Naliak:ya, Shn
Namappa, Shn
Nathwam, Shn

Nehrn, Shr Jawaharlal
Netiry, Shumuti Uma
Osa, Shn

Judaly, Shn K.V
Pahadia. Shn

Pannu Lal, Shn

Patel, Shat N N,
Radha Raman, Shn
Rahman, Shrt M.H.
Raj Bahadur, Shri
Ram Krishan, Shri
Ram Shanker Lat, Shri

NOES

Chavan, Shn D.R.
Dasgupta, Shn B.
Deb, Shri P.G.
Dige, Shri
Gaikwade, Shri B.K.
Gandhi, Shri Feross
Ghare, Shri AV,

amended,

The Lok Sabha divided: Ayes—93;
Noes—385.

15-31 hrs.}

Ram Subhag Singh, Dr.
Ramansnd Shastri, Swamu
Ramaswami, Shri S V.
Rampure, Shn

Rane, Shn

Ranga, Shn

Rao, She LV

Reddy Shr Rama

Roy, sho Bisshwanath
Sshodrabai, Shrunat
Sahu, Shn Bheab i
Samantanhar, dr.

Nl She

She, S Manabaa,
Shankharuya, Shn
Shorme, Snts R €0

So 2h, Shra L P

ety Shir M\

Stuho, Sk Ganendra Prasad
SNty She S peea Nuavn
Snat ik, Shr Nardeo
Subbardayan, Dre P
Sumat Prasad, Shn

Surva Prasad, Shny

‘Taniq, Shri A.M.

Tewan, Shrt Dwinkanath
Thirumala Rao, Shri

7 wwary, Fandy D.N.
Tula Ram, Shrj
Upu}r;y::, Pandi Munishwar

u
Vedakumar:, Kumeri M.

Ghodesar, Shri Fatesinh
Ghosal, Shri

Ghose, Shri Bimal
Ghow, Shrl Subiman
Godsora, Siti 8.C.
Geeey, Shri

Qupts, Shei Sudhan
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Krishnaswsms, Dr.

Bder, Shi Kumbhar, Shri
Zowiz, Shri Mobamed Kunban, Sk |
e, S s Miapcnka, S

Singh, Shn ::::IM. S::HC.R.

N ay,

Jeagde, Shri Masani, Shnn M.R.
x * £, Shrt Nath Pus, Shri
Kodhl‘uim“ '. .Sllll Nayar. Shri V.P,

Parulckar, Shri

of Members of Par- 484
liament (Amend-
ment) Bill

Prodhan, Shr: B.C.

Rsjendes Singh, $hn

Rrom Gonb, Shei
Remem, Shny

Reddy, Shri Nagi
Salunke, Shr: Balssaheb
Shastri, Shrs Prakash Vir
Siva Raj, Shn

soten, Shss

Sugandhi, Shny
‘Tangamani, Shn

The motion was adopted.
Clause 5, as umended, was added to the Bill.

Clause 6— (Amendment of Section 7)

Mr. Deputy-Speaker: 1 shall put
clause 6 to the vote of the House

Shri Satya Narayan Sinha; I have
an amendment No. 32. R

1 beg to move.
Page 3,—
for Lines 15 to 189, substitute—

“Where the interval between
the adjournment of a House of
Parliament or, as the case may be,
nne sitting of 3 committee and the
re-assembly of that House or the
next sitting of the committee at
the same place.”.

Shri Jaipal Singh: No, no. Go back
to your place.

Shri Satya Narayan Sinha: This
amendment relates to clause 6 of the
Bill. It is a mere rewording of the
amendment as it stands in the Bill
which was thought to be fauity word-
ing. It was liable to give the impres-
sion that the interval of seven days
would be counted as between the ad-
journment of a House and its re-
assembly or the end of a sitting of a
Committee and its next sitting. The
amendment places it beyond doubt
that the interval relates to the ad-
journment of a House or, as the case
may be, one sitting of a Committee
and the re-assembly of the House or
the next sitting of the e at
the same place. Only the position of

the words ‘as the case may be’ has
been shafted.

Shri Jaipal Singh: Sir. there has
been so much commotion in the
House that we have not heard what
he has read.

Mr. Deputy-Speaker: The question
is:
Page 3.—

for lines 15 to 19, substitute—

“Where the interva! between
the adjournment of a House of
Parliament or, as the case may be,
one siting of a committee and the
re-assembly of that House or the
next sitting of the committee at
the same place”.

The motion was adopteds

) Mr. Deputy-Speaker: The question
is:

“That clause 6, as

stand part of the Bill.”

The motion was adopted.

Clause 6, as amended, was added to
the Bill.

amended,

New Clause 6A

Mr. Deputy-Speaker: There is an
amendment for a new clause 6A.

Shri Jagamatha Rae (Koraput): 8ir,
I beg to move my amendment No. 39.

Sbri Jalpal Singh: Sir, on a point ot
order. Earlier when the hon. Minis-
ter made 'sputnik’ all over the place
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{Shri Jaipal Singh]

as the hon. Minister of Parliamentary
Affairs does, you said that the Minis-
ters can do s0. But may I point out
that he 1s an ordinary hon. Member
and he has shifted from his place to
this? Is that in order? (Interrup-
tions),

An Hon Member: Why not they
speak from their own seats”

Mr. Deputy-Speaker: Normally.
Members should be m their seats and
they should speak from their own
places. Even Ministers I would
even advise the Minister of Parlia-~
mentary Affairs that he should be in
hus seat when he 1s going to speak
But I have just said that there was
nothing constitutional or legal against
1t and therefore, we should not be so
sensitive or touchy that we should go
on hammering i1t again and again

Shri Jaipal Singh: I have no objcc-
tion to any aspinng hon  Members
occupying front seats.. .(Interrup-
tions) But the point 1s that you had
yourself been please& to give g rul-
ing and I now find that ruling defied.
That is my pomnt

L3

Mr. Deputy-Speaker: I will advise
the hon. Members to be in their scats
when they have to speak unless they
want to come to the fiont benchces
because they could not be heard from
their benches

Sir. 1nobedi-
move my
I beg

Shri Jaganatha Rao:
ence to your ruling, I
amendment from my own seat
to move:

Page 3,—
after line 19, insert—

‘6A. Amendment of section 8 —

. In section 8 of the principal Act,

for the word “medical” the words

“medical facilities for himselt and

for members of his family and %o
such” shall be substituted.’

liament (Amend-
ment) Bill

This amendment seeks tg insert a
new clause 6A which seeks to amend
section 8 of the principal Act. Under
the principal Act, only the Member
1s entitled to medical facilities. Now
we are contributing to the health
scheme and therefore, 1t would no$
cntail any additional expenditure on
the Exchequer

Mr. Deputy-Speaker: The guestion
18:

Page 3,—

after line 19, msert—

‘A Amendment of section 8.—
In section 8 of the principal Act,
$or the word “medical” the words
“medical facilities for himself and
for members of his family and to
such” shall be substifuted’

The motion was adopted.

Mr. Deputy-Speaker; The question
1s.

“That new Clause 6A stang part
of the BillL"

The motion was edopted.
New Clause 64 was added to the Bill.

Clause 7

Raja Mahendra Pratap: Sir, what
about my amendment about provid-
ing jeeps imn every district?. . nter-
ruptions).

Mr. Deputy-Speaker: The hon.
Member knows that we have to give
notice of amendments in time and in
writing He has not done it.

Pandit Thakur Das Bhargava: Sir, 1
beg to muve my amendment No. 40,
Page 4.—
omit lines 10 to 17.
.
Mt. Deputy-Speaker: What is the
reaction of the hon. Minister.



4345 Salaries and Allovances 11 DECEMBER 1058

’

Shri Satya Naraysn Sinha: I will
accept it.

Mr. Deputy-Speaker: The guestion
is:

Poage 4,
omit lines 10 to 17
The motson was adopted.
j’Ml'. Depaty-Speaker: The gquestion

“Clause 7. as amended, siand
part of the Bill”

The motion was adopted

Clause 7, as amended, was added tn
the Biil,

Mr, Deputy-Speaker: The question
FTY .

“That clauser 8, 1. Enacting
Formula and the Title stand part
of the Bul™

The motion was adopted.

Clauses 8, 1, Enacting Formula and
the Title were added to the Bill

Shri Satya Narayan Sinha: Sir, ]
beg to move*

“That the Bill, as amcnded, be
passed *’

Mr. Deputy-Speaker: Motron moved

“That the Bill, as amcnded, be
passed”’;

8bri Ranga (Tenall): Mr Deputly-
Speaker,

Shri Jaipal Birgh: Have you called
him, Sir?

Mzr. Deputy-Speaker: I will now cail
Jum,

Shri Ranga: 1 am extremely sorry
that the amendment moved by Shri
Jaganatha Reo......

Mr. Deputy-Speaker: But the objec-
tion” takéh by Shri Jaipal Singh was
velid n this sense. .

of Members of Par-
tament (Amend- 3%

ment) Bill
Bhri Ranga: I wanted to draw your
attention by saying ‘Mr, Deputy-

Speaker.’

Mr. Deputy-Speaker: The hon.
Member has to stand in his seat and
1 have to call hm.

Shri Ranga: I accept your ruling and
start again Mr Deputy-Speaker, I
Wwish that the amendment moved by
Shri Jaganatha Rao and which came
10 be withdrawn had not been with-
drawn at all.

Shri Bimal Ghose: Which side did
You vote?

Shri Ranga: There was no vote on
i It 1s very unfortunate

Shri Jaipal Singh: Is an hon Mem-
ber ;n this House right in saying that
it should not have been withdrawn, in
the third reading stage?

Mr. Deputy-Speaker: Exactly The
Member 1 not justified m saying such
and such amendment ought not to
have been withdrawn and a Bill would
have been improyed if this had been
done or what 1s done ought not to
have been done or what is not done
ought to have becen done

Shri Ranga: Quite a large number
of us who are obliged to come {o the
House from long distances in this
coyntry where our constituencies
happen to be do feel very great m-
cohvernience and especially so when
we find 1t necessary to go to our con-
stituencies during the course of the
se<sion as we have to spend too much
of our time on the train and undergo
the incidental inconveriences shd
troubles. It was one of the most im-
portant reasons why, for a long time,
Wwe have been pressing this need upon
the attention of the country and our
own fellow Members in Parlisment
that we should be given an oppor-
tunjty of paying the difference bet-
ween our railway pass and the dir
fare to enable us to go o our con-
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{Shri Ranga}
stituencies from: time to time when-~
ever the need arises, to get into con-
tact with our comstituencies during
the course of the session. Unfortu-
nately, that idea has not been ap~-
proved by the House and did not also
appeal to the Members of the House.
Therefore, we are depriveg of that
convenience which we wanted to
obtain through the approval of the
House only in order to better dis-
charge our duties ta our constituen-
cies. That is all that I wish to say.

Shri Jaipal Singh: Mr. Deputy-
Speaker, Sir, I thank you for giving
me an opportunity to congratulate the
hon. Minister for Parliamentary
Affairs in having piloted on a very
rare occasion a Bill through Parlia-
ment, and also doing that from the
sacrosanct place of the Leader of the
House. Sir, you will again for-
give, me if I repcat my objection to
his being there.

Mr. Deputy-Speaker: Now I take
objection to that. After having said
about )t once. iwice, thrice, it ougbt
to be left at that. .

Shri Jaipal Singh: I object to his
being the Leader of the House: ] have
no gbjection to the place as such.

Mr. Deputy-Speaker: I have al-
ready said that after having mention-
ed it once, twice, thrice and four
times, the matter should be left at
that.

Shri Jatpal Singh: I leave it, Sir,
but I shall raise 1t again, if youw will
forgive me, because I feel strongly
about the matter. We must have cer-
tain conventions, and it conventions
have any value we must respect them,

I feel whatever has happened,
whatever has been happening in this
country is all right, but I think we
should be honest with ourseives; be-
cause the very essencg of this Bill has
deen that we should be so enabled as
%o be able to do more parliamentary
work within the minimum period.

liament (Amend-
ment) Bill

Sir, I am not concerned whether we
get free air passes, railway passes or
ACC. passes; that is not really
pricking me. But I do feel that my
hon. fricnds on the other side have let
themselves down in inflicting on us
something contrary to their profes-
sions. They are not being witnesses
to their professions. They have been
preaching from house-tops the pic-
ture of a classloss society where
everybody would be equally treated.

What is it that they have supported
in this Bill? They are discrimina-
ting. It is not a guestion whether so
and so 1s a Minister; that is not the
point. How do they bring about »
tlassless society? 1 am not thinking
now of a classless society in the
ceuntry at large, but in their own
realm, in their own sphere, where
by their conduct, by their example,
they could show to the rest of the
world “yes. we do believe in it”. No,
they don't. They have asked for
themselves certain privileges. 1 am
not denying that to them, because I
do WBelieve that a Minister should be
more comfortable than others. Why
do I say he should be more com-
fortable? Because I think if he is
not comfortable he will not be able
to do his werk

It is all a question of work. We
should be able to do more parliamen-
tary work. That is my basis in agree-
ing with them. Yes, they have done
thet. But they have put themseives
up in a special niche. I do not know
how long they will last there—I
really do not know. I am not
worried about elections and the like.
I belong to an area the general
wilderness of whiclk the Ministers
are frightened to vigit. Ministers are
frightened to visit those ansas De-
cause those niches are not there.
There is no quasi-military protection
and the like. They like to be
places where they have a guard
henour fo salute, but when it comes
to.going about off the main rosd
Ministers: are invikibie.

_¥

3
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Sir. 1 want to make one request
to Government, particularly my very
.dear friend there. He is very fortu-
nate in coming from the same State
as myself, and hence there is that
weakness on my part. That is why
1 advise him not to be where he is,
because he will be safer elsewhere,
not where he wants to be. I am very
happy that he has been able to carry
the House, But—as my hon.
friend, Shri Ranga was permitted
by you, Sir, to express a different
opinion from what the House had
decided, 1 also have a right to say,
if you will permit me, if you will
forgive me, something n sinular
terms—if voice voting was any index
of the way the House felt, on more
than one occasion, I say, we on t!ns
side had the game. But I am not
disputing it.

Mr. Deputy-Speaker: That would
be an aspersion on the Chair to say
“if volce voting was any 1ndication
about the majority” etc. If the hon.
Member doubts my decision, doubts
the decision of the Chair. I cannot
permit that.

Shri Jaipal Singh: No. Sir.

Mr. Deputy-Speaker: Then what
does he mean by saying that his side
had the day on more than one occa-
sion, and a different result was arriv-
ed at or a different decision was
taken?

Shri Jaipal Singh: No, Sir; that
was not on the Chair—I am always
with the Chair, as you are aware.
What I meant was, if things had not
been enforced, if we had only te go
by the voice vote. Some people may
have a bigger throat than others;
one throat is not equal to the other,
I am prepared to accept that; but I
would never dream of challgnging
any ruling of the Chair, let there
be no mistake about it.

liament (Amend-
ment) Bill

But that was the way I understood
the situation. Then, everybody
sitting on this side does not belong
to this side, in the sense that, becguse
of the seating arrangements in this
House, people are sitting on this side
who should not normally be on this
side. What 1 mean is, by arrange-
ment, Sir, this is the Opposition side.
That is what I was trying to get at
It is very very confusing for a person
with an open mind like myself to
know exactly which way the shout-
ing 1s going on. But that is the gene-
ral impression I got.

Another difficulty I find in my own:
mind. not in regard to this particu-
lar Bill, is that after all we come to:
decisions not merely on the merits
of the debate that take place here.
They are very important, no doubt.
But we go out into the lobbies and
elsewhere where people express their
opinion, and one gets a certain im-
pression as Lo which way the House:
is thinking. One may be wrong:
mathematically, I accept that. I may -
be very wrong in thinking that every-
body else agrees with me, and when
voting comes they all vote against.

But. Sir, what I feel is that we
are somewhat heading for a socialist
pattern of society. I do not want
to take any more time of the House.
1 do say that this Bill will become
law very soom. I am very doubtful
as to whether we really mean it.

Mr. Deputy-Speaker: The question
is:

“That- the Bill, as amended, be
passed.” .

The motion wos adopted.



4555 11 DECEMBRR 1988  Demands for Exah 43g6

1548 huos.

*DEMANDS FOR EXCESS GRANTS
(RAILWAYS), 1955-56 AND 1956-57

Mr. Deputy-Speaker: The House
will now take up Demands for Ex-
cess Grants (Railways).

DEmanp NoO. 13—REVENUE—APPRO-
PRIATION TO DEVELOPMENT FUND

Mr. Deputy-Speaker: Motion moved:

“That a sum of Rs. 4,64,49,479
be granted to the President to make
good an excess on the grant in respect
<of ‘Revenue-Appropriation to Develop-
ment Fund’ for the year ended the
31st day of March 1856”

DeMAND NoO. 15—CONSTRUCTION OF
NEw LiInEes

Mr. Deputy-Speaker: Motion moved.

“That a sum of Rs. 887331
be granted to the President to make
good an excess of the grant in respect
of ‘Construction of New Lines’ for the
year ended the 31st day of March
1956” .

DemAND No. 1—REVENUE—RATLWAY
« BoarD

Mr. Deputy-Speaker: Motion moved.

“That a sum of Rs. 142546
be granted to the President to make
good an excess on the grant m respect
-of ‘Revenue-Rallway Board' for the
year ended the 31st day of March
1957”.

Demanp No. 3-—REVENUE-PAYMENT TO
Workep LiNEs AND OTHERS

Mr. Deputy-Speaker: Motion moved:

“That a sum of Rs. 90,879
be granted to the President to make
good an excess on the grant in respect
‘Revenue-Payment to worked lines
and others' for the Vear ended the
81st day of March 1957".

Grants (Railways),

1953-36 and 1066-87
Demawp No, S§—Revenux-Workve
EXPENSES-REPATRS AND MAINTENANCE
Mr. Deputy-Speaker: Motion moved:
“That a sum of Rs. 1,87,86101
be granted to the President to make
good an excess on the grant in respect
of ‘Revenue-Working Expenses-Repairs
and Maintenance’ for the year ended

the 31st day of March 1857".
Demanp No. 8—RevVENUE-WORKING
EXPENSES—OPERATION OTHER THAN

Starr AND Furmb

Mr. Deputy-Speaker: Motion moved:
“That a sum of Rs. 32,583,447
be granted to the President to make
good an excess on the grant in respect
of ‘Revenue Working expenses-Opera-
tion other than Staff and Fuel' for

the year ended the 3ist day of
March 1957".
Demanp No. 9—REVENUE-WORKING

ExPENSLS-MISCELLANEOUS EXPENSES
Mr. Deputy-Speaker: Motion moved:

“That a sum of Rs 146,86.582
be granted to the President to make
good an ¢xcess of the grant in respeet
of ‘Revenue-Working Expenses-Miscel-
laneous Expenses’ for the year ended
the 31st day of March 1957"

Shri Jagjivan Ram: Sir, before
discussion 1s mitiated on the Excess
Demands for 1955-56 and 1956-57
which were presented to the House
on the 24th November, 1958, 1 beg
to submit a point of clarification

As Excess Demand for Rs 134,842
was presented to the House on the
24th November, 1958, under Demand
No. 15 for 1955-56, representing the
actual excess over the voted Grant
of Rs 622 ciores as shown In the
audited Appropriation Accounts.

The Secretariat of the House (Pub-
he  Accounts Committee Branch),
however, brought to notice that, in
strict conformity with the recom-
mendations of the Public Accounts
Committee in para. 3 of their Ninth
Report, the Demand for Excess Grant
for 1935-56 under Demand No. 18
shotld be for Rs.  §,67381, after

Y

*Moved with the recommendation of the President.
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adding a further entry of Rs, 7,32,489
shown in the aforesaid para. (re-
presenting an erroneous credit in the
accounts but for which the excess
would have been Rs. 8,67,381), to the
excess of Rs. 134,842 over the voted
Orant as shown in the Appropriation
Accounts. 1§ may be mentioned that,
against this erroneous credit there
was an erroneous adjustment in the
opposite  direction of Rs 7'74 lakhs
as referred to in page 67 of Appro-
priation Accounts. As advised by
the Public Accounis Committee, how-
ever, the amount of excess demand
over the voted grant of Rs 622
crores under Demand No 15 for
1085-36¢ has been modifed from
Rs. 1,34,842 to Rs. 867,331

15.50 hrs. v

{SHRT JAIPAL SINGH in the Chair]

I may take this opportunity of
informing thc House that instructions
were issued to the railways, imme-
diately on reccipt of Public Aec-
counts Committee’s ninth report, to
avord recurrence of erroneous adjust-
ments in accounts® referred to in
para 3 of the report.

Mr Chairman: There ate several
cut motions May 1 know which of
the cut motions are sought to be
moved?

8hri Jadhav (Malegaon): Sir, there
1» no quorum i the House,

Mr. Chalrman: The bell 1s being
rung. Now there is quorum.

Delay in re-trunsfer of employees in
Southern Railway who were trans.
ferred due to Divisionalisation

Shri Tangamant
1o move:

“That the demand for an excesm
grant of & sum of Rs. 142548 in
raspect of revenuve—Railway Bosrd,
be reduced by Rs. 100”.

(Madurai): I beg
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1955-58 and 1958-57

Defective maintenance of bridges in
Southern Railway leading to acci~
dents

Sihrl Tangamani: I beg to move:

“That the demand for an excess
grant of a sum of Rs. 1,87,86,101
in respect of revenue—Q@rdinary
working  expenses—repairs and
maintenance be reduced by Rs.
100".

Increase in clavms for goods lost or
damaged

Shri Tangamani: T beg to move:

“That the demand for an excess
grant of a sum of Rs. 3253447 in
respect of revenue—Ordinary
working cxpenses—operation other
than staff and fuel be reduced by
Rs 100"

Delay i payment of Prowident Fund
claims and loans

Shri Tangamani: 1 beg to move:
“That the demand for an excess
grant of a sum of Rs 1,46,86582
in respect of revenue ordinary wor-
king expenses—Miscellaneous Ex-
penses be reduced by Rs. 1007,

Paymenss of subswly w respect of

lines owned and worked by prigate

tompanies and guarantees given to
them

Shri Nausuhir Bharucha (East
Khandesh). 1 beg to move:

“That the demand for an excess
grant of a sum of Rs. 90,879 in
respect of revenue—payment to
worked lines and others be re-
duced by Rs. 100v,

Deterorating condition of rolling
stock and failure and negligence in
Maintamning coaches to the requi-
site standard of efficiency and
services

Shri Naushir Bharucha: I beg to
Move: ’

“That the demand for an axcess
grant of & sum of Rs. 1,87,88101
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[Shri Naushir Bharucha}

in respect of revenue ordinary
working expenses—repairs and
maintenance be reduced by Rs. 100".

Compensation to passengers involved
in railway accidents

Shri Naushir Bharucha: I beg to
move:

“That the demand for an excess
grant of a sum of Rs. 1,46,86,582
in respect of revenue—ordinary
working ‘expenses—Miscellaneous
expenses—be reduced by Rs. 100",

Practice of forfeiture of gratuities of
railway officers for erors of judge-
ment

Shri Naushir Bharucha: I beg to
move:

“That the demand for an excess
grant of a sum of Rs, 146,86,582
in respect of revenue—ordinary
working  expenses—Miscellaneous
expenses be reduced by Rs. 100".

As regards the excess grants for
1853-56, 1 move the following cut
motions:

[ ]
Inaccurate and inefficient manner of
calculating railway budget sur-

L} pluses

Shri Naushir Bharucha: I beg to
move:

“That the demand for an excess
grant of a sum of Rs. 4,64,49,479
in gpespect of revenue—appropria-
tion to development fund be re-
duced by Rs. 108™.

Failure to allocate to Capital and
Depreciation Reserve Fund on pro-
per scientific dasis

Shri Naushir Bharueba: 1 beg to
move:

“That the demand for an exceas
grant of a sum of Rs, 867331 in
respect of construction of new lines
be reduced by Rs. 100"
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1035-56 and 1956-57 [Rogeml

Mr, Chairman: All these cut
motions are now before the House.

Shri Tangamani: As far as possible
1 shall confine myself to the four
cut motions 1 have moved. The first
cut motion to demand No. 1 on the
Railway Board is in connection with
the¢ question of delay in the retrans-
fer of employees in the Southemn
Railway who were transferred due
to divisionalisation. You are aware
that 1n 1956 divisionalisation took
place and those employees who were
in the particular headquarters were
shifted to different headquarters. We
have been making repeated represen-
tations that these employees who
had normally worked in the other
(centres mainly on the consideration
of linguistic zones and on linguistic
basis should be retransferred to their
old centres. I would mention only
two places. About 30 employees
were transferred from Madras to
Vijayawada. About 17 persons were
transferred from Madras to Olavak-
kot There is the Olavakkot division
and there 1c also the Vijayawada
division. These omplovees have been
making repeated representauons to
the Railway Ministry and the Rail-
way Board that they must be re-
transferred to their original place
namely, Madras.

Shri Jadhav: On a point of order.
There is no quorum. I raised that
point already.

Mr. Chairman: Members have
come and gone out again. I will
bear that in mind and I shall see to

it

Shri Shree Narayan Das
phanga): There is no guorum.

(Dar-

Shri Naushir Bharacha: Can the
proceedings of the House continue
while there is no quorum.

Mr, Chatrman: It is for the Chair
torappreciate whether there is quorus
or not,
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Shri Shrees Narayan Das: While

there is -no quorum no business can
he transacted.

Shri Raghunath Singh (Varanasi):
Our request is that the number
should be counted. There is no
quorum at all in the House.

Mr. Chairman: When the bell has
‘been rung, then we shall know whe-
ther the number is as it should be.
The bell has been rung. If Members
will only be a bit patient, the right
thing shall be done.

Shri Tangamani: I want to take
this occasion to impress upon the
hon. Minister that not only should
those employees who are in Vijaya-
wada be retransferred to Madras
but also those employees who were?
dislocated as a result of the divisiona-
lisation should be transferred back
to their original headquarters. I am
sure this is pot going to cause much
hardship either to the Railway
Ministry or to the various divisions
where these employees 1re working.

Mv second point 1> on the question

of Demand No. 5 My cut  motion
raad  as follows:
“Defective maintennge of
bridges n Southerr  Railway

leading to accidents™

I <hall briefly mention what  this
Demand No. 5 is. There is an ex-
planatury note saving that the “ex-
cess of 188 lakhs was due to in-
creased expenditure on Maintenance
of . . ., .” etc. and “on service and
residential  buildings, roads and
bridges, efc.” So Yar as roads and
bridges are concerned, Rs. 32.75 lakhs
is what is needed now. This parti-
cular year is a very impomant year,
so far as the Southern Railway is
concerned. It was during this year—
1956-57—that a major accident took
place near Trichinopoly. I refer to
the Ariyalur accident where more
than 230 people lost their lives. That
Was on account of the derailment, of
the Tuticorin express as a result of
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the Marudayar bridge giving way.
Since then, an expert committee has
been set up to go into the various
conditions of the bridges and also
devise ways and means of improving
these bridges.

1 would like to mention that two
years later, that is on the #th August,
1958, in the same bridge there was
an accident. The bridge gave way
and 27 goods wagons capsized an@
fell into the Marudayar river bet-
ween Vriddachalam and Trichinopoly
in the Southern Railway. What 1
would like to emphasise here is that
it is about time that the Railway
Ministry and the Railway Board
take up this matter of maintaining
the bridges seriously.

‘There is once instance where a
major accident took place in  1956.
Similarly, a major accident takes
place in 1958. The conditions are
identical.  The only difference is, in
the first casc, it was a  passenger
tram, resulting in loss of life to more
than 250 people. In the second case,
it wa. a goods train and 27 wagons
capsized  But if this were a passen-
gy tram, there would have been loss
of Bfe It 1s on the wvery same
bridge and the reasons given are
identical. The first time it occurred
in November and second time 4 in
August. So, I submit that the
amount that is being spent on main-
taining these biidges must be well-
spent. But that expert committee
has not yet submitted its interim re-
port even. So, I make a strong plea
that special precautions should be
taken about these vuinerable bridges.

16 hrs.

My third cut motion is to De-
mand No. 8—“Increase in claims for
goods lost and damaged”. Rs. 28
lakhs is the additional amount which
is being claimed for goods either lost
or damaged. I remember that during
the last Parliament, we wanted an
assurance from the hon. Deputy
Minister that foodgrains an@ other
perishable materials will be sent
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only in closed wagons. But com-
plaints have been received from the
varibus merchants that these food-
graing are transported in open
wagons. It is a serious matter, be-
chuse as a result of these damages
sind losses, the Government and the
people are called upon to pay com-
pensation.

We have had a detailed discussion
about thefts. Not only theft of rail-
way property, but also of properties
taken by the passengers is relevant
here. So, I hope that the measures
which the Minister promised at the
t:ime when this discussion took place
on the question of thefts will be
taken very seriously.

Lastly, I come to delay in payment
of provident fund claims and loans.
I remember it was only during this
session the question of payment of
gratuity and retirement benefits as
early as possible was raised here
The hon Deputy Minister, Shri
Shahnawaz Khan, stated that steps
are being taken to expedite payment
1 remember he said that within a
few months, 1t will be paid 1 have
got the instance of a retired Assis-
tasf., Station Master from Kalyan,
who retired in 1952, 1.e. more than
s1x years ago, but still the final set-
tlement of his account has not been
made even to this day. I have
brought the case of this particular
employee to the notice of the hon
Deputy Mimister. I do not know the
full details, but the fact iemains that
an emplovee who served the Minis-
try for more than 40 vears, retiring
in 1952, has to comc¢ buefore the
Mumstry in 1958 and say that his
gratuity and provident fund accounts
have not been cleared to this day.
It was accepted in a way by the
General Manager and also the special
officer who was appointed that there
bhas been delay in the disbursement
of dues relating td provident fund
and gratuity. Anandsn Nambiar,
who was & Member of this House,
went on hunger strike in Madras
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and one of his main demands was.
that there should not he delay In
payment of provident fund and gra-
tuity.

I have many instances. In the case
of a worker for whom travelling
allowance wa: due esch month, he
has not received the T. A, for nearly
12 months. Arrears of increment
and travelling allowance are mounting
up. I want to take this opportunity
to impress upon this Ministry that
they must give some assurance to-
this House that there will not be this
avoidable delay. We have been told
in the past that this was inevitable
due to divisionalisation. Nearly
threc years have elapsed and we
‘have guined experience in the various
divisions also. I am told a letter add.
ressed to the division head again goes
back to the headquarters prior to the
divisionalisation So, I would request
the hon Minister to look into this
matter and see that this avoidable
delay 1n the payment of gratuity and
provident fund is removed. If he
wants, I will give him sever#l in%-
tances, but 1t is enough if he tells
me that these avoidable delays will
be speedily looked into and removed
and there 1s a special  machinery
which we are gomng to set up.

Shri Naushir Bharucha: First I will
take up the Demands for Excess
Grantg for the year 1955-56 If we
turn to page 2, there 1s Demand No 13
* Appiopriation to Development Fund”
This provides for appropriation to the
development fund out of the surplus
for the year There 1s an excess of
Re 4 64 crores under this grant. This
wag duc to the actuaj surplus 1in the
working @f the railways for the year,
avuilable for appropriation to the
development fund, being more than
that anticipated in the revised esti-
mates. 1 ask this House, what type of
budgeting it is, that the hon. Railway
Minister does not even anticipate a
surplus of Rs. 4 crores. He under-
estimates the surplus and he does not
discover his error even when the
revised estimates ceme. So, T ask the
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hon. Railway Minister, on what bass
dogs he increase freight rates and
other things? Probably when he in-
cremsetl the freight rates and imposed
tax on passenger fares, the hon. Rail-
wey Minister and the Railway Board
were under an erroneous impression
that there was going to be a very
small surplus which could be diverted
%0 the development fund. At the end
of the year, he comes and says, *“I
did not know that we were going to
get so much; now we have got
Rs. 4'64 crores more to be diverted to
the development fund.” This 1s an
extremely bad type of budgeting and
I would hke to know how this error
occurred. What s still more annoy-
g i 1hat no setasfactory explanation

even 1s offered 1n this booklet
L ]

1 come to another point. On page
3, there 1s Demand No. 15—"Cons-
truction of new lines—Capital and
Depreciation Reserve Fund”, This
demand deals with expenditure on
construction of new lines, as well as
restoration of dismantled lines charge-
able to Capital and Depreciation
Reserve Fund I have been repeated-
ly asking in this Housec as to how
this depreciation fund 1s being main-
tained and on what principles The
only principle wlich 1 have discover-
ed so far 1s cither the fancy of the
hon Railway Mimnister or some eccen-
tric suggestion by anybody from the
Railway Board that so much should
be credited and so, that amount s
credited to the depreciation reserve
fund I havc been saying all these
davs that it 1= time that the deprecia-
tion account should be put on a firm
and scientific basis  But. so far as the
Railway Muuster 1< concerned, he has
not thought 1t worthwhile to pay his
attention to that aspect

Now I come to Demands for Excess
Grants for 1956-57 On page 2 we
have Demand No 3-—Payments to
Worked Lines and Othels. Under this
hesd a small sum 1s asked for. But
it Is not the sum that matters so
wuch. But what is t by saging:

“Puynhents of in respect
of lines owned and workeg by
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private companies when their
thare of net earnungs does not
give the return guaranteed to
them on their Capital.”

I should like to know what 13 the
mileage of such hnes? What are the
private lines which are owned by
private companies in respect of whom
guarantees given formerly by the
States stil] subsists? I am not aware
of them. Surely, some explanation
should have been given as to the
payment of subsidy, mentioning the
lnes, But no explanation has been
gven. This is something on which I
want some clarfication

I now come to Demand No. § for
Rs. 1'87 lakhs and odd. This Demand
deals with expenditure on repairs and
majntenance to railways, including
track, buildings and rolling stock. I
particularly want to make a plea with
respect to maintenance of rolling
stock and coaches. Formerly it used
to be fashionable to complain in this
Housc about the third-class coaches:
Today I complain even about the first
clay, coaches. If we travel by first
class coaches, we find that the fittings
arc never m ofder Everything 1s
m such a dilapidated condition that
vou think that the railways, instead
of belonging to the nation, beleng to
nohody I have travelled in first-class
coaches where 1 have found that the
Walter taps were always leaking or
hard to open them. I have made
s¢Veral complaints i wrting but no
notice appears to have been taken

¥ experienced a very funny state of
affairs while travelling by the Janata
De-«jux tramm to Bombav I found that
the toppers to the lavatorv doors, due
to the vibration of the train, suddenly
opcn 1 made a written complaint.
After two months T asked- how 1s it
thay nn attention has been paid to
thai> A conductor said® we have
referred the matier to the Railway
Board and until the Railway Board
sanetions it we*cannot put the stoppers
right. So the passengers take the risk
of being suddenly exposed witlle they
are half way through their tollet.
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Shri Jagjivan Ram: If the hon.
Member will kindly hand over to me
the letter which a railway officer
wrote to say that sanction of the Rail-
way Board will be necessary for that,
I will take action in that matter.

Shri Naushir Bharucha: I may say
‘that I was told this by a conductor
of the Janata train when I asked him
why no action was taken. He said
that until the Railway Board sanc-
tions it nothing can be done. I made
a second complaint and still the reply
is that the matter is being looked into.
I think it is a disgraceful state of
affairs. Suppose some lady is there
who is half way through her toilet
when the door automatically opens?
‘Still there is no reply except that “the
matter is being looked into”. I ask:
“when we are spending so much for
‘railways, is this the way the railway
rollirsg stock is being maintained?
Once I travelled in a first-class coach
during rainy season. It was so heavi-
ly leaking that there was no place
even to stand, let alone sleep.

Shri V. P. Nayar (Quilon): Was
there no board that umbrellas should
‘be used inside? .

Shri Naushir Bharucha: There was
‘no bward. Otherwise, I would have
taken an umbrella.

It has reached almost the proportion
of a scandal and we are told that there
‘is not adequate maintenance stores. I
do not know where the matter is
wrong. This thing should certainly
be looked into.
nothing but the grossest negligence.

I come to the last Demand, namely,
Demand No. 9—Ordinary Working
Expenses—Miscellaneous Expenses.
There we have to deal with items like
railway expenditure on contribution
to provident fund, gratuity etc.,, com-
pensation to passengers involved in
railway accidents and.so on. I will
first take the question of compensation
to passengers involved in railway

To my mind this is
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accidents. I would like to know what
are the principles on which compensa-
tion is paid and what is the machinery
for paying compensation to them. In-
stinctively the railway administration
disowns responsibility for paying any
compensation whenever any accident
occurs. So people are left to take
recourse to a court of law. You know,
Sir, what it means to go to a court of
law and file an appeal against the
railway administration or the Union
Government and claim damages. Very
few can go to the court. I know the
hon. Railway Minister has got a soft
corne? for the poor people. I am
appealing to him to look into this.
Whenever there is a railway accident
and passengers are injured, it should
bg your moral obligation, apart from
the legaj obligation, to pay some com-
pensation straightaway, based on some
principles. If they ask for some
fantastic compensation, let them go
to a court of law. But some compen-
sation should be paid. When we are

sitting in positions of authority, we
are not there just to look into the
technicalities and ask persons to go to
court but to see that justice is done.
I would particularly appeal to the hon.
Minister to look into this. e

I now come to the last point, and

that is about the forfeiture of gratui-
ties of railway officers. I was rather -
surprised- to hear that gratuities of
railway officers, partly or wholly, are
being forfeited, because there is an
erroneous judgment in passing an
.order. % somebody, passes an order
tas g result of which perhaps somebody
is employed, who should not have
been’ employed, or employed for a
longer period of time than called for,
then that officer is asked to make
good that amount. I ask: what type
of railway administration is this which
seeks to curtail the gratuity of rail-
way- officers who may bona fide com-
mit an error of -judgment? I ask: how
many timegythi hon. Minister himself
has, committe.. > nr of judgment? So
8
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much so that the officers in railway
feel that it is no wuse aspiring for
gratuity. They know fully well that
they will lose it. I ask the Railway
Min ster: does he know that the rail-
way officers work for 12 hours a day
in their offices even on Sundays and
holidays? Does he not know  that?
For that faithful work which they
have done for 20 or 30 years you cut
out their gratuity as a reward; 1
think it is highly undesirable and
most uncharitable. I hope the hon.
Railway Minister will look into this
also.

Shri S. M. Banerjee (Kanpur): 1
shall confine my spcech to Demund No.
5. My hon. friend, Shri Bharucha has
said something about the condition of
coaches. 1 have also faced some
similar trouble in travelling. During
the last session I wag travelling with
Shri Purshothamdas Tandon. He was
not well and it was raining. It was
impossible for me to save Tandonji
from the rain. 1 asked him: should
I pull the chain? He sa'd: you should
not. So, thesc are the conditions of
the coachez. Should we take it that
there are no supply of coaches, we are
not manufaciuring cniough coaches to
replace old ones, wh'ch connot  be
repaired? If that be the position, 1
want to know from the hon. Minister
why the coach-building factories at
various places are being closed down.
I was told—I do not know how far
it is correct—that coach-building by
contractors is being stopped. I wel-
come this. I want the abol'tion of
the contract system. If a decision
has been taken by the Rail -ay Board
in consultation with the Minister, the.
no work will be given to the contrac-
tor and evervthing will be manufac-
tured in our factory at Perambur, then
I welcome it.

I have reccived a telegram from the
Uttar Pradesh Railwav Coach-bu‘ld-
ing and Allied Trade Union Workers,
Bareilly. For your “armatiors Sir,
and for the infor +& of this «hon.
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House, I wish to read the telegram.
1t runs:

“Three railway coach-building
factories at Bareilly and Allaha-
bad closed last month. Conse-
quently thousand ra lway coach-
building skilled workers were
forced unemployment and mass
s.arvation. Railway coach-build-
ing factory at Bareilly closing
next week. Consequently another
thousand skilled workers will
be thrown out of employment.
Request your early intervention.”

I have been told......

Mr. Chairman: I think the hon.
Minister must know the origin of the
tclegram. Who sent that?

Shri S. M. Banerjee: I have read
it. The Uttar Pradesh Railway Coach-
building and Allied Trade Union
Workers have sent it. With your
permission, I can give it to the hon.
Minister.

Mr. Chairman: Right.

Shri S. M. Banerjee: So, my sub-
mission 15 that 1§ there is a shortage
of coaches and if the condition of the
coaches is such that during rains peo-
ple cannot travel in those c%aches,
why these coach-building factories are
being closed and what w:ll be the fate
of those 15,000 workers.

Shri Jagjivan Ram: There are not
15,000 workers.

Shri S. M. Banerjee: 1 have the
telegram. It was a caption of a news
itern in the Amrita Bazar Patrika. It
may be 15,000, it may be 10,000 or it
may be even 1,000. You will correct
me. But even if there are one thou-
sand workers, what will nappen to
them? Are these workers going to be
absorbed in our coach-build’ng factory
at Perambur? If not, what will be
the fate of those workers? Has our
production re&ched such a peak that
no production of railway coaches from
contractors is necessary? These are
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& few questions that I wish to pose to
the hon. Minister and I wouid like
that e reply be given in this House.

My second paint is about the gra-
tuty and provident fund dues. My
hon. friend, Sari Tangamam, has very
ably pleaded the cases of those who
do not get their provident fund dues
or gratuities sven after thewr retire-
ment. In some of the cases—and
those cases can be cited, if necessary—
some people have died before their
gratuity clams or provident fund
claims were finalised. After all, it is
an old age benefit. This is something
to be given to him in his old age to
start a shop. If people die without
getting these, where is the fun in
granting these old age benefits?

The hon. Minister has assured us in
thus House during the question Hour—
a guestion was also asked by my hon.
friend, Shri Harish Chandra Mathur—
that early steps were being taken to
see that claims were finalised without
any hardship to the individual. But,
still there arve cases. So, some machi-
nery or some basis should be evolved
to see that these claims are adjusted
and pa:d at the earliest opportunity.
I say because the pension scheme

uced by the Railway Ministry
has been accepted not even by § per
cent. or 10 per cent. workers. They
have almost rejected it. In our coun-
try, where the average longevity is
hardly 37 years—I may be wrong; we
are all on an extension—I feel that
people do not want pension and spe-
cially the railway workers who get
provident fund and gratuity. They
feel that if after retirement they can
get & lump sum amount they can start
a shop, a smal]] business or deposit it
with somebody who may feed them
during their old age. This is their
feeling and if that money is paid after
a long time, people definitely feel that
the pension claim will be finalised
man dies. And, unfortunately,
has to die after the age of
the average ase is only 37

it
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about payment of gratuity and
dent fund, what steps sre being taken
to see that these payments are expedi-
ted and people get it soon? In this
connection, I have a suggestion to
make to the hon. Minister.

In the Defence establishments also,
we made a suggestion and that iz a
workable suggestion. We know the
age of retirement of every worker,
whether he is Class IV, Class III,
Cliss II or even Class I. We know the
retirement age. Suppose, a man f{s
retired at the age of 60 or 85 in Octo~
ber, 1860 Why not stop his contribu-
tion three months earlier and finalise
the whole thing? Verify his service.
Service verification is another factor
which takes a long time. I know that
being an ex-Government servant. Why
not stop the contribution earlier so0
that at the time of actual retirement,
he can have that money before he
goes? I know the technical objection
is there, ie, the money cannot be
paid before the man actually retires.
You cannot pay him a day earlier, but
just after retirement or dur‘ng the
notice period if he can get this amount
it will be a boon to him in his old
age,

With these words, I wish the hon
Minister will kindly throw some light

on these two points.
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Shri Jagjivan Ram: Sir, I will na¢
take much of the time of the House.
Shri Naushir Bharucha has enquired
how was it that the surplus was not
anticipated. Budget est'mates of the
revenue are made on the basis of
recent past and future expectations.
It may be that sometimes our expec-
tations are falsified.

Shri V. P. Nayar: Not sometimes;
every year.

Shri Jagjivan Ram: This time it
happened ang it happened for the
good, because we got unexpected
larger rcvenues. Therefore, we divert-
ed the amount to the Fund.

He also raised the question on what
principle this income is allotted to the
different funds. I will only say with-
out entering into the details that this
question has been examined by a
Parliamentary Convention Committee
which went into this question in 1949
and again. in 1054, At present, the
recommendations of the Parliamen-
tary Convention Committee are being
observed by the Railways. When the
five year period is over, another Par-
liamentary Convention Committee will
be again set up which will examine
all fhese questions in detai] and what-
ever thelr recommendations, will be
given effect to. *
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My hon. friend Shri Tangamani
referred to the question of the re-
transfer of the staff. The proposal has
eVery sympathy from the Railways.
I wmay inform him that the problem
haa been solved to a very great
extent. I do not want to quote
figures; he 1s perhaps aware also. It
is expected that within the next two
or three months, all the staff who
weye transferred to Bezwada, Gunta-
kal and other places wiil be re-
transterred. But, he is aware of the
circumstances under which we have
hag to place the staff at different Divi-
sional headquarters. Delay has taken
place, especially in connection with
the staff of the Accounts section where
eXperienced bendy are 2ecessary
before we can replace them. Within
the pext two or three months the
Prablem will be entirely solved.

About the bridges, it will be wrong
to say that this year, the mishap which
aceyrred to the goods trv'n had any-
thing to do with the strength of the
bridge. The bridge was not affected
in any way. We have been taking
8Mple care of all the bridges every-
where. Even on the Southern Rail-
way, we have been spending qu'te a
substantial amount every year for the
upkeep of the bridges there. My hon.
friend himself is aware that we have
sel yp a high-powered committ®e to
£0 into the question of these bridges.
As so0n as we receive the recommen-
dations of that committee, we will
take further action in this matter.
But, 1 mav assure him that there
are standing instructions and these
indtryetions have been repeated to the
Rajlway Administrations and Engine-
ery for the periodical inspection of
bridges and neceesarv renovations and
Tehnire at all important places. A« I
have said. even on the Southern Rail-
Wiy, we are spending subetantial
AMauntx everv vear for the mainten-
anke and’upkeep of the railway
brigges.

We come to the question of compen-
safion to passefigers involved ‘n sccl-
denge which was rafsed bv my hém.
friend Shri Naushir Bharucha. He is
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aware that this compensation is given
to the passengers involved in railway
accidents whether the accident took
place due to the negl'gence on the
part of the Railways or not. What-
ever the cause of the accident, the
passengers involved in the accidents
are compensated for. The scale of
compensation has been laid down
depending upon death, disability and
degree of disability. At present, the
Claims Commissioners are appointed
by the State Governments concerned
wherever the accidents take place.
They award the compensation. In many
cases, practically in all cases, we
deposit the amount in advance and as
soon as the compensation is awarded,
by the Claims Commissioners, the
amounts are paid. I may inform the
House one step that I have taken
recently. I have issued orders to the
Railway Administrations that as soon
as any passenger is involved in an
accident, in case of death Rs. 500 and
in case of injury, up to Rs. 200 should
be awarded on the spot and this should
not be accounted along with the com-
pensation claim. This amount is just
ex-gratia ad hoc payment. In some
cases. I do feel tha} the amount that
has been prescribed as compensation—
the maximum of Rs 10.000,—is not
sufficient. The maximum amount that
can Be awarded as compensation ac-
cording to the Indian Railwavs (Work-
men': Cow-atim) Act is Rs. 10,000.
I feel that' this amount requires to be
increased. In the Arivalur case 1
ordered 20 per cent more compensa-
tion. in addition to what was awarded
bv the Claims Commissioner. So, we
are thinking of revising this also.

Shri Naushir Bharucha: If I may
interrupt the hon. Minister, may 1
know whether the railway administra-
tion waits for any application, or
claim to be made, or does the railway
administration take the initiative in
offering this compensation?

Shri Jagfivan Ram: Before this Act
was amended, perhaps it was done by
the rajlway officials themselves, but it
was folt at that time that it would be
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better it this question of awarding the
amount of claim was left fo some
statutory, independent authority. And
that is why it has been left to the
Claims Commissioners who are nomi.
pated by the State QGoverhments.
Normally District Magistrates, or
Peputy Commissioners or Distriet
Judges are appointed as Claims Com-
missioners whenever an accident takes
place. Of course, applications have to
pe submitted by the person involved
or his heirs or dependants to the
Claims Commissioner, and as soon as
the award is given, payments are
made.

1 may inform the House of one thing
nore. If any person feels that the
amount of compensation awarded by
the Claims Commissioner is not
enough, he can go to the court in
appeal, but the railways cannot go
in appeal if they feel that the amount
awarded is excessive. That protec-
tion is also there. There is no appeal
{from the railway side, but any aggri-~
eved party can go in appea] against
the award of the Claims Commis-
sioner. I am thinking how it can be
further simplified. If there 1is any
possibility of that, I will examine that.

Shri Bharucha has raised another
point, about the forfeiture of gratuity
of employees for errors of judgment.
§ have not been quite able to follow
what he meant by that. I may tell
pim that there are provident funds
for railway employees and there are
special gratuity and contributions by
the railways. Unless an employee is
discharged or dismissed, normally this
smount of gratuity is not affected. He
is paid this amount. In cases where
there has been punishment for serious
dereliction on his part, then, of course,
the whole or a portion of the amount
of gratuity is forfeited. I do not know
of many cases of any serious complaint
in tiils regard, and certsin'y not of
any case where any amount of gratu-
ity Bas been forfeited for error of
judgment.

-
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There has been in the past delay
in the seitlement of the provident
fund accounts, there is no denying the
fact, and there are some cases which
off and on come t0 my notice, where

. there has been abnormal delay in the
settlement after the retirement of the
railway employees. But some cases
like that will continue. The effort we
are making is this, that six months
before the date of retirement of a rail-
way employee, because that is known,
the paper should be prepared, so that
as soon as he retires, his accounts and
provident fund amount could be final-
ly settled within ten days of the date
of his retirement. That is the target
that we have set for ourselves. I do
not want to quote statistics, I was
looking into the results of the past
six months, and 1 might inform the
House that it is very satistactory. The
period has been reduced, and the
number has been very greatly, appre-
ciably, reduced. If this effort conti-
nues, I have no doubt that we may be
in a position to achieve the targets.
But in spite of that, there will be
some cases where there will be abnor-
mal delay. In case of premature
retirement where we do not have pre-
vious notice or where an employee
gives one month's notiee and then he
goes, there will be delay in the settle-
ment of his provident fund; or, in
cases where the employee himself fajls
to furnish all the informations that
are necessary, in order to check what
amount the employee concerned owes
to the railways under various heads,
it takes time. But on the whole, in
the majority of the cases, the target
that we have set before ourselves is
that the final settlement should be
Mt. within ten dly-dhhuﬁ&-.
men!
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There have been pilferage, and theft
and loss of property and goods on the
vailwayy, and claims for compensa-
tions do arise. Though the number of
claims has increased in recent years,
the amounts that have been paid by
way of compensation have not shown
any appreciable increase in comparison
with the trafic that we have been
handling. The number of claims pre-
ferred and the amount of compensa-
tion should be judged by the volume
of the traffic that has been handled
in a particular year. If we take all
these factors into consideration, I may
tell the House that certain steps that
we have taken in the past ftwo or three
years have shown results, and if those
efforts continue, I feel that the claims
for compensation will be greatly
reduced.

As for the maintenance of our roll-
ing-stock and coaches, complaints have
been made about the condition of the
coaches. I must admit that we are
short of coaches and coaching stock,
and in many places, in many sections,
enough time is not available before a
particular rake arrives at a station and
is again tacked on to another engine
to go to another station. In some cases
that I have examin«d, hardly two or
three howrs’ time is left. So, the main-
tenance or the cleanliness of the rakes
and coaches does suffer to some extent.

Then, second class coaches are in
short supply, and because second class
more or less is a dying class, the con~
dition there also is not satisfactory.
In first class, there are certain lapses
here and there on the part of the
employees also, but we have been
tightening these things, and we have
been posting mechanics, electricians or
supervisors at important big stations,
so that wherever any complaint is
received or some defect is noticed
even during the run of a train, these
defects could be removed. But I must
admit that there is still much that
requires to be made up, and we are
taking necessary action in that con-
nection.

Of course, pilferage of the railway
fittings and other things, as you, Sir,
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are aware, add to our difficulties, and
there, public co-operation is necessary.

Mr. Ohalrman: 1 am not aware of
them personally.

Shri Jajigivan Ram: That was never
my intention.

Shri 8. M. Banerjee hag brought in
the question of the coagh-building
contractors in some towns of UP. 1
must correct him on certain points of
fact.

In the first p'ace, these factories are
not engaged only in coach building.
They are existing factories on whom
certain orders for construction of
coaches were placed. They never con-
strued that this was their main line
of business. They had their own line
of business. This work was given to
them. They knew full well that this
work was & temporary one for one or
two or three years. The number of
workers in all these coach building
factories, six in number in UP.—3 in
Bareilly and 3 in Allahabad--is not
15,000, but 1575. So Shri 8. M. Ban-
erjee has multipli‘ed it only by 10.

Shri §. M. Benerjee: May I correct
it? 1 only said that 1 saw a caption
inthe Amrit Bazar Patrika to that
effect.

Mr. Chairman: I remember when
the hon. Member for Kanpur was
referring to this in his speech, he was
doing so subject to correction by the
hon. Minister. So I think he should
accept it

Shri 8. M. Banerjee:

Shri Jagilvan Ram: As happens in
such works, sometimes the labour
population fluctuates, but the fluctua-
tion will mot be 1 to 10,

I accept it.

Though we are short of coaches, the
allotment for coach bullding as agreed
to by the PlanningeCommission does
not leave us any acape to place orders
on private manufacturers. Even the
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exiating coach building in
our own workshops is not being fully
utilised and we are diverting railway
employces from that section of the
workshops to other sections. in that
condition, it is not passible for us to
place further orders on those factories.
But it will not be correct to say that
they are going to retrench all their
employees because they have their
own normal line of activity., If they
are not utilising their own warkers in
those activities they had before they
took up these contracts, they are to
blame and the workers should press
them to find a solution. The Railways
are not concerned with it.

As regards the narrow gauge lines,
«0f course the question raised is not
quite pertinent to the excess demands.
We have near'y 400 miles of narrow
gauge in the management of private
companies. The agreement between
some of the companies and the then
Secretary of State stipulates that if
on the capital invested the profit is
less than 3} per cent., Government will
subsidise them. If the profit is more
than 5 per cent, the surplus will be
shared 50:50 between the companies
and the Railway Ministry, But they
hardly make a profit more than § per
cent. and we have been subsidising the
narrow gauge lines—four or five—to
the extent of Rs. 2, or Rs. 3 lakhs
every year.

Every time the question comes whe-
ther we should not nationalise them.
But it was decided two or three years
ago that in the present condition of
our own resources, it would not be
prudent to nationalise them and give
Rs. 1 crore and then invest money in
rehabilitating the rickety rolling stock
they have at present

Shri Naushir Bharucha: Which are
those sections?

Shri Jagjivan Ram: There are only
4 lines and a few companies—MacLeod
and Company, Martin and Burn ete.
There are, of course, a few locsl
authorities which also own some miles

L
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of these narrow gauge lines. But the
agreement with the Secretary of State
at that time with these companies was
on that basis. This agreement is renew~
able every ten years. So the next
time for taking over, if Government
8o decide, will be sometime in 1966-87.

1 think I have covered all the points
made except that of Shri M. C. Jain.
He waz not very fair in making cer-
tain remarks about the Punjab Gov-
ernment,

Mr. Chairman: I think I had told
him that it need not be repeated.

Shri Jagjivan Ram: At one time,
ne himself was a valuable Member of
the Cabinet of Punjab which he
adorned.

About this GQohana-Rohtak line, 1
think, there is no very bright chance
of the line between Gohana
and Panipat being restored
in the near future. Apart from whe-
ther it will be paying or not—of
course, we will have to take that into
consideration also—the paucity of
funds at our disposal would hardly
permit us to take such lines for res-
toration,

Shri Shankaraiya: With regard to
the construction of coaches, the hon.
Minister was pleased to state that the
full capacity of the government owned
workshops was not being utilised and
the workers were being diverted to
other purposes and the construction of
coaches was entrusted to private com-
panies. What is the reason for that?
They are experts and they have been
building trucks at cheaper rates. Then,
why was this Job entrusted to out-
siders?

Mr. Chairman: The hon. Minister
need not answer that. I think the hon.
Member was not listening to what the
hon. Minister of Railways said.

Does the hon. Member for East
Khandesh want to press his cut
motions?

Shri Naushir Bharucha: In view of
the very persuasive speech of theshon.
Minister I do not press them. .

283(Ai) LSD—9.
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Mr. Chalrman; Has the hon. Mem-
ber the leave of the House to wlth-
draw the cut mot:onsr

The cut motions were, by leave,
withdrawn

Mr. Chairman: Now, the mation
before the House is:

“That the respective excess
sums, .

Stri Tangamani: Sir, my cut
motions, Nos. 1, 4, 6 and 12 may be
formally put to vote.

Mr., Chairman: 1 wish the hon.
Member would follow what I am doing
just now. It is the Demands for
1955-56; motions for reduction of
excess Demands for 1955-56. There are
only two moved by the hon. Member
for East Khandesh for which he has
had the permission of the House to
withdraw.

The question is:

“That the respective Excess
sums not exceeding the amounts
shown in the third column of the
Order Paper be granted to the
President to make good the
amounts spent during the yeear
ended the 31st day of March, 4956
in respect of the following
demands entered in the second
column thereof:

13 and 15",

The motion was adopted

M¢r. Chairman: Now we come to the
motions for reduction against the
Demands for 1956-57 Shri Tangamani.

Shri Tangamani: 1 want that my
cut motions Nos. 1, 4, 6 and 12 may be

put together.
Mr. Chairman: What about 8hri
Bharucha’s cut motions?
->
Shri Naushir Bharucha:
pressing them.

I am not
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Mr. Chaiveran: Hay the hon. Mem-
. ber leave of the House to withdraw
his rut motions?

The cut motions were, by leave,
withdrawn,

Mr. Chalrman: Now, we have only
the cut motions of Shei Tangamani. 1
will now put them to the vote.

The cut motions were put and nega-
t:ved.

Mr. Chairman: Now, the question
182

“In thc respective Exccss sums
not exceeding the amounts shown
in the third column of the Order
Paper be granted to the President
to make good the amounts spent
during the year cnded the 31st day
of March, 1957 m respect of the
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following Demiands entered in the-

second column thereofy
1, 3 5, 8 and 9.
The metion was adopted.

Mr, Chairman: Now, we come to
the next item

The Minister of State in the Minis.
try of Home Affaivs (Shri Datay):
Sir, only one minute remains. Shell
I start today or tomorrow?

Mr. Chairman: Not till 1 call the
hon. Minister.

The Housc now stands adjourned till
tomorrow

L7 hrs.

The Lok Sabha then adjourned tall
Ficven of the Clock on Fridey, the
12th December, 1958.
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